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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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Offioials are subjeoted 
in the Depart",ent. 888-95 
Deuwui No. 48.-Civil 
Veterinary Services 895-902 
Inadequate Represent. 
ation of Muslims in 
the services of the 
Imperial Institute of 
Veterinary Research 
especially in the gazet. 
ted Ranks .  . 895-902 

:Dem,and No. 12.-Exe· 
cutive Council .  . 902-44 
Preaent sytltem of Pur· 
, ~ and Inspection 
in the Supply Depart •. 
ment .  .  . 902-115 

Advisability of creating 
a. Depart",ent of Pro. 
duction Reparate fro", 
Supply. .  . 915-32 
Central Gove1"l1lQenli'. 
Policy in regard. to 
Civil Defence. . 932-44 

.Demand No. .~ R  . 944 
DetQand No. 2.-Central Ex. 
oise Duties . .. 944 

DelQand No. 3.-Taxes on 
~  including Corpc.>r. 

. -at Ion Tax .  " 944 
'Demand No. 4.-Salt . 946 
Demand Nc,. 5.-0pium _ 9415 
'Demand No. 6.-Provineial 
Excise. " 945 
Demand No. .- ~  946 
Deinsnd No. B.-Forest 9415 
Demand No. 9.-lrrigation 
(including Working Ex. 
pellll68) Navigation, Em· 
bankment and Drainage 
Workfl. .  " 945 

.Demand No. 10.-Indian 
Posts and Telegraphs De· 
partment (including Work· 
ing Expenses) .. 946 

. Demand No. ll.-Intereaton 
Debt and other Obligations 
and Reduotion or Avoid· 
anoe of Debt. .. 946 

Demand No. l2.-Executive 
Counoil-.  . .. 946 
Demand No. 13.-Council of 
State .  . .• 946 

DemaruJ..N o. H.-Legislative 
Aaaem"ly and Legislative 
Alaembly Department 946 
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TUlIIDAr.IOth MAaCK, 19&2-0onld. 
Demand No. 16.-Home De. 
partment .  " .947 
Demand No. 16.-Civil De. 
fence Department·.. . 947 
Demand No. l7.-Depart • 
ment of Information and 
Broad oasting .  " 947 
Demand No. Itl.-Legislative 
Depal'tlnent \  .  " 947 
Demand No. i9.-Depart. 
ment of EdUcation, Health 
and Lands .'.. 947 
Demand No. 20.--J)epart. 
ment of Indians Overaeall 947 
Demand No. 21.-Finanoe 
Department. " 948 
Demand No. 22.--Commerce 
Department. " N8 
Demand No. 23.-Depart. 
ment of Labou.r .• 948 
Demand No. 24.-Depart. 
mOl\t of ~  . 94.8 
Demand No. ;ZS.-Cent1'll1 
Board of Revenue. . . 94.8 
Demand No. 26.-lndia·Office 
anel High CommisiJioner'8 
Establishment charge". 9M 
Demand No. 27.-Payments 
to other Governments, 
Departments, etc., on ac· 
count of the administra-
tion of agency Subjects 
and management of Trea· 
suries " 949 
Demand No. 28.-Audit. 949 
Demend No. 29.-AdminillL 
tration ·of J uBtice . 949 
Demand No. 30.-Police • 949 
Demand No. 31.-Portll 
. and Pilotage.. 949 
Demand No. 32.-Light. 
hOU8e1j and Lighl4lhips. N9 
Demand No. 33.-Survey of 
India .  . .. 950 
Denland No. 34.--Botwoal. 
Survey. ..... 950 
Demand No. 35.-Zoological 
Survey. . .. 950 
Demand No. 36.-Geological 
Survey . ." 950 
Ddmand No. 37.-Minefl. 950 
Demand No. 38.-ArchEology 950 
Demand No. 39.-Meteoro· 
logy . 951 
Demand .No. 40.-0ther 
Scientific Departments 951 

Demand No. 41.-Education 951 
. Demand No. 4.2.-Medwal 
Services . 951 
Demand No. 43.-Public 
Health. .... 951 
Demand No .... -Agriculture 851 
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Demand ~ . U.-Imperial 
COUIlOij. of Agrioultural 
Beaearoh .  .  . 

Demand No. 46.-Agrioul-
tural!larkethlg .  . 
Demand No. 47.-Imperial 
Ilistitute of Sugar Tech· 
nology. .  .  • 

Demand No. .~  Ve-
terinary Servioes .  • 

Demand No. 49.-Industries. 
Demand No. 50.-80ientiflo 
and Industrial Beaea.rch . 
Demand No. IH.':.-.Aviation . 
.Demand No. 52.-Broad-
oasting. •  .  . 
Demand No. 53.-Capital 
outlay on BroadOll8tiDg 
(Charged to Revenue) . 
Demand No. H.-Emigration 
-Internal .  .  . 
Demand No. 55.-Emigra-
tion-External. .  . 

Demand No. 56.-Commer. 
cial Intelligence and Sta-
tistios. . .' 

Demand No. 57.-Census . 
Demand No. 58.--.rohlt 
Stook Companies .. • 
Demand No. 59.-Jliaoella-
neous Departments • 
Demand No. 60.-CurreIUlY 
Demand No. 6l.-Ithlt . 
Demand No. 62.-Civil 
Works. .  .  . 

Demand No. 63.-Central 
Road Fund. .  . 
Demand No. .64.-Super-
annuation Allowance8 and 
Peneions .  .  . 

Demand No. 65.-Stationery 
and Printhlg '. 
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Tf1118DAY, 10th IlAacH, ~ . 

Demand No. 66.-)fisoellla-
neoull. .  •  • 
Demand No. 67.-Gnmt&·in-
aid to Provincial Govern-. 
ments. .  .  . 

De and No. 68.-Miscella-
. neous Adjustments . be-
tween the Central and Pro-
vincial Governments . 
Demand No. 69.-Civil De-
fence .  .  . 
Demand No. 70.-Delhi . 
Demand No. 7 l.-Aj mer-
Merwara. .  .  . 
Demand No. 72.-Panth Pip-
loda .  .  .  • 
Demand No. 73.";"Andaman 
and Nicobar Islands • 
Demand No. U.-Indian 
Poets and Telegraphs • 
Demand No. 75.-Indian 
POIIts and Telegraphs-
Stores Suspense (Not 
charged to Revenue) . 

Demand No. 76.-Indian 
Posts and Telegraphs-
Capital outlay on Tele-
phone Projects (Not. 
charged to Revenue) 

Demand No. 77.-Capitalout-
lay on Vizagapatam Har-
bour .  . .. . 
Demand No. 78.-Delhi Capi-
taloutla,. .  .  . 

Demand No. 79.-Commuted 
Value of PeJUlions. . 
Demand No. 80.-Interest-
Free Advances. .  . 
Demand No. Sl.-LoaDS 
. and Advances bearing 
Interest. 
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LEGISLATIVE ASSEMBLY 

~  ISlA 'IfhrvtJ.rr, ItI". 

The A8lietnbly Illet in t·he Assembly Chamber of the COllllQll ~W  

at Eleven of the Clock, Mr. President . ~  Sir. AbdUl' Rahim) 
in the Chair. 

___ ;·ikI .. ·· 
f ~ ~  

MEMBER SWORN: ..,. 
Mr. Hugh Gabriel Stokes, M.L.A. (Bombay: European). 

STARUEJ> QlTESTIONS ANI> ANSWEUS. 

(a) U-n.AL ANSWERS. 

.~ ': 

PBoTBOTION OF THB INDIAN MUSBUM, CALCU'rl'A AGAINST Am.RAIDs. 

18. ·SJr Abdul Balim GhUlllMi: (a) Will the Honourable Member in 
charge of tho' J)PIJarhllent of Education, Health llnd Lands. please lltate 
the steps which have been taken for the protection of the Indian Museum 
premises against aprial attacks? Is it a £act that the Trustees of the 
Indian Museum have been impressing upon the Government of India the 
necessity for providing special safegual'da for the Indian Museum which is 
a store-house of highly inflammable collections, and possesses a priceless 
Library? 

(b) Are Government aware that reports regarding the decision of the 
Government of India in connection with Air Raid Precautions at the Indian 
Museum were published in the Calcutta newspa.pers ill June last and that, 
in spite of the repeated representations by the' Trustees of the 'indian 
Museum. no action has yet been taken? Are Government aware of the 
gravity of the <;;ituation. and will the Honourable Member be pleased to 
state what action they propose to take in the matter and when? 

(c) Is it a fact that the Trustees of the Indian M;useum have been press-
ing since 1926 the necessity of erecting a fire-proof spirit building for the 
storage of the highly combustible collections of natural history specimens 
presened in spirit? 

(d) Is it also a fact that the scheme was sanctioned as early 8S 1928 but. 
the erection of the building has been postponed frOlD year to year by nov-
ernment for vanoul! reasons? 

(8) Is it proposed .. toJalce up this work in .the near future ill view of the 
gravity of the situation? . 

The BODourable Ilr .•. B. Sarker: (a) and (b). All 'praeticable steps 
for protecting thp building and suoh of the contents as 'catlDot be removed 
are being taken and t,be structural alteratiQIlIJ. ~ ~ \Vill shortly bl' 

. ~ E . The ·measure& taken ~  against blast and 
incendiary bombs and the provision ~ ftre-fightinj, appliances. There has 

( 83 ) 
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been com.iderable: ~ ~  ~  ~  ~ ~ . .  {hut no Press State· 
In-ent has bet::11 authorilled by G ~ 01 ,'I'Pditl. 
(c) and (d). 'Yes. 

(e) It is not propostld to construct 1\ tit·e·prouf building nt'at' the M u:;,tlUl11 
but to remove thE. inflllmmable natural ,history collections to another place: 
the type specimens have ~  been -removed from Calcutta. 

Dr. Sir Ziauddln Ahmad: Are the Goverllluent conterllplnt;nf,; the reo 
lllOval of the valnGhl ~ articles ill the museum to smn!' otllf'r ,,111("".' 

"l'he Honourable Ill. X. :8.. Sarker: They haw all'etilly ht'PIl ~ . 

Dr. Sir Ziaudciln Ahmad: The AligllIh lTnivl'l'sity offered to "tore fol' 
then. during the WRr period any article which they would carc to !lelld. 

PRICE CoNTROL OF WHEAT. 

U. ·Sardar Set Singh: (8) Will the Honourable the COHlllW'ct' Mem· 
ber please state whether the price of wheat hus bet-,n ('ontl'olled:' If ';0, 

~ is the rate Rt which it is controlled at L:vallpur? '1['< thi", tntt' maxi. 
mum or minimum? If ~  do Government intend to ~ nny mini· 
mum rate 8S well? 

(b) Has this ~ ~  been limited to the duration of the War:' Will the 
'Honourable Member be pleased to make a general stat.ement of the Govern· 
ment of India's policy regarding the control of whent priceR for the tllmefit 
of the agriculturists as well as traders? 

(c) Is the Honourable Member prepared to assure th!:' cnuntr," that the 
IIllTchasing power of wheat will be maintained in termll of other commo· 
dities. such as, textiles, etc., which the prollucers of wbeat consume? 

Thd Hollourable Diwa Bahadur Sir A. B.amanrami XUdaUar: (u) 
Yes, the rate fit Hapur and r,..yallpur bali heen tht'dllt RR, 4/0/-pcr lnaund. 
'rhe raj,e is the mllxirnurn rate. The :lIlSWf'!' to the last purt. of the quell· 
tiOD illl in the negative. 

(b) The control has been imposed under the Defence of Tndia Rules and 
will he llI:lint!linetl as long as circumstances demand it. 'T'IH' T'olk·.\' of the 
Government of India in regard to price control is t.o regu!atetlw prie'es of 
artiCleR brought under control in the int,erest" of all concernf'd, . 

(c) All relevant consideration II are carefully ~  before the maxi-
mum prieet! are fixl:'d for nny article. 

Dr. Sir Zialldd1D Ahmad: May I IlRk whether these priceR are,tlnl:v fOT 
wholesl\le? 

The Honourable »twa Bahadur Sir A. B.amll1Vaml JIucJ&llar: These 
are thp. prices at the wholesale markets at Hapur "and 'Lyallpur. The 
secondll,rv wholesalfl marketll Rnd . ~  ma.r·ketf" will have their l'lric('.1lI 
,in RCQUl'dolllce wUli t.hes.e prices. ,. , .  . ' .. ~ . ,. "  . 

_. Dr. Ilr:JJ4lldalu ~~  MIiy J know whef,herRn:v,af:eps nan bem 
·taken bJ the ~  ~.~ !lnd partjc\11ar.1Y t.he' province of Delhi 
f(l control the' retail prices, because I undematld that the retail prille8 
Rre Rbout 75 per cent. higher than 'the wholeBRle pricE'S. 
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fte Boaouable DiWloll BaUdm Sir .... B&muwaml KudaU&r,: I be-
. .~  ~~  the ~  prQVincf;p'ublishes the . ~ ~ ~  jp ~ .  A ~  
~  time, to timf' and to the hest of my ipi'ormation ihe, ~  C{omm!s-
1Iiquer ~ ~ tLe retail prices, ' . 

Dr. SIr Zlaudci'D Ahmad: HAS he got any machinery to see ~  

prices ~  r?e ~~  for ~  ~  ~  ~~ .~~~~  bi ~~ ~ ~ ~ ~~  
, TJa.e BoUOllr4ble DiwaD Ba.hadur Sir. ,A. Baml8wami KudaUar: I !oInould 

'hlJllgine so; 
Mr. L&lchand liav&lr&l: Mnv J 'know\t'hether inRtrllctions ha.ve been 

gh'en to th(· Proyineia: W ~  to fix' ~  priceA of these commodities? 
The HonouraUe Diwan Bahadar Sir A. ltamaswami Kudall.ar: 'rh08e 

'm',. the g('ner:tI ill,-t:'uetiom; and I personally conveyed to them my wish 
in t,he nHttter Wh!:ll I met the represent,atives last ,week, 

Itlr. Lalcha.ncl Navalra1: Mu.'i' I know if the fixntion of these prices is 
h'rl to tht' T)royil'clIIl G ~  or they ure going to be cont,ro\l(:)d by 
th€' Centre? 

The Honourable Diwan Bahadur Sir .A.. Bamuwami Ku4Illar: The" 
fixlltion o£ t,he ret,ail prices is left to the Provincial GO'vemments but with 
rdl'I'el1Ce to whf'lIt we haw' nppointed a Wheat Commissioner who is now 
t'llgal..'wl in HI" ta"k ()f seeing ",hethel' the price!': fixed by the Provincial 
Oovprl'IIIPnt!': flr{', in R ~ \\'ith the wholesale prices fixed by the 
'< ,overnlllellt of IJldie;, 

1Ir. Lllchand lfavalral: Do thtl Provincial Govtll'nments give informa-
tion to the nenh'al Government about the prices that they fix? 

The HODourable DlwlUl Bahadur Sir A. Bamaswami .udallil': 'rhey 
hll\'t' \If'<'11 I'l:'qul:'!':tecl to do so Rlld some of them have given information, 

Sardar Sant Singh: With reference to the reply. to part (c) of the ques-
tion, mAY I know whether the proportion of the price of wheat fixed is 
the same Q.il,t.hE:' prices of othel' commodities such as textiles, etc., which 
'are consumtld ~  the agriculturists? 

Tl1e BOIlOvable Dlwan Bahadur Sir .A.. B.amaawami KudalJa.r: It is a 
very difficult quef;tion to anSwer, In some cases the prices fixed for whea.t 
Bre very much higher than the prie'es for other commodities, In other 
cases, t.he fJllel'tion (If the fixation of prict's is under consideration, parti-
l"ulRrl:v with referencE:' toO manufRCtured articles, As my Honourable friend 

~  with J'f'fel'en<'f" to t.extiles, the question of the standard cloth or 
utility ('}(.t.h pmdlll'eil at ~ R  priceR, milch belowprcvailing prices, 
is unrler consideration. 

111'. Umar ... ty Shah: I want to know what price 'control means rmd in 
the second plRC't! , , , . , . ~ 

Mr. Jir .... t fl'h'E! ~ ~  'A.bdoli' Rahim) : . Is the Honoul'nble 
Met>'lber in his place?' 

(The Honourablt) Member went hac!,: to his usual seat), 
'The HonJK)urablt, Member can now repeat' hia-'queamoR:. ;:;,. 
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JIr. Umar .&Jy Shah: J wUllt to know what price controT ~ . 

Then there fUE' mnnv taxes which the merchants have to bear. That i. 
a very importr:llt 8l'jW('t to be considered. I require an answer for these-
two pointe. 

fte Honourable Dhran Bahadar Sir .... Blmuw&ml Kudal:lar: ~  

control takes into oonsideration the maximum price beyond which com· 
moditi£:s cunnot be sold under certain circumstances. Whenever the 
maximum price is fixed, the authority fixing the price takes aU the circum-
stances iJlto consideration. The question of any tax to be paid by the' 
wholesale merchant Or the retail merchant is one of the factors that will be' 
tnken into (,I)nsideration in fixing the maximum priCe. 

Dr. Sir Ziallddln Ahmad: Will the Honourable Member draw the atten-
tion of the Provincial (}O\'ernments to the fact that nJanv mercha-nts cyr.de 
prict, control ~  mixing inferior qunlit;v of grain with ~ wheat? 

The Honourable Dlwau Bahadur Sir A. Bamaawaml Ktldallar: M v 
• Honourlloble frifmrl has a question later. addreRspcl to my R ~  
collengm·. ab-1ut the RduJt.erat,ion of foodstuffs. 

STABILISATION OJ' De8i COTTON AND Ou.sEEDS PRIOES. 

15. ·Sardal Sant Singh: Will the Honourable the Commerce Member 
please state whether the attention of Government liaR Deen drawn to the-
deterioration in priceR of deB; cotton and oilseed" in Indin? If HO, whllt 
steps do Government propose to t.ake to Rtabilisp the priceR of these commo-
dities fo!" the benefit of the producerR? 

The HonourabJe Diwan Bahadar Sir A. Blmuw&ml Kadal1&r: The 
Gc\-ernm£'nt of Indh, are ~  watching the movement of l)rices in 
cotton and oilseedR. In the CBse of short staple cotton the ,Honourubl£:" 
Meml)er would have noticed the Cotton Fund Ordinance that has been 
issued crlnstituting 11 fUlld for financing ill co-operation with the Govern-
ment'! of the Provinces ond States concerned, of measures designed to 
assist the cultivator to change over from sliort staple cotton to other more 
usefnl crops, whether cottons of longer staple or entirely different crops, 
preferably food grains. 

Ao; for oilseeds, I would draw the attention of the Honourable Member 
to the Government of India's Resolution No. 86-C.W. (3)/41, dated ~ Uth 
September, IH41, announcing the mealJUres that have been taken to re-
lieve the gronndnnt situation in India. 

Sardar Sant BiDlh: May I know if my step has been taken t'O raille the-
price of oilseeds like thoria and aaT8un? 

'!'be Hoaourable Dihll Bahadar Sir' A ..... U'tt'aml JIDd.u.r: .1 om 
afraid I am not in a position to answer the question', r do not know ",bat 
those oilseeds are. 

lardar Blat ...... : Bara .. wi' thon. &118' weltltnOWD JII'OClbc .. fronl' 
Lyallpur. 



87 

Be IIODGarabIe JMIND lJlIIadar SIr A ....... &1111 .1IdaUar: l'he (',qv-
oemment of Iudia's attentien 'has not yet been drawn to the .question 01-
:tne ppces of these onseeda. 'They will look into it. 

SIKH EIIPLOYDS IN T.IDI StJJlV:EY CD Il'DIA DBPABftOliT. 

18. ·SIIdar SuA SIqJ1: Will the Honourable Member for Edllcation, 
Health and Lands, bP pleased to lay on the table a statement showing t.he 
following informat.ioJl: ' 

(a) the number df employees in the Survey of India Department, 
both officer class and subordinate class; 

.(b) the number of Sikhs in those claues of service in that Depart-
ment; 

( c) the posts reserved for various communities in the last r"!cru it-
ment; and 

(d) how Government propose to make up the deficiency of Sikh 
employeeH in the cadre of the Survey of India? 

The HODourable Mr. 5. R.. Barker: (II), (b). (c) and (d). A statement 
giving the infC'rmntion asked for is laid on the table of the House. 

SIaIeMent regardtfl{l .".. ntlmber oj o.$ker, atld .ubordinatu in the Bv'WfI oj bldia on I. 
Janvary, 19", 1M number oj ~ in each clG ••• and 'la. po.t. ntNnJed Jor IIfJr'iou 
comrIltlnilie.t in. the luI recruimaent. 

{fJ), (b) and (0). 

Name of SerVice. 

."'II/roilY of India. 

CI8f4l1eR I and II 

General Central Service. 
C181l8811 I and It .. 

u.pper Suoordinate Service 

LoWftl'Subordiaate Servir.fl 

Total Total .~  reserved for various commu-
number of number of nities in the last recruitment. 

Amploy88fl. SikhR . 

107 3 

12 Nil. 

77 

1,614 43 

The po>'lts in the clasH I.Sf'rvice are 
fttled by transfer from the AI'DlY 
and by promotion from Class II. 

In the last recntitment to the Claaa 
II Service 2 posta lUI requirt'd by 
t·he roster were l'f'8E'TVed for MUlilime 
and 1 for A . ~ or Domi· 
l'iled EuropeaDll. 

ThP.!'le are iooIated tecbnit'al posta 
for which special qualifications 
art' required. ' 

AM requn.d b)'the .roort.er 2 poRte 
out of 4 were reserved fot: Muslims. 

Recruitment to this ~  iF! direct: 
it i H oontinuous, bAing madA as 
IUld ~ ~  IUlItth8 orders 
regarding commUNI l'eAervat·iOD 
n.re observed. 

(tl) In the .ule8 governing recruitment to the I!tlrvice5 comprised in the Suney of 
India DO proportion is laid down for Sikhs, 88 diatinc.'t from othCl' nOIl·Muslim minorities, 
and DO question of ~  up a deficiency \Io1·iBeB.. In the ~ ~~ U  ~. ~ .  .... ~ . 
'. pre.nt hold ~ . In exoe.s Of the number to wInch on It 'po,,61titlon ~ Nle oommu-
Dity could lay elaim. 
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It is Open fi6 .. 8Ml. ~ ~  'obtlAli orfiliiiMM ~ .,,: .... ~ -~~ .. rda. 
reeerrMl, ....,.cMaj it is i WIt ' the . policy oI the G ~  .of 1nd11lr: W· ~ ~~ . th4-
reservation of as pel' (''ent. fOJ; ~  . ~ . colJWluit.i1II, otber ~  ~  ~~ ~ . 
fixed proportion. and when it is the ~  01 a Candidate belonglUg to ·tbe.e ·ODIDJIlU· 
nitietl the moat meritorious candidate of thelll' l..'OlIlmunitiea is taken. Government do 
not consider it neceiIIa.,. tiD devile lilly' ajJill*i;.l .t.e1pe for ilicr ... ~ tbei<HtlreseDt.atioD 
of Sikhs in the Survey of India.. . 

• " .. -~ ~ . . ;.... . tj 

APPLICABIi:.ITY OJ' '''nUll ATLANTIoC CirARTEB TO 'INDIA. 

1'1. *xr. LalchJDd Kav&lrai: (8) Will ~  HOllourable,tLu: LSl:tder of the 
Houtlt: be pleasl'd to state if his I:tttelltioll hat; beeJ.l drawn to the receut 
statement of the Right Honourable Mr. L. C. M. 8. A ~  8ecretur.y of 
State for India, to the effect that the principle with regttl'd to India ~ iu 
accord with the prillciple& uf the Atlalltie Charter! If 1'0, does the Atlantic 
Charter itaelf, in whol.:: or in ~ apply to India ~  If not, ",,-hich pl'inllipies 
applying to India are iu accord with the Atlantic Charter? 

(b) Will tl¥.l ~  of freedom, enunciated in the Atlantic Charter for 
other countries, hold good in the C8se of India? 
(c) HaYe' the Government of India !lsked the British Goyet'mnent to 

give Dominion Status to India at 8 ~  trmesfter the War? If 80, what 
time has been fixed upon? 

(d) Has the expanded Council of the GoYel'llment of India asked the· 
British Government for any further advD.nces in t.he constitution for India '1 
If so, which, and what response have the British Government made? 

The Honourable Mr. II. S. Aney: (a) T think tlw Honollfnble Member 
must be referring to the following statement ~ the ~  of State: 

"'Government will not aba.te their efforts to promote that meAsure 
of ngreemant which is essential to the fulfill1lent of their 
pledge!'! in India, pledges which, though ~  independ()ntly 
of the Atlantic Charter. are ill (·omplete ac('ord with the gen· 
Poru] principle affirmed in that Declaration." 

The Honournbie Member lIlay place his own interpretation \11'011 thilO f'tnte-
ment. The lal1t part of this portion of his question does not arise. 

(b) The Secretllr;v of State has made it clear that His Majesty's GOVl'1'I1' 
ment's policy 118 to India's future "is in entire harmony" ",ith the Atlalltic 
Cha,ter. 

(c) and (d). I 8m unable to dil1close the nat·ure of ~  confhk·ntial 
correspondence between the Governor General in Council and the Secretary 
of SUlle. 

Mr. LalcblDCl Kavalni: How is that in harmonv with ~ R  theSt!c"e--
tary of State has !laid? • 

'1'bI BaIloarable ·Mr. M •. 8. hey: I hAve no doubt. t·hat if ~  Honour· 
able ~  will' read once more the Atlantic Charter and compare it with 
the ~ in whiehpledges to India were given he will find thAt. the IJ)p.(,lge 
is in h81'm6ny with the Atlantic Charter. ...• .' . 

. "L" I' , •. 

JIr. r.laha ..... &9IIrIi: Aooording to the AtlaDtic .C1aarterlr.eedom: .. 
being givE'ln to variot's countries. Is· freedom oeing given 410 Indio Alao?" 



I • 
S'CARIIED E ~  ~ ~ - ANSWER!; 

. ~ ~~  ,1If •••. S. ~  .~  ~- . . . ~~ . ~ ~ . U  is 
~  glven lO,.those countrles1 ., 

Mr. Lalchand •• va.lral: I would like to know from the ~ ~  
~  whetht>r the Charter is now in force? r.' c' ".' 

The Honourable Mr ••• S. J.D..,.: I will again ask the Honourable 
Member to rpon the ('hull't·er very carefully 80 that he may find wht:11 tlie 
freedom eHI\ ht> had . 

• r. LRlchaDd Jravalrai: I have read it and i. want its interpretation 
from the Honournble the Leader of t,he House; 

- ..... 
Mr. President (The Honourable Sir Abdur RBhini) : The ~ ~  

the LeRder of the House has given his interpretation. 

Mr. LaJchand lfavalral: Mav I AsIt if the interpretation is that the 
Chart.er Rnd tJ-.e stutements of the Secretary of State or the Premier ore 
not in harmon.,! inaslnuch as India ill not being given her freedom or B 

better constitution? 

The Honourable Mr .•• B. Aney: T do not understand what the 
Honourable M('llIher is driving at. My reply ~ that the pledges are 
based on the some prilleipleR whi('h Arf' enunciAted in the Atlantic ~ . 

Sardar But Singh: May I know froln the Houourable the LeRder of 
the HOl1!'e ,,,hAt the Govenlment means ~  'the ~  pledges'? In the 
em:£' of the Atlllntie Chtrrter the freenom ~ toO he g-iven after the countries 
lIJt'nt.iorl('d th£l"ein huve been made free from the German yoke or after the 
Gerlllhll occupation of those oountrieR is over? . . 

The Honourable IIr. II. S . .&nay: When will it he over? 

Barciar Bet Singh: That I do not, lmo,\\': it hes in the ha.nds of the 
Fate. The ~  is that India has not been overrun bv Gennan 
invadfol'f'l fllln thf'Tr·fore thp RRme principle can hardly apply toO 'tier.. . . 

. Mr. President (The Honouruble Sir Abdur Ra.him): It is. a IDllttar for 
debate:· .. 

Sardar But. BIqh: What is the meaning 9£ the same principle? 
" ,':. 

~  ~  .Mr ••• B •. .A ~ ~ am' unable to explain the 'Plain 
meanmg of the Simple expressIon used there. It is rRther difficult for 
me to make it 1110re clear. I can ~  repeat that the HonourRble Mem-
hen ought to ~ satisfied ~  the ~ enunciation. of th!'! pOSit.;.pll made 
by the Sf'cretar.v o! State when he. responsibly sta.tes that the principle 
of thl' plerlgE"s i>l in entire accord with'the Atlantic Ch,prter. The Ronse 
ought. to be Rnt.isfied with thiR' position. . 

IIr .•• K. 10lhl: Tf there is no disharmony between the term's ot' :the 
AtlRntic ChaTter. and .the tenus, of tbe statem·ent. of H¥! ~  aov-

~ .. why not pacify the 11ldisn people by makIng file Atlantic Charter 
apphcable to Indln BS weU? . 
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fteJloDo1lra1lle III. X. S. .bey: i 'thinK thtl· Honourable Member ia 
~  that India is a signatory to the declaration in which the Atlantic 
Charter is also reiterated. 

llaulaDa Zafar All Khan: Will the HonollrRhle Member inform me 
whflther jt ilot likely that the Atlantic Cqarter also wcnt. down to the ~ .  

of! the &eli with the ship on which it was signed? 

The Honourable Mr. K. S . .bey: ~  th£' ChRrter, I R1I1 !"lIre. 

DELIBERATIONS OF THE CoN8ULTATInI CoJlJIII'l'TEE OF EcoNOJlics 

18. -Dr. Sir Zlaudclin Ahmad: (a) Will the Honourable the ConUDPrce 
Member please lay on the table 8 copy of the deliberations of the '_:'Illsul-
tative Committee of Economics held in January 1942? 

(b) What is the of inion of the Consultative Conunittee about the aosol'!,-
tion of War Teclmiciana in the post-war economic problem of India? 

(c) What advice has the Consultative Committee given about the siHhi-
lity of the Indiull industries established during the war? 

• (d) What will be the financial resources for the future reconE!trudion 
of India? 

The lloTollrable Diwan Bahadur Sir A. ltamuwami JludaHar: (II) I 
Bm· afraid r cannot acced(· to the request made by the Honournble Member, 
as the deliberations of the Consultat.ive Committee of Economists ill·e eOll-
fidential, at thi" stag£:. 

(h) :lnd (e). IT. follow!! frolll my ~  to parll'grnph (1I1 of til« question, 
thllt I am not in a position to disclose the informat·ion desired by the 
Honourable Membt'T. 

(d) I think it is premature to estimate the fillllueilli 1"eSOl1r('elol required 
for the future ~  of India. 

S"ldAr Set Singh:. :!'IIay I know if after some time the result. of the 
deliberations will be made known to this House? 

The Honourable DlwlD Bahadur Sir A. Bamuwaml lIucla11a.r; 
Certainl,v, Sir. 

Dr. Sir Ziaudain Ahinad: With reference to part (b) of the question, 
I would like t.o know wb,at would be ~  ~ ~ of. ~  war ~ R 
after the war IS over? Is the Government III a J'lo!>ltlOn tr, sa." somethmg 
abcut it? 

Ybe BODourable Dlwan Bahadur Sir A. aamuwaml Ku4allar: 
Not at the pre8ent time hut that very questioJI ill under consideratiod 
both by the Government Rnd the Consultative Committee. 

'.Dr. Sir Ztaucldtn Ahmad: Which is this C0I1811lttlt.iv,e. Committee?. 

fte Boaourable Dlftll BaJwlur ~ A..BaDiaftaml . ~  
It is the Consultative Committee of E ~  and, otber Consultabve 
Committees which will shvrtly be meeting. 
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Dr. 811' Ziaaddba Ahmld: lsthe HonQur&ble, Member also ~  tbe 
Labour Department into his ~ ~  because that Del1ttrtment is 'allKl 
cOllsidering a similar scbeme? ' 

The Honourable DlwaD B&hadar Sir A.' Ramiaw.mI KucWlar: 
The Lahour Department is represented 011 thllt particulur Reconstruf'tion 
Committee which wllI be shortl,v meeting. 

lI[r. N. M. Joshi: -'In \' I IIlik whether th£' \ ndinn \uhollr ~ ade'll1!lt'!l.v 
r{'Twe;,enkd Oil tl1(' ('onsliltntive ~  ~ .  

The Honourable Dlwan Bahadur Sir A. Bamuwaml KudaUv; 
No, Sir. The Indian labour will be adequately represented" oft· the 
Reconstruction Committee which will deal with labour Ilnd demobililr./ltion 
prnhJl'mtl, 

lI[r. N. 11(. J08I11: Hilt. why not on thilol ('olHmltntive Committee of 
e('ol1omi(' matters? 

'!'he Honourable Diwa.n B&hadur Sir A. Ramaswami .udallar:, 
For the simple reuson thut J have ,vet to lenrn that labour is good at 
t ,'olving economic ~ or Hcln ~ the eC'ol1omi(, prin<·jples to netullJ 
"onditions 

Mr. Muhammad .Ashar .Ali: :\111 \ I IIsk whetheJ' these war technician. 
will be in pernllment Government 'service or they are holding temporary 

~  '! 

'.I'he Honourable Dlwan Bahadur Sir A. ltamuwami Kudal1ar: 
The Will' teehnieiltlls who are recruited by Government are in temporul'Y 
service in the various ordnance factories  where they are working., The 
question is how they will be ahsorbed and in what service they will be 
absorbpd at, the end of t,he war when thev will he no longer required for 
the particular service whillh they lire doing now. That question is under 
consIderation h,v the Hec'onstruC'tion Commit,tee nnd the Government. 

Xr. President (The Hono\lmble Sir Abdur Rahim): Next question. 

Dr. Sir ZlaucldJD Ahmad: May 1 ask supplementary questions? lEi it 
not the case that the ~  uf the war technioians will be very 
much facilitated if the Government were to give them to understand now 
as to how they will be absorbed after the war? 

fta Honourable Dlwan Bahadur Sir A. Bamuwaml KudaUar: 
That involves the solution in advance as to how they ean be' atiitOJ;bed: 
believe Press communiques have alreadv issued to "the effect that' the 
question of readjusting them to normal civil labour conditions is under 
the close examination of the Government. It may involve a' further 
period of training after the war is over of these very war technioians.' 
That also, I believe, has been stated. 

1Ir. 'PreItd .. t (The Honourable Sir Alldur }{ahim): Next question. 
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(Dr. Sir Ziauddin Ahmatl wanted to ask mdre'''Il .. ~ U  
wbi('h the Honourable the President did not aUow.) 

, 

~. ~ ZlauddJn .Ahmad: I do not propose to ask the other ~ 

~ in my name. ' I .' '" 

t19*-21*, 

APPLIOABILITY 01' THE ATLA:STIC CR,UtTER TO INDIA., 

II, .!IIr. GoviDd V. Deshmukh: Will the Honourllille the Leader of 
the Bouse please state: 

(a) if the proceedings of the debate!' Oll the rt'l'oolutiollJ; about the 
A.tlantic Charter in hoth the House.; Wt'l,\-, forwarded to His 
Majesty's Government; if so, with what ~  

(b) if his attention has been drawn to thL' inten'iew of Sir H. K. 
ShanmukhalIl Chetty with Preside:l! HCII1H'\'t"lt of the United 
StntelS of America publisllt'd 011 t he tina page of the ;\'f/gpur 
1'imes of the 6th January. 1942. undel' the ('aption" Atlantic 
Charter applies to India?" .. CheW'!' interview "ith R ~

\'clt "; and 

{C) if he is now in a position to state ~  the A.tlantic Charter is 
applicable to Indiu '! 

fte 'Honourable Kr. K. S. Aney: (a) Yes, Rir: IHI reply has yet been 
received. 

'(b) I 'have seen the newspaper report-l',·ferred to. 

(c) I 'WOuld remind the HOllouru.ble ~  that the Secretary of 
!:o;tate has repeatedly made it c1eur that Hi,; Maje!;ty'[O< Governlll':"llt'!'l 
policy t"wards India if; in entire harmony with the Atlunti(' ('hurter, lind 
that their pledges in Indin, though given iLldepE:udentl)' of .the Atlant il.' 
Charter, are iu cOlUplete accord with its genel'al principle. 

Ill. 00v1Dd V. Delllmukh: Mny I Hsk ",hethel' these pl'o('eedings \\"l"rt-
forwarded with any recommendntions or remarks? ' 

,fte JlODOUIable Ill ••• S. A.Bey: The whole debate . WIN! fOt'warded 
in 8I'('orrlance with the promise that was 'liven to this House. 

1Ir. Qovfnd V,  DeBhmukb: Was it forwarded with un.\ remarks or 
re('ommc'!Idations '! 

,;,.::" 

ftt lICIIloarabll Jrr ••• S. Aney: I ll.m unable,· to disc·lose ~  
further. 

Mr. CJcwIDd V. DelluDUh: Ido not ~ know the nature of tot 
remar:l,a&. All I want to know. is whether any. remarks ~ recoIQlt\t!nds-
tiona wc.are made on those proceedings? ' . 

~-  wt'r8 not put by the questioner. 



.:1,: .-
ft' lloaoar&bll'JIr •.•••• Dq:Whafiever pertaills to be the proceed-

ings of the Executive Council will always remain secret. Whether -.~ 
thing WUR clone or not is IIlso u part of the proeeedings which must remain 
(lordidentiill: 'j -';' c. ',' '. ~ . : .. ! 

Mr. Oo9bld V. D1lhm1lkh: In view of the fact that no answer was: 
rel'eived. (1ii! till> Government of Indio send ~  reminder? 

!. : '.," 

The lfoDoarable J(r .•• S. Aliey: No't yet. In these times replies take 
fI long tim e. . 

:Mr. Latched lfavaIr&1: Ma\' I know H the G ~  of India have 
intimalf'(l tll the British Government or to the Secretary of State that 
this Athrotic ChArter is in hariilo;I\' ",ith, what 'the Secret&t\- ,of''State' has-. 
said? ' . 

Tht' Honourable Mr. II. S. Aney: 1 have ~  answered thot -~ 
ti;)ll. 

Mr. Lalcha.nd lfavaIrai: Whot I Ull'l /lsking is wht:-ther the Government" 
of india h'we expressed t.heir opinion to the British Government? 

The Bonourable Kr .•. S.Aney: The.\· have not ;vet felt the necessity 
of it. 

IJent.-Colonel Sir Henry Gidney: Will the Honourubll> :'II ember, in' 
order to pllcify those who are inquiring. advise the British -Goveroment to. 
c1lallge the nil me ,from t.he "Atlantic Charter" to the "Pacific Charter"?-

(No answer.) 

4m RAIn CASUALTIES AMONGST INDlANR IN RANGOON , Moui.MmNANnTAVOY.'j 
23. *JIr. Amarlndra Bath Cba'Uopadbyaya: (II) wm tbe Honourable· 

Mf Irlher for I nrlioll.,O ... en;ea'S be pleased to state the number of Indial1s. 
who had heen kille,d. wounded and hurt. respectively. by air raids en 
different dotes on which .Japanese raids; over Rangoon, Moulmein anci 

~  took place:' 
(b) Will the Honoura.ble 'Member be 'pleased tQ state the number ttl! 

surh wounded and hurt Indian. who have ·been brought back to India l' 
How 1Il8,n.v of these men were Bengalis Bnd people of other Provinces or 
Indis, respectively? WerE" ·-,then!, sevel'al:; ladits amongatthe' Incltan€ 
b,rought from Burma as wounded and burt? If so, what . ~ tneir number1' 

(cl WiJI the Honourable Member he j)leaBed to ~ ~  the nu;;nber of" 
childl'en and minor yop-bg, persons' who were fats.lIy wounded, woundl'ld. 
and hurt and how ITlsny such children and minor yotmg persons have been 
hrought back. to India? 

'(d) Will the ~ ~  pleased to state the number at 
Indinns who ~  been repatriated witb their families ttl their ~  ... 
l:)rovinces in India 1 



.' . 'LllQIBLATIVB A81JDIBLlC . [12TH FBB. ~ 

(8) How many' ~ ~  taotlJiy ~ .  by,m raicJ. in 
.Bunua? . 

ft .. Bonoarable 1Ir. M. S. oey: (a) to (e). Efforts ~ being made 
10 U ~  such information as rna\" be available and Government will ~  11 
statemf'nt on the table of the House when it haa, been collected. . 

PancUt LaJrabmi ][&nta Maltra: Is it under contemplation to give some 
-colapen'Vltion to people who are rendered homeless by means of air raid 
-for want of adequat,e protection by the Government of Burma? 

The Bcmourable 1Ir. M. S. oey: The suggestion will be considered 

Lieut.-Ool. SIr Beary Gidney: Will the HOllourllbll' Member inform 
·this House whet·her or not adequate medical arrangements have heen 
mnde for attendancE' on those who have been wOllllded or who hnvl' heen 
'sent to countl'y from Burma? 

• Th. 'Honourable Ilr. M. S. hey: Arrangements have heen made Rnd 
10 ·the best of the knowledge of the Government. they are udequute, 

Pandit Lakabmi ][anti Jla.ltra: Are steps that. lire being t,lIken to 
-evatIU/lt.e Indian families from Burma still in progre88? 

The Bonourable ID'. Il. S. hey: Tht',\ al't' ~ taken. 

Mr. Laleband .avalrai: ::\'Iav I know from the Honourable Member 
-whethpr there IS any objection' in giving out the information that the 
Honourahle Member hRS got lip to 1I0W illF!tellcl of waiting for complet«:-
informution being obtained? 

'lbe BODourable Mr. Il. S. hey: The detailed information which my 
'Honourable friend, Mr. Amarendra Nath Chattopadhyaya, asks for will 
require sometime for its collection. Other information will be duly given 
to the Eonourable Member when his question will be put on t,he 17th 
instant, as I promised yesterday . 

.BmIOUBBD QUISLIlfG GoVDNKENT IN MAuYA AND CoNDITION OJ' INDIANS 

IN' TIlE FAR EASTBBlI' WAR Zon . 

. 'U. ·1Ir. Amarendra .. til Ohattop&db.yaya: (a) Is the Honourable 
Member for Indians Overseas Ilwa-re of any rumour of the temporary 
utabliehment of a quisling Government in Malaya called, "Free Malaya" 
~  Japan aud that a ~  hos he en made 8 Governor there? If so, will 
he ~  make a statement on the matter on the 1Ioor of the House? 

(bl Is the Honourable Member aware of any rum6ur aftoat in India 
-:that thE> Indi$n Army had turned against, ~  ~  in: Malaya .battles, 
on' oocount of waat of prop8l' protection against, tbeair force of Japan2 
[f ~  will he make a statement regarding the matter? 
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(d) WOl the HonolJrsble Member be ple6le\!l :tGitate'ltll6 'pt_ttl con-
dition of Indians in ThaHand, Bmgapore, Malaya, ',SUmatra,. Java Ud 
Borneo? 

The B'OIlourabie 1Ir. M'. 8. AD.y: (a) Gmei'tlment haw li$eo:refetlences 
in thf! press, presumabl:," based on Japanese broadcasts, to one Mr, 
SRravrmnmuthu styled Japanese High Commissioner for Penang, but 8l't), 

not in II position either to confirm or den." the report. The indil\'idual. 
however, does not. appear to be an Indian. 

(b) Government are not aware of any rumour to the .effect. tha.t the-
Indian ~ rm," had turned against the British' in Malaya on aceoUnt of 
lack of proper air support, but as lies of thi$ nature ittay ~. broaclcastby.-
the enem\" , 1 am authorised to state that in the Far East nO less than in 
other theatres of war, Indian troops ha\'e lived up to the best traditiOtls 
of the Indinn Army and that any allegations of desertions ~  them, 
whether in Hong Kong or in Malaya, are absolutely b88elell8 and should be-
dismissed as false calumnies on our gallant men, 

(c) (iovernment are making ever." effort to get information, 

PRoCEDUBE FOB CIRcuLATION OF BILLS FOB ELICITING ()PINION 'lIIEBEON • 
.. ' 

25. -Qui Jluh.mmad Ahmad K&Im1: (a) Will the Honourable the· 
Leader of the House please state the method adopted in circulating Bills 
for eliciting opinion thereon? 

",It'. 

(b) Are thc Bills seut to uny specified class. of persons affected by th& 
Bills, or is the matter left to the discretion of the Provincial Governments-
who in turn leave the discretion to District Magistrstes? 

(e) Arc Bills sent to the various Bar Associations in India or not? 
(d) If the allswer to part (c) be in the negative, have Government 

~  the advisability of issuing instructions to send them to variol1s 
Bar Associations in view of their representative capacity in respect ot 
legislation? 

(e) What procedure is to be adopted by the persons-to whom copies of 
the Bills are not sent and who want to express their opinion-for com. 
municating their views to the Legislative Assembly? 

, The Honourable Jlr. K. S. ADey: (a), (b) and (c), When 'Bills are 
CIrculated by the direction of the Legislath'e Assembly, the Government 
of lndia do not obtain opinions on them direct but through the agency of 
the Provincial Governments and AdministrMionB who are., givea full 
discretion to consult such officers and other persons as ~  think. fit. The 
Provincial Governments and .Administrations are, however, eJ'ljoined that 
the persons and bodies consulted b\' them .~ selected with -car!' so 
that the body of opinions received mR.'· .be compact: representative and' 
helpful. 

.(d) No euch instructions are called for as the Government of 1nm:.!. 
havtI no doubt that the Promcial Governments and Administrations 
already bear in mind the deSirability of ·consulting the various Bar AssC)-, 
CiatiOllS on Bills in which t.hey are intere!lted. 
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. f. ••. JlUdRLU8hmi KlDta .... : Is it . ~  ~ ~ ~  of 
: Jadia t.llat they have oompiled an exhaustive ~ of organisatiOIDs to ~  
.BiIls are to be sent for eliciting jmbli(' opinion? 

·ft. lroDOarable Mr ••• 8. AIley:.II. tqe ~ .~ .  .~  had 
listtlned 'to the reply I gave, he would have seen that the G ~  C'f 
Inclia do not do anything direct. The," ask the Provir:lC}al Government!' 
"to do' this. The Provin('ial Govemment8 may 'or ma.\" 80\. maintltiu luch 
:& list, 

:..,adJt Laklbmt Kanta IIa1tra: If Dew llllmes ~ to be added to tht, 
.list for consultation, then are the Provincial Governments coneeJ,'ried. t·) 
"be approached und lIot the' GovernDll:'lIt uf ~  direct who m't' respon-
.. sible for eliciting public opinion? 

'1'ba BGB01II&ble Mr. K. 8. Alley: That is so. 

Pandlt TNsbmt Kanta Kaitra: Do r take it that when the Govern-
'Jl\l"nt of India want to elicit publiC"' opinion on a particulllr Bill, the .... have 
'no initiative in the matter eXl'ept forwurding it to Proviut'ial Government.:;? 

The Honourable JrJ'. II. S. ADey: The fact that the,\' forward the Bill 
-to the Provincial Governments is-a .matter of ·initiative, T belieYl'. 

QUi Muhammad AlIiflad KaImi: Is the Honourable l\feml,('r aWHTe 
thHt some of the PrQvincial Governments are not at all in the habit vi 
·oonsulting Bar Associations? :1"or example, the ~  Provinces Goveru-
lile.nt do not tend the Bills to any Bar Association. even the Advooatr.a 
Association of Allahabad High Court is never ('.onsulted on any of ~ 
Bills that are sent for circulation, while other l'rovindal Governments 
·do. Will the Honourable Member consider the advisability of asking the 
~  of the Provincial Governments on this matter and instruct.ing them 
.thut eminent Associations of Advocates should be consulted in 1111 matte!',; 
·of these Bills '! 

The Honourable 1Ir. II. S. Alley: The Government of India will 
..co!'nmuni('ute this expression of opinion here to Provincial Governments 
.. ~ ~ ~  .. 0 that they ma,v take necessary stepF! not to repeat the mistukt' 
agulll, if there is ally mistake at all. 

QUi M1Jhammad Ahmad Kuml: Probably with approval. 

'fbe JI.ODOurabl. Kr. M. S. 4I1ey: Yes, in matters in which they art' 
-interested. .' . 

PaIullt Lall*ml KaIlta Kaltn: Will the Government of 'Inaia' i8sue 
-similar instructions to Provincial Governments while they send 13ills fo!' 
--elieiting public opinion that the Provincial Govemments should consult 
!'8 man.v ~ . ~  ;as possible in this matte.,? If, a ~  like. thflt 
.IS ~  :to G ~  concerned, ~  I think the ~  
-of . ~  .~  Bills sent for eliciting public opinhm may be' bette" 
:;gamed. 



• 'I i J. ~  ! ITA RUED I,IUE&TIQISi!' AN.Ij) ANSWERS. 

.. ~ . . 'lL. .... .,: iWl! W . ~ ~~  . ~  ~ 
~~  ~ ; which we gener.aUy. ~ .  wejind .the opJIDOntl, ot 11ft! 
A .~. aile' me.ti<qled. . TheteiQre,. ~ ,18 ~  .&/1 a ~  ~ t.ha, 
Bar' AssociatioDs are ignored. But. if there ia any Bucll case, ~~  It IS a 
':1nn.ttel' to whiC'h we can draw the attention of the G ~  concel'J.led. 

MI.LalcllaDd Ba"falrl1: MaJ I !wow from ~  Honourable ~. ~ if 
th'"lse pel'8Ons who are not asked, to r;{ive opinion can send that opm1on 
to the 'PPovmcial Governments:' 

The KODoarable IIr. JI. S. Aney: Yes, certainly. 
:\lv attention is llOW drawn to the fact that I have. not given reply to 

pUl't ~~  of ~  ql;est:nn, In ordel" to oovinte the necessit.v ~ some other 
- ~  bt'lJlg }lilt, I i'hull rend out the answer to J!art (e). 
"(e) To enable 1-'('1'&011» who are npt officially ('onsulted but who. ~  ,to expre. 

th ... i., opinion Oil I) llill which hal' uN-n ('il'culated for opinion, the ProVlllCial GoVf!rD' 
mf'lIts are requirf'U to ~  tht' nill with the StatemeDt of Objects and Reasons in 
till'ir Offit'iul G ~ in Eu;.:lish IIUt! ill 8uch other languages as t.he Provincial Govern-
n ... llt filII;\' ,ift'lIl jJl"'!,"l' \\'ith " lI"t .. that. th,· Bill has been circulated for the purp"se 
of ,·licitin;.: opinion thl'l,,.on an.1 I hat an:' person or public body desiring to lubmit aD 
~  on f·hc B,i.U should do s" thl'uugh the ProviDcial ... Government. (IDly. In ~ 
cast' of A ~ ~ whit h haw no Official Guette of their own, they are . ~  
·t" ~~  II PI'''"' \"01<' on th .. lilH's of th(' nol.{' indicated abo"e." . 

NATIONAL SERVICE TECHNICAL PERSODBL ORDINANCE 1946 AM> 
DtSCRDUNATION BETWEEN EMPLOYER AND EMPLOYEE. 

28. ·Jlr. N. JI. Joshi: Will the LRbour  Secr{,tary be pleased to state· 

, 

(n) whether it is a fact thRt, a('C'or-iing to section 13 of the ordinanc::." 
If of 1!l40 (National  Service Technical Per_onnel ~  

1940) permission of the Tribunal is necessary to enable .an 
~  t.o leave his employment, while the employer is 

reqUlreil only to give fifteen days previous ~  ... the 
Tribunal; . 

(b) why this discrimiulltioll is made between ~ employer and thf' 
employee; .. ' .. ;: 

(0) whether ('ases have oc('urred in 'Which employees have heen 
discharged or dismissed by the enlployers and in which 
tribunals have pleaded inability to prevent wrongful discharge 
or dismiftal; , 

(d) whether the tribunal possesses power to ~ .W  dis· 
charges or dismissals, and if so, tJDder which section; and 

(e) whether Government propo .. ·. to amena the Ordiaance 'lUitably 
to place the employer and tbe employee on equal terms 1. 

_ Jrr; a ~ . PrIor:, (8) ~ . ~  the ernplovee ~  peT,ori ineruded 
In the defimtlOD of technlcII1 personnel' under the Ordinance. •  .  . 

(b) The object of the OrdiuRnee is to control the employment and 
dist.riQution,.of ~  ~  sq .~  to :ellSUJe ~.~  ~ ~  ' •. ~  
~  . ~ ~  of the.w.ar .elfort .. ~ ~~  is t.o he . ~  .t III 
esst'ntla1 that 'technical persoIJ.nel sooulql)Ot,beable to live ~  their pol" 
nt will, but under a recent amendment to· the Ordinnnce. "'hen a Tribunal 
'refuseR pennission to a perst;>Xl included in the A ~ ~ .~  
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personnel· to "leave his 'employment, h· Tribwial may lay ,dowa .: 1Jerma 
of service on which the employer shall continue to retain the i m8ll in 
employment and after such an order baa been passed the employer may 
not discharee or dismisl.l the man without the previous permission of the 
Tribunlll. 'rhe position of the employer is different. Owing to increasing 
industrial I'\ctivity and a growing shortage of technical p'er80nnel, the 
tendency of the employer is to hold such techilical personnel .. he hss, 
but if for bDV reason he does wish to discharge a man the notice given to 
t.he Tribunal'is likel.,· to enable the Tribunal to find the man other employ· 
ment. 

(c) Government have no information on the point. 
(d) Yes, but onl.'· to the limited extent indicated below: 

(i) if a person included in the ~  of 'technical personnel' is 
placed in employment in the national service by the Central 
Government or a Tribunal, the employer may not discharge 
or dismiss him without the permission of those authorities 
["ide sections 7(.9) and 10(5)]; 

(ii) ss indicated in the answer to (b) nbove. 
(e) For the rel1sonsl have III ready given, an amendment on the lines 

suggested is not considered necessary. 

Kr. If ••. JOIhi: Mu\' I I1sk whE-the!' on I1c('ount of the amendment 
mad!:: in the Ordiuance th'e employe!' and the employee have been put on 
exnl"tly equc.l terms? 

1Ir. H. O. Prior: No, not exactly. 

Irr .... M. JOIIli: Why should t,here be this ciiRC'rimination about thr 
~  placed upon t,he employer and that upon the emplo:vee? 

Kr. H. O. PrIor: I have tried to explain that in my answer to the 
main question. 

Lleut.-Oolonel Sir Hemy Gidney: Is it or is it not a filet that, an 
amendment has 'recently been. passed to the p.iJel't that. if an employep. ill 
any concern which comes within the purview of this Ordinance desires to 
lea ve his job he can do so provided he ;s entering into a .imilar military 
appointment if it be on either a higher or a lower ... te of pay? 

Irr. H. (f. PrIor: No, the amenament is not exactly to that effect. 

LWut.-CJoIonel Sir BeDIJ Gldner:, Is there anv amendment almost 
similal' to what I have just stated?- . 

Kr. H. O. PrIor: The amendment is thRt teehnical. personnel who wish 
to enter int'l military employment can be permitted by. their Tribunal to 
lellve their employment. ' 

Irr. •. •• JOIb1: Will the Government of India make an inquiry tG 
~  out whether this inequality between the employer and the employee 

has ,'auled hardsbip to ~  employee? 

Kr ••. O. PrIor: We do not think it has. 
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Kr •• ' ••• 1oIId: Will they make an inquiry to ~  out the. facts, 
inNed of giving their own views? Or, are they afr&1d of finding (Jut 
facts? 

Kr. B. o. PrIor: We Are not afraid of finding out facts. 

1'2'1.-

DEATH OF SlR RAGHAVENDRA RAU . • 
~  lI6noarabla 1Ir. II. S. Anay. (Leader of the ~ . Sir, ~ 

vou take up other business I should hke to have your permlsSlon to make a r ... ference to the death of one of our colleagues which was, unfortunately, 
omitted" yesterday through ,;\inadvertence. Our. late colleague, Sir 
Raghavendra Rau, was 0. Member of this House for a number of yean as 
an Official 'Me\nber. Most of us here were familiar with him and those ' 
who knew him well know that in him we had an officer of great ~ 
and tact. In his capacity as Financial Commissioner for Railways man.)' 
Members hbU to come into close contact with him and we found what a 
~  knowlpdge and thorough grasp of railway ~  problems he had .• 
I have no doubt much of the present financial position of the railways it! 
largely due to the great ability that he brought to bear upon the solution 
of the man,v intricate financial problems pertaining to the railway!!. In 
him the House has not only lost a very useful M¥Dber but 1 have no 
doubt the Government of India have lost a very able officer. He was a. 
mun not oIlI;y of ability ~  of ch¥acter and on that account he waft 
greatly respected b.y all sections ot this House. I am sure the House 
deeply mourns his loss and I request that you, Sir, will communicate the 
s;ympathies .1f this House to the 'members of his family. • .. 

1Ir. Presldot (The Honourable Sir Abdur Rahim): I associate myself 
with what has heen stated bv the Honourable the Leader of the House 
v.ith reference to the loss sustained by the death of Sir Raghavendra Rau. 
I kD(\w him and I sa.w hip work in the A A ~ for ~  ~ and I 
endorpe what has been said as regards the grasp De showed of the finance 
of the .,railways during the time he was a M6Dber of this "'House. I shall 
communicate the sentiments exprened to til, memben cI. the bereaved 
family. ~. . 

'11': 

.r. ~ M. Mehta (Bomb. Central Divisiqp: !(on-Mubam-
madlm Rural): Sll, the House would like to join in this tribute and the 
£eutiml'lnts expres,sed. 

'-c:-.... - .,.....' .. -.c. Pruident (The nonourable Sir Abdur Rahim): It is .not necessary 
under thE' convention. He was an official Member and the Leader of the 
House has expressed his grief. . .. 

1Ir. Jamnadu M. Kebta:, Why should an exception be made here? In 
all ~. references the House is allowed to join . • 

tThil queatioD was DOt. put by the questioner. 
]I 
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, JIr., ~ (The Honourable ~  A ~  A. ~  .• ~  is 
that ~ lader"of the PQtty to whicb the MeJ:XI.Qel' belonged ~ ~ ~~  
and the ~  Of the House. In t.his case the Leader. caf the ~  U 
also the Leader of the Party, viz., the Goyernment, to which the Member 
belonged. That is the cO\lvention and the Crlair rUIS t.o carry it ,.out,_: ' 

, : . ~ . 

Kr . .JamDadaa M. Mehta: The Leaders 'Jf Parties would all Hke t() 
join. This exception is most exceptional. . " 
Kr. Presl.deDt (The Honourable Sir Abdur Rahiill): That is the non-

vention and the Honourable Member must reSl>ect it. The eonventioD 
wnll Hrrived at in 1987. ~ ;, , 

MOTIONS FOR ADJOtffiNMENT. 

ARREST .AND DBTENTION OF Mn. SAR'AT CHANDR1I. BliSE· •• 

, Preaid.eDt (The Honourable Sir Abdur Hahim): I have received 
tice of a motion of adjournment. from Mr. A. C. Datto. who wants ta-
• UBS an urgent and definite lllatter of public importance, namely, "the 

• arrest anti detention of, Mr. Sarat Chandra Rose". I think Mr. Bose wa.s. 
Ilrrl'lstec1 Rnd is detained undel' the Defence of India Rules. Was it done' 
under orders of the Government of India? 

JIr.AkhIl 0haJldi.a. Datta (Chittagong nnd .Rajshahi Divisions: Non-
Muhammadan Bural): Yes, Sir. 

, 

The BODOwable Sir BegIDaId Kuwen (Home Member): .Sir, this \va's 
an order passed in the oritinary' administtation of the '1110\\' and. therefore: 
I f!ubmit that it is ~  bv ,"our previouR rulings on the subject. which 
~  rellffirmed Oli the 29th N ~  1940. . ':' ,.,: 

Kr, III ........ , (The llonourahle Sir Abdur Rahini): I do not think this 
is b case which ",n be, said to be covered by the dOCltrine relating to ordi-
nary ~ U  of Jlw .. A ·question likE! t.his is analogous to cases 
which 'hRVP beffu dealt. witli' by t.his House nn an adjournmentznotion 
relating to ~  arrested under R~  '8 of 'lBIB. ~ ~  
ordinRry administration of law, I might explain to the House, n1fers to 
caseh where 11 person is . ~ or detnined uncler an ordinary process 
of law, for instance, bv a magistrate or anv other similar authority. 'Here 
what, jl'; com1>laiaed of is on 'iwt of tIlt' Government of India itself. No 
doubt the Government of Indi'a are acting under a certain law. All acts 
of the Government of India are nnder particular laws, for instance, the 
Act of ~  ~  'Yhieh they derh'e'''1l11 tpeir . ~ R. But that i.s no answer 
to a motion hke this. Is there any otlIer obJecti6n to leavebemg:grliited, 
apllrt from that point of ~  " 

1Ir. AlrhU OhaDdra Datta: Sir, I thank yo. for your ruling. But I 
hope ana trust thAt not only the question of Mr., Bqse's ~~~~~  from 
, 'frichinopoly ,but also the qllPfI+.il'\1!l nf - ~  hi ~  tM al!rious 
attention of GO,vemmenkand. tbflrefert'!, J ij,y:!Iie..e ~  in - ~~ R ..~ 
of Mr. Bose rumaelf·.y ~  trot move tftTs motron. ' , 



"j,; ... rot 
., -rh& amourable Sir lteglDal4 lbz'WeU: I should like to object to the 
dis(!us8ion of this motIon . 

. Irtr. Prllii4ellt (The Honourable Sir Abdur ~  In any case he is 
not moving it. . . 

BANNING OF THE HINDU MAtIASABHA SESSION AT BHAGALPUR. 

Ilr. President (The Honourable Sir Abdur Hahim): The next motion 
if; IIls(, ill the nnme of the same Honourable Member who wants to discuss· 
.. tilt' fldlure of the Government of India to interfere with and tum down 
the ordC'r of the Government of Bihar banning the s8ssion of the Hindu 
:\fahnRhbha which wa!'o proposed to be held at Bhagalpur in the last week 
of December, 1941". 

How ('un this Government interfere with an order of the Provincial 
GOH'rllTllent? The Provinciul G(>vemment, I take it, is the Governor' 
liS then· is no Ministr,\ functioning there now. And I suppose it was an 
orclf'r of the Governor passed in his discretion, and the Government of 
Iudiu i1ave no power to interfere. Have you applied for the consent of 
the Governor General? :" 

Mr. Akhil ChUidta DB-tt. Yes, Sir, I have applied for the consent 
of the Governor General to move this motion. 

The HonoUlable Mr. M. S. Bq (Leader of the House): Have you got 
it? 

Mr. Akhil ~  Datta: I have not got the reply so far 

The Ronourable Mr. M:. S. Aney: You know it cannot be moved ~ 

hi-; l'Ollsellt. 

Mr. Akhil Ohandra Datta: I admit that. 'f . 
. ~  

The Bonourable lIr. M. S. B_1: As he has ~.  the penn.iallloD· 
(It thi", "tage, you have no option but to rule it out. 

Kr. Pl'6sident (The Honourable Sir Abdur Uahim): ·Wiitf.'the oI'der 
pllilsed ullder section 144 of the Criminal Procedure ~ 

The HOli.ourable Sir Reginald MaxweU: It was passed under section' 
1)(; of the Defence of India Rules. 

Mr. AkhU Ohandra Datta: I.think we have got to wait for the reply. 

Mr. President (The 'Honourable Sir Abdur Rahim): When did you-
npply? 

, . 
IIr. Akh1l Ohandra.Datt&: I epplied day before ~ . 

B2 
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UTIli CHUO. ON SIEB Rm..IOIOUS COlfOUOA'l'ION BY TIQI D.... ~. 

JIr. PreI1da\ (The Honoul'8ble Sir Abdur Rahim): Then I take up 
th€' next one in the nv.me of Sardar Sant Singh. He wishes to move a 
motion for adjournment of the business of the Assembly for the purpose 
of discussing a definite matter of urgent public importance, namely, "the 
sacreleg!:, committed by the Delhi Police on the 28rd November, 1941, 
in entering into the .hamia·na, where Guru Granth Sahib was installed 
and in lathi-charging and firing tear gas on the peaeltful and religious 
congregation of the Sikhs and trampling under horse's hoofs the ladies 
and children gathered there for worship". 

'rhi!; is worded in very general terms, and I should like to know 
whethpr any injuries were inflicted on anybody. 

Bardar Sant Singh (West Punjab: Sikh): Two children died as a result 
of injurIes and several ladies were injured. 

fte Jlouourable Sir B.e1lDa1d KuweU: Only one child died. 

lIr. Pre&tdat (The Honourable Sir Abdur Rahim): Has any· complaint 
been made to the authorities concerned? 

Sardal' SaDt Slnp: Several complaints were addresaed to the Govern-
ment of India by the Gurudwara Committee. 

Mr. Prealdat (The Honourable Sir Abdur Rahim): Why not to the 
Magistrate? 

Sardar Sant Siqh: It was a police action. No Magistrate will take 
any action on it. 

Mr. Pruldellt (The Honourable Sir Abdur Rahim): Do you mean to 
say that nc complaint would be entertained about the conduct of the 
Police? . 

8ardar Bat SIqIl: But this action of Delhi Police was the result of 
a communique issued by the Delhi Administration. 

111'. PreIldn.t (The Honourable Sir Abdur Rahim): What I mean is 
tbis. Supposing the Po.lice in discharging their duties have exceeded their 
rights under the law and infticted ~  on persons, then, surely, 'aCtion 
lies agaill1!t the Police in the Court of Law. 

larder Sat Slnp: 'l'his action was probably taken under the Defence 
of Inclia Rules . . . • 

Kr. P I. Grlmtha (As,atn: European): Not. the causing of injuries. 

SUdar San, '''Dlh: They could not cause injuries under the Rules 
but at the same time the position is very serious. A religious gathering 
bas been invaded by the Police under 8 communiqutS issued by the Delhi 
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Administration, which I will read when I disCUlS it. The l8Iult of flbat 
was that they :&red tear gaa on the peaceful audience and oaused injuries 
with the result that, according to my information, two children died, and 
according to Sir Reginald Maxwell's information only one . . . • 

Mr. Prutdlllt (The Honourable Sir Abdur Rahim): But why were not 
complaints made when there had been serious casualties owing to_ the 
action of the Police? 

Sarelar SIDt SlDgh: To whom should the complaints be made? The 
Police will not punish their Senior Superintendent. 

)lr. PreaideDt (The Honourable Sir Abdur Rahim): Magistrate ia !U)t 
the IJo\iPf'. 

Sardlr SlDt SlDgh: But no Magistrate has the courage to go against 
the wishes of police. ~  submission is this, that apart from complaints 
the pOl.'.ition is very simple. namely, that the Adminiatration had no right 
to make an assault of this nature against a religious congregation. 

Mr. PresideDt (The Honourable Sir Abdur Rahim): That is not the 
qucl;tion. The Honourable Member is complaining of the action of the 
PoliD£> in this case and, therefore, supposing the Police have acted unlaw-

~  in the maUer, surely action lies against them. 

Sardlr Set Singh: No complaint was lodged against the Police. That 
ill a fnct. 

Mr. Preaident (The Honourable Sir Abdur Rahim); The difficulty which 
I am feeling is this. Supposing in any case the police commits excesses--
then arf lots of complaints made every day-this is not the forum to 
~  11 matter like that, as otherwise we will have to sit as a Court. 

Sardar SaDt Singh: My submission is this. It is not a question of 
c('Jllplaining against a particular .)fficer. It is a question that this Hqw.se 
has got every right to look into . 

!lr. PnaideDt (The Honourable Sir Abdur Rahim): If your allegation 
be that the Government ordered the Police to act in the particular way 
you are alleging, then it would be a matter for this House. But that 
is not .'·our allegation. 

Sardar SlDt SlDgh: That is the allegation. 

Mr. PrelildeDt (The Honourable Sir Abdur Rahlm): You Plean the 
Government ordered the Police to trample upon the ladies and 
<:hiJdren . 

Sardar Sant Smgh: The Government ordered the Polioe to go round 
Rnd make a cordon, and as a result the Police actually assaulted the 
peaceful congregation. I think this House has been taking action by 
adjournment motion against latbi charges and such other acta that have 
been taKing plaoe under the orders of the Government. 



[12TH FEB. 1942 

,JIr.,l'IWddtM,{The Honour&bli:l Sir 'Abclur Rahim): Very well, I u.nder-:.' 
RtaDtti,)OUrcaee. '." :",',1 ".1 ' 

1Ir. ~ N  M . .. Ina (Bomba,Y Central Division; Non-Muham-
ma.lan Rural): Sir, 1 submit that the order given to tile Police 'to resort 
to'mthi charge is in itself a subject matter for discussioit. ,,' . ~ 

·r • .. 

JIIr. P1'6SideDt ~ Honoun\ble Sir Abdur Hahim): The action com-
plainf'd of WIIS by the llolice but. not under the Government's order. 

The Honourable Sir Beg1D&ld JIIawell: Sir, 1 might bring to your 
notj,c(. the fact that Q ~  on this subject standing in the name of 
Dr. Ranerjea will eome ul> first Oil the lOth of Fehruary Ilccording to the 
ballot. 

1Ir. PresideDt (The Honourable Sir Abdur Rahim): 'rhllt will be anti-
cipating the question. 

• Sarciar Bant Singh: Sir, will you pleaRe hear me before givit!g your 
ruling:' I huve got lLuLhorities 011 this point. 

1Ir. Pr8lldent (The Honourable Sir Abdur Rahim): On what point? 

Sardar Set Singh: On the objeetion raised by the Honournble the 
Home Member. The point is this that there is no prospect of that Resolu-
tion coming up for diRcussion UR it has been held in n ruling . 

1Ir. PreIldeDt (The Honourable Sir Abdur Rahim): Why do y01#say 
there is no prospect? 

Sardar Bant SlDgl1: It is third Resolution. 

1Ir. Pr8lldent (The Honourable Sir Abdur Rahim): It is the first and 
the.second. 

Sardar Sant Singh: I beg your pardon. It i" not first and "econd. 
'l'he firl"t iR nbout Bengal administration of Income-tax . 

. 1Ir. President ('l'he Honourable Sir Abdtii- Rahim): Yes, I find that 
Dr. Hnnerjea's Resolution regarding Income-tn IS first and after that 
he has a.ot nnot.ber which 18 • 

Sardar Sant Singh: My submission is this, Sir. Supposing the Resolu-
tions put down for toda:v remain unfinished and are ~  O\'er to "the 
1,9th-the next day for Non-Official Resolutionli\:-then I shan have to tab 
Hie risk which 1S not permissible under the ruling given by the Chair on 
the 10th March, ]928. This rulinj{ which waR given on .t.he motion flf 
'Mr. Jinnah moving for an adjournment of thf.' ~  of the Assembly 
to discU88 the Government's announcement regarding the' Sandhurst Com-
mittee. . .. 

• r.Pr8lident (The Honourableflir Ahdur Rahim): The princirlets 
that if there is uncer1lLint:vthe Charr win "now the motion. . 



lardar' 8W 8flI.al.(Sir. 1 will' read the relevant portion' pt the rUlmj;J: 
. . . 

"It, might ~ .  it hal not been argued, that ~  ~  might ~ 
.down a motion even now on the army estimates. but the answer to that argument II 
that no one could my with any degree of c;ertainty that the motion would be ·reached. 
It ~ or may nat be that if. a Jl,otice of motion ill given by Mr. Jinnah it ~ be 
reached either on Thursday or on Friday or will be reached at all. There 11 no 
realOn .why the Honourable Member should take any risk." 

lIr. Pruidmt fl'he Honourable Sir Abdur Rahim): I follow that. Is 
there any objel'tioll to leaVe being granted? . 

Tile BODOllrable Sir Beginald llaxwell: No formal objection; bq1i the 
first ~  for the ne",t Resolution day, standing in the name of 
Dr. Rum.rjelt, will be discu8!'.ed today. and it will be barred on the 19th 
Fehruar.\ . 

Mr. Pre/ltdent (The Honoul'able Sir Abdur lUlhim): Snppoaing; it ia not 
·reached today? .. 

TIle Honourable Sir Reginald ll&zwell: 1 understand that there is II. 
very high prohllbilit,v that it 'Will be reached today. I understand that 
:VIr Joshi is not. moying his Resolution. The next is the Income-tax 
Hes/)luticlll. 

• 

Mr. Preaident (The Honourable Sir Abdur Rahim): I must hold that 
.this mot.ion is out of order. I do SO on the simple ground that it is· anti-
.eipllting u Resolution which stands ill the name of Dr. Banerjea.. Dr. 
BlIlwrjl.'lI·!-. H(,soJutioTl I)Tl the sarna subject is likely to be reached on. the 
19th. . 

Sard:lr Sant Singh': 1 W£l·S going to give another reQsou. 

:Mr. President (The Hont)umbJe Sir Abdur llahim): I do not want to 
hear Hn,vthing more on the point of order: It is likely to be reached on the 
n('xt HE'RoJution dny nnd I, therefore, hold the motioD to be out of order. 

}'AIlXRE TO OBTAI X ApPROVAL 01" TUE CENTRAl, LEGISLATURE FOR E A ~G 

INDIA AT WAR WITH JAPAN. 

Xr. President (The Honourll\>le Sir Abdur Rahim): The next one also 
is in the name ofSnrdar Sant' l;3illgh. He wishes to discuss a. definite 
matter of urgent public import,anee ilamely. "the failure of the Government 
of lndia. in not a.dvising His Excellency the Viceroy to obtai!! the appl'OvAl 
of the Cent-ral Legislature for declaring India at Wllr with· .Ja1>an and t,hus 
failing to mobilise, IndillD .public opinion in the country". •  . 

T Rhould like to know from the HOnOl1lUble M.eJJlber whether the Gov-
ernment of India is bound to advise the Viceroy on a matter like this. 
I am ~ ,I UBderstand:thia motion haB.'hElen diso.ll()Wed by 'the Gov-
-ernor General. The order is as follows: 
"In exerCise of the power vested in me by Bub-rule (21 of rule 22 of the Indian 

~  p.1ilea, I, Victor ~  John, Marqueu of ~  ds.-Ilow 
the motion of Sardar Sant Singh to ·move tb. adjolUDment of the Bouse for the 
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plll'JlOM of oouideriDg iIle failure of Govermnent of IDdia in DOt adviaing B. 
~ ~ the Viouoy to obtaiD the ~  of the OeoVal LePlat.un for decJar-
IDI factia at war with Japan. and thul fading to mobilize Indian public opinion in the 
001lDtry on the ground that the motion caimot be moved without dltriment to tbe public 
ill"""." 

FAILURE TO PROVIDE ADBqUATB MEANS 01' TRANSPORT FOR AGIUOULTURAI. 
PRODUCE. 

Kr. Prealdlllt (The Honourable Sir Abdur R ~  Then the next 
motion is in the name of Mr. Deshmukh who wishes to discuss a definite 
matter of urgent public importance, namely, "failure of the Government 
to make adequate arrangements for transportation of agricultural produoe 
and particularly short staple cotton by rail to the market centres in the 
country which has resulted in the economic ruin of its growers." 

But. surely, this question of transport of agricultural produce has been 
going on for some time. is 'ut it? 

:Mr. CJo9bul V. Duhmukh (Nagpur Division: Non-Muhammadlln) : 
It may go on for ever, but the agriculturists cannot wait: they are dying 
e\'er) day. 

:Mr. PreIiclent (The Honourable Sir .\hrlur· :Rahim): I understand; 
but if thE;; question is to be raised by adjournment motion, then it has. to 
be raised at the earliest possible opportunity. Was there no opportumty 
in the last Session to raise this question? 

:Mr. Qovbul V. Delhmukh: No opportunity up till now. After the last 
Se!l!'oion there was no opportunity till no\\·. 

Mr. PreIldent ('l'he Honourable Sir Abdur Rahim): During the last 
Session? 

:Mr. GoviDd V. Duhmukh: They did not control transport to this 
extent then. As a matter of fact, wagons are not now available and goods 
are lying at the stations and even on the roads for miles. They will not 
give ~  wagons. 

JIr. Prelident (The Honourable Sir Abdur Rahim): The difficulty has 
arisen "ince then, is that the case? 

Mr. Gov1Dd V. Duhmukh: It did not arise then. 

Mr. Prulden.t (The Honourable Sir Abdur Rahim): I think the Hon-
ourable Member himself moved a motion to that eftect? 

. Mr. GoYIDd V. Dllhmukh: Not about the transport. 

Mr. President (The Honourable Sir Abdur Rahim): Is there an.v objec-
tion on thE' part of Government? 

The Honourable Diwan Babadur Slr A. B.ImIIWaml Klld&Uar (Com. 
merce Member): No, Sir. 

Mr. Prealdent (Tbe Honourable Sir AbdUl" Rahim): Then the matter 
will be taken up at 4 o'clock. Mr. Joshi. 



1Ir ••• M. 10llli (Nominated Non.Offioial): Sir, I have most reluotaDtl,. 
come to the oonclusion that I should not move my Resolution. * 

RESOL UTION BE ADMINISTRATION OF THE INCOME·TAX 
DEPARTMENT. 

Sir Abdul Ba1Im Qh1llD&vi (Dacca oum Mymensingh: Muhammadan: 
Rural): Sir, I have been authorised to move the Resolution. 

11 NOON. I beg to move: 
"That thi. Alaembh' il of the opinion that· the adminiatration of the Income-tal: 

Department hal caused' and il causing great diacontent among the Indian use ... · 
all over India and recommend. to the Governor General in Council that, in order to. 
redre!s theil' grievances, action on the following linel be immediately taken, namely: 

1. that Indian a'lI88Ieea and European BBlfIIIIIlel be in every way treated in. 
exactly the IBme manner; 

2. that the Appellate Aaaistant Commiaaionerll a.nd the Appellate Tribunal ,be p!aced 
under the control of the Law Department of the Government of IndIa or 
'If the Federal Court inltead of the Finance Department; . 

3. that the Central Department in Calcutta and Bombay be forthwith aboii.h-
cd; 

4. that the Income-Tax Ac!. and the ExCtllI Profit. Tax Act be in their apNi-' 
'ation. interpreted according to the recognized judicial rule of interpreta-
tIOn, !,e., II fileal law .hould be interpreted in favour of the lubject; 

5. that explanation. given by the all88lee and statements of fact made by himr 
be treated with due regard; 

6. that the Incomp-Tax Officers be not expected to realise tax according to pre·· 
determined "budget"; 

7. that no arbitrary action be taken about the registration of firms or about the' 
separation or joiutneBII of famillea; 

8. that a"eollllta audited by qualified auditors·be treated with the utmOlt· 
!'espect and assessees be 1I0t haras.ed b)l' calling for Books of Accouut,. 
etc., and such explanations only as may be nec8ltsal'Y for the assellment., 
of mcome may be uked." 

Sir, there has been a serious plight of the Indian assessees and cor·, 
respondence and· memoranda have 'Passed between the various Indian 
Chambers of Commerce and the Government of India. On the 24th 
Junp., 1941, the Bengal National Chamber and the Indian Chamber-
jointly made a ~  as a result of which there was a confer· 
~  and Mr. Mullen, the Commissioner of Income-tax, Bengal, and' 

Mr. Dandekar, the Commissioner of Income.tax, Central, kindly visitedi 
the Chambers and held discussions with them. A second conference 
which emanated from a memorandum that was submitted to the Govern· 
ment of India was held, on the 9th December when Mr. Sheehy, Mr. 
Ayres, Mr. Mullen and Mr. Dandekar kindly visited the Indian Chamber' 
and had discussions with the five Indian Chambers of Commerce about 
their grievances. 

Now, Sir, I will categorically deal with the points I have raised in the· 
Resolution, one by one. I will deal first witli poiilts (1) and (8) together. 

·"This A8sembly recommends to the Governor General in ... Ceuncil that with &I 
view to secure vojuntary, effective and enthuaiaatic support for the' war from the' 
peopll' of India, he IIhould take immediate steps for the eata.1>lishment of a National' 
!l0vernment at the Centre, reaponBible to the Central Legislature, either by lItICur-
ID.II; chllng8!" in the ~ .  to the minimum extent necellBry or by convention,. 
WIth a satIsfactory provIllGn for the protection of flhe' iiltereetB of' the· minoriti ..... 

(107 ) 
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[Sir Abdul Halim Ghuzuavi.l. "'" 
I 3m to read extracts from a pamphlet which has been compiled of the 
Jliiatemi!li1l8 ·made by' the Ohambers 6B weU' as the answers made, by Mr. 
Sheehy and Mr. Mullen. ~  'haa corrected the ~  which 
~  printed in this book" It was pointed out W them all both "the 

~  that the audited accounts Bubmitted 'by 'th'e ifHirOpenna\smees 
were 'accepted without any" trouble whatsoever, while those submjtt;e,d 
~ the Indillll assessees were not so accepted. It was sllid ,thllt the files' 
of the British firms have IJ)Otbeen called for scrutiny because. such finns 
ahvaYB submit audited aocounts, but no' exouse could have ·been more 
~  for it is a matter of almost daily exoperience that while audited 
accOunts of European ~ nre Ilccepted us correct, sillliliut"' uudited 
8cc.)unts submiiited by Indian firms are subjected to a severe' examina-
tiOl' and inquiry. Indeed this in itself is one' of the most glnring 
. ~  of rucial discrimination. In spite of the submission of nudited 
u('('ounts, books of lIceounts aud vouchers of Indian usseSSt'CS arc called 
tot" and re:examined more thun once us regurds minor dctllils. There 
have been instances wherein assessment CRses denling with lukh" of 
U ~.  minOt" expenses al110unting to a few rupees only were queRtionefl 
I,l/lc;f. vouchers called' for in spite of audited ~  ~ bc{,ll sub-
mitted. Mr. Sheeh;v in the course of his statement in the Chamber said, 
"Coming to paragrapb 3(0) regarding u.udited accounts, 1 know this 
tlrgllment \HIS Pllt for'wllrd by the Capital, but I do llottllke ~  ~ 

'slbility for what appeared in that paper. Our intention 1S to HUnch 
respect to properly audited accounts, as desired. But it will I)e appre-
ciated that the auditor!) must be qualified auditors". To which Mr. 
Khnitan replied-"We neYer meant private auditors; we ~ ask for 
accoUnts 'Properly audited ~  ~  registered auditors to be treated 
with respeot". Mr. Sheehy enquired from Mr. Dandeka,r-"what do 
you say"? Mr. Dandekar stnted that "the case of private limited com-
panies is different from public limited companies. In the cllse of public 
limited companies, if the accounts are ~ audited, it R~ not be 
neceasary to call, for book .. of accounts, unless it is ,essential". Mr. 
Khaitan said, "We have ourselves suggested this in parlfograph 7(b). WIlen 
accounts are audited, :vou should not suspect on imagination". 
Then, Sir, Mr. DandekaT referred to cases of public companies and said, 

"Cases of public campanie!> go to the Central Department when they 
are connected ,CllSes. Oases do receive D'lOre scrutiny in the Centra.l 
Department". Mr. Khaitan observed-"Why this discrimination?" Mr. 
Sheehy to Mr. Dandekar: "Why so?" Then Sir Budridas observed: 
• ''Then the point boils down to this that you Rre not prepared to admit 
what is behind ~  mind all. the while". Mr. Sheehy after consulting 
Ml'. Dtmdekar said: "We Rgt"ee that, both in the General and Central 
Departments, in the cnse of public companie", books of accounts and 
vouchers will not be called for an,d explanations as may be neceSl,;lIl"Y for 
the assessment of the income of the assessee will only be asked. II Then 
Mr. Khaitan said: "Now, I come to the question of private limited com-
'ponies. Why treat them differently? If auditorA give a certincate thl1t 
,they have audited the accounts in the same manner ,8S they did of 'public 

~ . ~  said: "We are refen-ing to the cases of 
-thOle ~  whoso accounts are Iludited by Chartered Accauntants 
(Mr. ,DAndekaris OD\! Of t.bern), InoorporRted Acootmtanttl and other 
qualified accountants wbo are ~~  by the Companies Act". To 
-this Mr. DaooekRr said: "'But do 'they give the same kind of certiflcate 
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in the case of private companies fiS in the ~ .  of pqbJic QOmpaWeb?" 
'Mr. Khaitan replied: "We are, referring, to the ~ ;Which :the ~ 
kind of certificate is given. ~  can .be no reason whatSoever for malrin'g 
a distinction between public andprlvate companies in such cases. As 
'We have agreed in the case of pubUc companies, iIi the caSe of', private 
companies a180, books ·of accounts, etc., should not be called for and such 
explanations as are necessary for the assessment of the income of the 
Ilssesse(' mos be asked for." Mr. Sheehy, ~  consulting Mr. Dandekar, 
remarked, "r agree. You may put this on, record". ,We were satisfied 
tlud at any rate this point had been agreed upon, Rut when Mi'. Sheehy 
come back to Delhi, he became wiser and wrote II further'lett-et on t,he 
13th January clarifying the point. He wrote just the qppoSite of what 
he hnd agreed to ~. He said: . 'J 'would ,sta,te om jx)licy on this 
point as follows". . . . The conclusion arrived utiJfpalcutta'.after flin dis-
cllssion is entirely negatived as will appear from th(following letter which 
I shall read to the House. ' 

"1 would state our policy all this foint as follows: (i) Sincl' the law givel< the In-
,'oOlp·tax Df'partment thl' right to cal for accounts ~ vouchers, WI' cannot al,'"ree to 
wain' thl' right in any c1nRR of cast's without qualification." 

That 'put an end to what he had accepted. 

Babu B&lJD&th B&Jorla (Marwari Association: Indian ~  i'Mr. 
Sh('eh;v ought to have heen in the House today instead 'of sitting ,in the 
'Otiicilll nailer,\'. 

SIr Abdul JIallm GhUll&vi: Mr, Sheehy said in his letter: "We mUl!lt, 
'thel'efore, hold ourselves free to exercise the right in any ease in W ~  
we t.hinl, it should be exercised." That finishes the matter. Then 'MP. 
Sheehy says: 

(ii) "Suhje"t to (i) in thl' General Department, public companies and private ~. 
~ with .1 similul' audit, "l'l'tifil'Rtl' (i,r" in similar t.ermR and by an auditor' qualified 

to ou,lit " pullli(' R ~  ~  will hi' t.reated lIimilarly and their books' of 
B('('oltnt and voucht'rll will 1I0t be called for. 

(iii) Wit,h regard to the Cent,ral Department. owing to the varying nature of the 
('as('8 to hI' clealt with, the hwome·t&x authorities are not prepared to gin any aSlur-
ance as til normal procedure. Each case will be dealt with on. its own merits." 

Therefore, all that we thought he had agreed to, was done away with as 
soon lUI he came back to Delhi. Then. we represented that some time 
ago circular letters had been sent to very respectable members 'of, the 
!ndian mercantile community, as also to .respect.able ~  ladies; enquir-
mg whether they were members of certain futT.·a. markets. 

AD HonOUrable Kember: What is tl ~  market? 

SIr Abdul Kalfm GhUlDavl: Futka is the forward market. This cjr-
cular was sent only to Indians, as if Europeans do not have all'll ~ 
action in the futka mHrket. For obvious reasons this ~  'wns not 
addressed to any of the European 8ssessees. ': 

Lleut.-ooloDe1 Sir KeDry Gidney (Nominated Non-Official): How do 
'you know? 

SIr Abdul !bUm CNaUJDav.l:: Let thf>m den \.' it" The letter 'Wns an 
insulting one and was highly resented ,hy the'mercantile 'Community. 
After the protest was made, the 'eireular was,withdrawn in' 8 number of 
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[Sir Abdul Ballm Ghuznavi.] 
CRBeI. That is how I know it. Recently there was another circular which 
was iasued,-just in the same insulting manner, calling upon respectable 
Indian ~  including J,adies, to submit on a solemn declaration a list 
of ",ll their auets with the dates and prices of acquisition of eaoh item. 
How is that possible? Supposing a lady is 70 or 80 years of age, to ask 
her to submit now on her eightieth birthday, a list of 110,11 she possessed 
and at what prioe she bought them, and. where she got the. money from-
these details she has to furnish on a solemn declaration-it is ridiculous. 
What right have they got to issue that circular? The Income-tax Act 
does not permit it; it is wholly illegal; this ought to be tested in a court 
of law. I have here, with me, a copy of the notiqe, if anyone challenges 
me. What they want in the notice is this. They say, .. A list of all 
their assets with the dates and prices of the acquisition of each item". 
NeedleBB to say, no such demand has been made of any European assessee. 
Can there be a greater discrimination than this? Only Indian assessees-
and Indian ladies, mark you, and no European ladies; as if European 
ladies have no assets of their own I 

< It has been ascertaineu on the best legal opinion available in the 
COWltry that such an enquiry on the part of the Income-tax Department 
is not authorised by law. But, legality apart, it is physically impossible-
for anyone to give a list of all his or her aSBets which would include 
not only income· yielding asset.s, but also articles like jewellery, cRsh, 
bullion, furniture, pictures, contents of the wardrobe, etc., and to prove-
the dates and prices of acquisition of each article. It may be argued that 
income-tax authorities are not interested in asking for a list of such Rssets 
as jewellery, furniture, etc. But a long list will have to be prepared of 
exemptions, and thus, even from the point of view of the Income-tax 
Department such a query b:) its very nature would reduce itself to absur-
dity, The obvious intention, however, appears to be, if the 1ist is not 
supplied, to make an arbitrary assessment, that is what they want to 
do,-to fleece us without any material. I shall deal with arbitrary aSBeSS-
ment later. If the list is supplied, they may treat almost the whole of 
the value as taxable in respect of all those items regarding which can-
dusive evidence cannot be given of the dates and prices of acquisition. 
And ipso facto such evidenoe cannot be given. 

J will now deal with No.8. No. 3 is that the Central A ~  
in Calcutta and Bombay be forthwith abolished. Although It is well 
known that in Calcutta a. greater volume of business is controlled by 
British firms than by Indian firms, the creation of the Central Depart-
ment in Calcutta was followed by a transfer to it of hundreds of files of 
Indian assessees only to the exclusion of the files of British o.ssessees. 
To the Central Department, about 400 files of the Indian aS86ssees were 
.ansferred. The file of not one European assessee waA transferred to 
the Central Department. This fact was admitted on the 9th December 
by Mr. Sheehy himself. Look at the discrimination and I will presently 
show what the Central Department is. This transfer of flIes naturally 
places a stigma on the name of and causes humiliation to the Indian 
business houses. It is said that no humiliation was intended but such 
s statement cannot be supported by actual facts. When the Income-tax 
Amendment Bill was discussed in the Legislative Aaetnbly, Sir James 
Grigg declared on the floor of the House that the Central Commissionel'lf 
would deal with only three cla888s of cases. B:v an amendment elir 

\ 
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J amea Grigg got t.he House to agree on t.his clear pledge and it. ia recorded 
ill the debates which I am going t.o read to you. Ever since he left., 
it has been converted into a department for getting hold of whatever 
they can out of the assessee. They select cases of parties from whom 
they expect large a.mounts and put them in the Central Department 
while it was intended at the time that the Central Commissioners would 
deal only with three classes of ca.ses namely, penalty cases to preserve 
wliformity therein, ,that is to say, Bombay may penalise more, Bengal 
may penalise less, Madras may do nothing. Sp there will be a central 
authority to deal uniformly with the penalty cQlses. In insurance cases, 
Bombay might decide in one way and Bengal might decide in a different 
way and so on. So that, the Central Commissioners who will be in 
Delhi, not in the provinces, will decide those insurance cases uniformly; 
and then come cases involving fraud. It is well-known that the Indian 
eases that have been transferred to the Central Commissioners do not 
come-those cases to which I have referred-under either of the first two 
categories. The first two categories are penalty cases to pregerve uni-
formity and insurance cases. These come then under the category of 
fraud. So these 400 Indian cases which are transferred, which are 
entirely Indian, come under the category of fraud. There are no Euro-
pean cases in this. n is well-known t,hat the Indian cases which have 
been transferred to the Central Commissioner do not come under either 
of these two categories; Naturally, therefore, there is no escape 
from the conclusion in the public mind that all the cases 
that have been transferred to the Central Commissioner must be cases 
of fraud or at least of suspected fraud. So, you put a stigma straight 
off on these 400 or more Indian assessees, because they ccmnot be trans-
ferred under the above two heads. They must have been transferred 
under the third head, that is, of suspected fraud. It may be pointed 
out that the cases which have been so transferred include the cases of 
well-known Indian Houses which have not only been above suspicion 
always but have also offered the largest amount of co-operation to the 
income-tax authorities. 

fte Honourable Sir lenm,. Bat .... (Finance Member): I should like 
to make it clear on t,his point that we do not accept the interpretation 
that the cases falling under this category are only cases of suspected 
fraud? 

Sir AbdUl JbUm Gbuov1: Then what is it? 

The JIoD01U&bie Sir lenm,. Batlmy: I will deal with that later. I 
just wa.nt to make this clear.' 

8Sr .A.bdal BaIIm Gbamav1: I cannot deal with it in such a short ~. 
Mr. Sheehy said that the then Finance Member, Sir James Grigg, got 
a bit muddled over the matter. I will just read out-to yqu what Sir 
James Grigg said. The Income-tax Act would not have been on the 
Statute-book but for the co-operation of the Congress and Sir James 
Grigg got the co-operation of the ~  (because even thp. Muslim 
League and the Independent Party and everyone of us was against that 
tllDendment of the In'come-tax Act), on this definite understanding ... 
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. ; 1Ir. PrtIldtlrl(The· Honourable Sir Abdur Rahim): The Hououreble 
Member hee 'tWo niinuteEi more. ' 

Ilk A* JI&UJiI. Qhuuvi: In stating the objects of this amendment, 
SirJamea Grigg¥&id: "The object of the alteration made in the clause 
bv the Select Committee was to enuble a certain amount of co-ordination 
~  1>e done by headquarters and not in relation to any territorial 
jurisdiction of the eDsting Commissioners, In order to do that, we will 
require to have a stat! 'ruld, without overlapping and ·'4uplication, the· 
simplest way would be to give the ~  stall tlle power, in 
rE-gard to particular areas, to do this work. Penalties ~  main 
question on which this arpse. The other elasse8 of cases which may be 
dealt with at headquarters are cases where fmud is suspected. Then, in 
illsurance companies, specially complicnted CRses and c1llsses of 
cases arise, where techIlical knowledge und ~  wrth the· 
classes of oases is required, aud those are done at the headquarters". 
Sir, it is not done at the headquarters··at ull, As regards the Central 
Department, Mr. Sheehy bBid .... 

trr. Prealdell\ (The Honourable Sir Abdur Rahilll): The Honouro.bl(!· 
Member's time is. up. 

Sir .Abdul BlUm QhumaV1: Will you allow me to read this? 

111'. PIIIIdeIlt (The Honourable Sir Abdur Rahim): I will give tbi! 
Honourable Member two minutes more, 

SIr Abdul ItIUm Ghumav1: Mr. Sheehy suid that Sir James Grigg 
got a .bit muddle headed over this matter at the time. 

.~ .  BtDrJ.CJtdlley: He said 'muddled', not 'muddle 
(waded " 

'rile JIoDourabl. Sir .Jeremy ....... : He made -It mistake. 

Sir Ab41ll 1I&I1m Gh1Dllavt: If he made Il mistake, it is 011 record. 
lvIt-. Sheehy said that the most IlUthoritative ~  iR contained in the 
Report of the Select COlIITIIittpc and not ill Silo .J UI1lt'S (higg's spceeil 
alone. 

Sir, I will llOW deal with the second point, namely, that the o\ppellnte 
A!;sistant Cormllissioners and the. Appellate Ttibunal be plnced under 
the control of t.he Law Department of·the Government of India or of' the 
Felleral Court instead of the Finance Department. 'fhe British jurists 
have ulwuJs held that the Judicinry must be indepenclent of \he executive 
in order to ensure the halmnrk of justice aQd ~ .  .. : QDtl llnwna1y 
of, the . present appellate maclPnery reJ;Daining under tn8 . control of the 
CpntraJ Board of Revenue is that appeals are heard bv officers controlled 
by the E,xecutive who are themselves the respondents, The Appellate 
ABilistant ·Commissioners and the Appellate Tribunal together make thE: 
l\.l'pc1late,.machinery. To the Higb Court there is a reference only on 
pomts of law. The Appellate Assistant CommilNJioners are junior ~  

wh" look .. tp: tJu,. f!1rvour of .the ~  13.oard for .. promotion<Rnd ~ . 
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11.. IiPpeaJs pl'.ei.ened to them, .£.Ies • are nl'lilt ~ .. ~  . ~ ~  
Assistant CoDU»issioner who ,m$kes remarks ~  and thenthe84fil. 
tlFt! fOl'waJ;'ded· 00 the Appellate Assistant Commissioners.. Appella.te 
Assistant, Commissioners are junior to the Inspecting Assistant ~  
sioners in Aervice and in Calcutta. they are junior in emoluments. also_ 
'l'hey 1i18.0 Jook forward, to being 'promoted as Inspecting Assistant ~ 
missioners, So, tbe Inspecting Assistant Commissioner's remarks on the 
files, whatever they be, directly influence the findiDgs of the Appellate 
Assistant Commissioners IUld in any case it cannot ~  denied that the 
Central Board of Revenue has U ~  inlluence on them. 

The Appellate Tribunal were;?o doubt, 'Bppointedin the first instance 
hy the Finance Departlnent\'n tne recommeQdatiol1s of the High Courts 
ona the Federal Public Service Commission. But they are appointed for' 
r. ~  period and the.y ~  to look to the, Central Board of Revenue 
or thl Finance Denartment for a renewal of their tenure. Besides, their 
leave rules and their movements are controlled bv the' Central BOllrd of 
Hevenue. The whole atmosphere is such that the· members of the Appel-
late Tribunal are at every stage reminded that the;v must keep the Board' 
of Revenue humoured if thev are to advance in their' ofticial· careers .. 
rrhe.v have the last word ina'ppeals on questions· of facts and, therefdrt!; 
their position must be scrupulously independent. 

Onp word more. Sir. Rnd I have finished. I now wish to deal with 
point No, 6 which refers to pre-determined budget. Look at'the CirCular' 
which I' propose to read to the House. The purport of it is that they 
want so much money, Ca.n Mr. Sheehy ~ that ~ . ~ .1l!asQever· 
is!;u.ed '! It is just ~ piece of good luck that I am in possession of a 
copy of this Circular.. It runs thuB: 

"The net revised Estimate for 1941·42 for the province .~. ~ whole as, furnialJed 
by the IIIt.p' ct.ing A .. illtant Commissioners. amounted to RI. 12,58;00,000. . Aa ' in 
my opinion this figur(' was tOQ low, I have raised it to RI. 13,87,80,000. The per· 
('entage of iucrl'ase under ditftrent heads il shown below .. · The Income· Tax . Officers 
1Il1l)' lw informed ~  thllt t11PY will know what I expect them' to collect." 

There the .~  ends. f.. 

Sir OowliJi J'ehaqir (Bornbay City: N ~  Urban): Who 
hns signed thjs Circular? 

Sir Abdul Bal1m Ghumavi: The Commissioner of ~  Bengal. 
hilS l'1ianed t.his Circular. 

",·tIr; PNlid8llt (TIre Honourable Sit Abdttr Ra.him): The Honourable 
Member, has. ~ ~  his - ~ .  U ~ ~  ~  speech now. 

~ 4-. 

. Sir AbdUl ]l:&Um O:hunavl: One more point, Sir, and then I will con-
r:lude my ,pe.h. I have shown already the treatment of the Indian 
assessees. Now, look at the treatment. of the European 8SSeBSees. 

. 1Ir. President {The Honourable Sir Abdur' Rahim) : . 'The Honourable' 
Memher jc:; now going into ,another subject -:vhich I cannot allow. The 
Hononrabl" 'Mpmber has alreadv taken more of the time of the House' 
tban WRS his dl:t\. . .. 
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iii' Abdal Balla GlauuVl: I will take only two minutes more, Sir. 
While this is the treatment that is meted out to respeotable Indian 
:88sessees it would be pertinent to refer to the persistent report. in Delhi 
.and Simla that over hundred letters from the British business houses 
in the United Kingdom to their offices in Calcutta and Bombay have 
'been censored by the Government of India in which instructions were 
given to the European firms in India a8 to how to evade taxes by various 
methods which were mentioned. This is neither denied nor accepted. 
That is the position of the European Income.-tax assessees. Then, Sir, 
-to add to the above discriminafl:i:on and ~ methods, 
an undoubtedly heavy amount of tax it1also sought to be realised from 
·tbe Indian a88essees by various means: w.hat ,-e these means? I t is 
the discontinuance of the ~  of firms which have .for years been 
registered under the Income-tax Act. By on-. stroke of the pen they 
have been discontinued. Then, they have joined together the ~  

-of persons who have actually been separated under the Hindu law .... 

. JIJ'. PnIIdent (The Honourable Sir Abqur Rahim): The Honourable 
~  has had his two minutes. He must conclude now. 

SIr Abd1ll ltIllm Gh1llJl&'Ii: Sir, I move. 

1Ir. PNIIden\ (The Honourable Sir Abdur Rahim): Resolution moved: 

"That. this .AMembh· is of the opinion t.hat. the administ.ration of t.he Income-tax 
~ . hal ca .... • and il cauling great. diacontent. . among t..be ~ UM. __ 

an 0".. India !UJd recommends to the Governor General lJ1 Council that, In order to 
.m..... t.beir grievance., action on tbe following linel be immediately taken, namely: 

1. that. Indian a ••• II_ and European . ~ be in every way treated in 
uactly tbe same manner; 

.2. that the Appellate Auistant Commiaeionen add the Appedate Tribunal be placed 
under the control of the Law DepartJllent of the Government of India or 
of the Federal C'..ourt inltead of tbe Finance Department; 

:3. that the Central Department in Calcutta and Bombay be forthwith abolish • 
.. d; 

4. that the Income-Tax Act and the Exceaa Profits Tax Act be in their appli. 
~ .  . interpreted according to the recognized judicial rule of in=ta-
tlOD, I.e., a Ii_I law abould be interpreted in favow of toM • J 

:5. that explanations given by the •• aeuee and statements of ~ made by him 
1!e treated with due regard J't: .. ~. 

6. that the I!1come. Tax Officers be not expected to realiae tar" ~  to pre-
determined "budget"; •  , . 

'7. that. no ~  ~  be taken about the regiatration of firma or about the 
leparatlon or J01ntDel1 of families; 

:8. 'that accounta audited by qualified auditora be ~  the utmOit 
rupect. and IUIfUeeI ~ not haruaed b1 calling fiJr Book. of ACClOUDt 

~  and auch explanatlOD. only u may be D8C8II • ...I fo the ' 
fIl ...... e .... y .. aUecl." -, r IIHMIIleDt 
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Ill. '1'. ClhapmaD-JIorUmer (Bengal: E ~  .Mr. PrelideQt, 1 regret 
that I fi.nd myself quite unable to support the Resolution that has just beeD 
moved in this House. (Voi(;es: That is weD known-.J· It fails.into two 
distinct parts. The first is an exprenion of opinion that tIhe ,adminiatration 
of the Income-tax Department hasCSu.iJed 'and is . causing· ',. pat 4eal of 
discontent. We kilow that it is so arid that this dieaontent is ~ only 
confined to Indiana as I am sure some of those on tile Treasury Benc.hes 
will confirm. That is, as I,said, an expression of opiniQp. We know that 
there is criticism. Then, the Resolution goes on to make certain recom-
mendations. The basis of these 1'l!Co'mmendations is that the grievances or 
the alleged grievances are well-founded and that, theref(jl'e, a aertain 
action or a certain line of action  should be ~ . I propose, therefore, to 
deal as briefly as p0811ible with these various specific heads und-er which 
recommendation. is BOught to be made to the Governor General in Council. 
I take No.1 naturally first and under the stem eye of the Mover of the 

Uesolution I will deal rightaway with the point be referred to rather late 
in his speech. He made a statement, I. do not know on what authority 
he made it, that the censor had made certain remarkable discoveries. Bow 
he knows what the censor discovered, when that is an entirely aecn* 
department of the Government of India, is something that passes my 
comprehension. ." 

Sir Abdul --.um Gb.1IID&vl: I ask the Government of India to deny 
t,hllt. . 

Ill. T. OhapmlA-liorUDw: With regaro ~ ~~  l-.e has 
revealed, namely, the allegation that certain Europeans' are seeking to 
tlHldtl taxatioll, if that is correct, I hope the Governm_.Df India will take 
rlrustic uction against those ~  they-.-may be. ,J ~ A  

lIIyself very strongly on the question both of tax evasion and of tax a'loid-
unce when this matter came before, ijle ~ ~  ~ .  r 
do not propose now to take up· the time .qf HOIlQUl'aple Member!J by repeat-
ing some of the taings ~  said then. ,I COJltent myself ,With l'ttpea.ting 
that if there are E .~  are evading ~~  they must be pl.!llisb-
ed in the same way al anyone else who is evading: taxation; they must 00 
punished in the same way as any ane else who iS,evading taxationi nlust 'be 
punished. So mueh for that. I entirely' agree. ~ W ~  the flpirit 
of the fil'St point made, namely, that Indian ~  and European 
IIsseseees should be treated exactly. in the same manner. For ~ . I 
have never heard that they wete· .ated otbef'jVise .than. in the ~  
manner. .. ' 

Sir Abdul BaUm Clh1llPvl: Not ey,,·today? 
• • ~ . 

Mr. T. - . ~ . But that howt\ver is a mntter 
not for me bui for the Honourable the FiDBDce Member and bis subordi· 
nates to answer. '. . 

Babla ~ BaJorIa: Calf you, take exception to the .IIuggestioll? 
", 

Kr. T. ,0000pJlllaD-Konimer: I .take no exception to the suggestion. thRt 
European and Illdian asseflse68 should be and must bE' treated in precisely 
the same ~  and I ~  ~  that that is in ~N  ~E .~ -
ernment. . '.' .. 

c 
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Then,8ir. in regard to the seCODd point, that the Appellate A ~~ 

~ ad the AppeUate l'J;ibunal be placed under the control Qf 
the Law ~ ~ of the Gave.rP.Jllent of IJ:!.dia Q" of the .Federal Court 
inateadofthe Fman(lt! ~ it js ,a ~  well ~ . 

~ of tax ~  both in tQis coWliiry and in E~  that the 
Income-tax Commissioners should be under thJ' Centoral BGal'd of RevtIDue 
in India and under the Board of InJ,a.ld.Bevenue in the' J1nited Kingdom. 
'l'hepoint so far as 1 wae ~ ~ . as U ~ qut by the Hon-
obrable the Movtlr. of t.he Mqtion, Was that it. this transfer CQuld take place 
there would be gretoter jus';ea in ~ of ~- .  collec-
tion. Now. Sir. I should 1ike to remind the . .ijO\li6 that when the 1989 
Amendment Bill was Ilassed into law. certain very important ~  wp.re 
made with regard to Assistant Commissioners; and we introduced then fur 
the first time, Inspecting A8.sistantCommissioners as well us Appellltte 
Assistant Commissioners. Now. Sir, the reason for that 80 far as my 
~ .  .goes' was that when Mr. Ayers and Mr. Sheehy made tllE'ir 
.e¥mination of the auminililtrution of Indian Income-tax law and mnde their 
re,P0rt. they made the recommendation that those who funct.ion as Appellnte 
Assistant CommisSioners should be distinguished from the Inspecting 
Assistant Commissioners. 

Sir Oowllji .JehaDglI': Who made that report? ~  Mr, Sheehy. 

Kr. "1'. CDIaplIIAIl-lIortlmer: I beg your pardon. It was Mr. Chatnoels 
Rnd Mr . Ayers . . ,. 
Sir Oowlljl .TebaDJJr: And Mr. Vaebcha also. 

Kr. If. Obapmaa-JIort1m.er: I apologise to the House. Mr. ~. 
Mr. Ayers and Mr. Vacheba made that report. Anyway. Sir, that js the 
ba8i8 of the present law: that report was taken·: theiP-realODS were COD-
sidered nnd their re<'ommenc!at;ions accepted ~  .Govemment. Now. 
Sir, the reasons that they gave were rathe't interet!lting. The first thing 
t.hey said was that ~ had found that in practice .there was no such ~ . 
neS8 or hardship a8 was aUeged, but thllt, they appreme.ted that in tht' 
minds of-I am paraphrasing what they said-that in the minds of certRin 

~ naturally there was anxiety oil this pointhecause they felt t.hat 
when the judicial and executive ~  were combined in' the same 
officer, naturally he would tend to look to his position as an executive cflicer 
of the Government rather than to his judicial capacity. For that reason, 
therefore. they suggested that thii'i"aepi1'8tion"rif two fnnetlonlJIhould he 
made, and I think I am correct in 8aying. that ~ law which put it into 
effect. has. in fact been c&rried into practice aBd tbat this ~  has 
now been made. But on that point r shoula like to heartfrom the 'Ann-
ourable the Finance Member in clue course. 

Then ,Sir, with rernrd tid the Atypellate TribunAl j'" jl'4ilflmt tie Appellat,e 
Trihllnr I, T think, is subordinate to the Central Board ofllevenne and not 
to any 100a1. Commi'l.ojoners eit.het' in ~ . -  ~  6lI'iwbere: . 

. " : .: . I· 

SIr 00.1811 .Tehaaglr: It· make. no difference. 
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Mr. T. O!upm&D-lIortimer: I question that statement that it makes no 
dift.erence beca\lBe. ~ recollection - ~  back ~ tl;le time when the 
last Income Tax (Amendment) Bill was ~  diScussion--Sir ' Cowasji 
J ehangir openly said on the floqr of the House-he will correCt me if IIIoDl 
wrong-that if this Tribunal was put under 'Mr. Ayers and M:r.· Chl!ombers 
he wdtild be entirely satisfied that justice wouW;'be doue. Is .thtJt C,lQI'rect 
.or 'not, Sir? I believe that is correct. 

SirOowMjl lebaDlir': I mentioned Mr. Ayers; I did not mentiOQ the 
name of Mr. ,Chambers. .,-' 

Mr. 't. Ohapm&D:-Jlontmer: He did say so and tam perfectly t:ertain that 
his views in this mll.tter are shared by a great many oth4lr people. While, 
therefore, one can have sympathy for those who feel that when an execu-
tive department of Government functions also in's i!;1dicial capacity or a 
semi-judicial eapl1city, there may be some feeling that possibly justice is not 
-done, yet I believe myself that i.n practice the Government do administer 
tlle!w fairly. 

I now come to the, third reeomnlendatiOJ'lthat the ~  Department • 
in Calcuttu and Bombay be forthwith abolished. Here, if I understand 
the Honourable the Mover's remarks oorreotly, he made fiQeremarkllble 
statemeot that these bad been .aet up according to certaia ,prioapiplea indi-
.eated by Sir Jomes Grigg in his speech_ We allkDow, Sir, that Sir James 
Grigg was very free in his language and be was ~  apt to say &rur.e-
thing that were not .... 

AD BollOlll'loble ....... : Intended. 
... ~  ....... ',. 

1Ir. T. Obapmua .. IIarUIIlII'J They were intended, but they were not a 
strictly legal interpretation of the law. That is the point. The point is 
that if you huve fI. law, that law has to be administered by Government and 
it does not matter in the least whether some distinguished Member of the 
'Government....' 

Sir Cowasli leha.ngir: MEl." I ~ .  the Honournble Member for one 
l11oment? Does he mean to say that undertakings given by Ii Member of 
the Governme,nt on the floor of the House and undertakings given by t.he 
'Government in the ~  reports ean be ~  ])Op.s 
'f,he Honourable ),fember mean to say that? ' 

Mr. '1'. OhapmUa-Kortlmer: I am perfectly certain that the present Fin-
·ance Member woul11 never, in any circumstancetl, go back on any Jeflnite 
undertakings whi(lll Sir James Grigg made either on the floor of the House 
or in the Select Committee' or in anv other circumstances. But the prlltlt 
i!'; .~  Sir .Tames Grigg, in . ~  certain 'things which he did aay in 
the Assembly, WAS in order legally in doing so aDd whether his vif'lWF; were 
correc.t interpretations of tQe Aet Bs"it stands.' ... 

~ .~ U  SIr 1-..,. R ~  Sir, may I intervene jl,lRt for one 
sooowi to point out. that . Sir Jalll-es ~ . ~  ~  accurately the 
functions .of the ~  ~.~  was ~ set, up aDd llot 
i,he functions of the eentral Commissioners? If be had caned them' t,he 

02 
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rSir' Jeremy Raisman.)-

funOtiqns :0£ ,the headquarters Commiaaionera ~ would have been 'Il'trietly 
borreet; but be did make a mistake. A ~  he was a very ~  

ljIlaD,-.none more 80,-on this occasion he just mad,f a slip. 

JIr. Y. Ob&plDID-KarUIaer: That clarifiea the poBitioD entirely .. We 11091 
know what Sir James Grigg had in miDd aDd what was ~  intention thM; 
Government had. 

With regard to what WIlS said about Sir James Grigg making a ~  

> with Congress in this matter, I have never heard anythin« more absurd. 
I cannot imagine that he made a pact or anything else with the Congr(ls8 
in regard to the administration by his succeaaors of the lneome .... aJ: I ,RW. 
and I am perfectly certain that no Member of this HOUle who knew Sir 
James Grigg and had the honour of working with him thinks otIltlcwisE:' 
than what I have just &aid. 

Then, with regard to clause 4 pf the Resolution, this is a most ren",t"k-
able recommendation because if I go to the income-tax authorities pnd 
say that this is my assessment .... 

Blr .l.bdal ~ Gb.umafl: That is the highest court's ruling. 

Kr. '1". ObaplIl&Il-Kortimer: If I say "these are the statements I madl'. 
the ease'is entirely in my favour and the decision must be made in m:v 
fRvour;" that is an ~  absurdity. Clearly the income-tax authoritie;; 
are entitled to ask me whether in fAct I have made an accurate return 01' 
whether, either by lack of knowledge of the law or for any other reason r 
have definitely ~ ~  an accurate return of my income. And whRt is 
sought to be done by paragraph 4 is that, if 'J.,:marre.. a certain' JltMtment 
which is not correct, either knowingly or due to ignorance of the law, nov-
ernment should not be entitled to come down. on mi and sa, thllti"tbe.V have 
f,lund that my income was Re. 50,000 larger thaD infRCtit watl shown to 
be, That is all impossihle proposal. . 

Kr. Pre8l48nt (The Honourable Sir Abdur Rahim): The- U ~ 

Member's time is up. 

Kr. 'I. 0hap1DaD-1IorUmer: All ~  Sil'. 

Kr. AkhIl Ghaadra Datta (Chittagong and Bajshahi Divisions: Non-
Muhammadan Rural): Sir, I rise to ~  this Resolution. There m·e eo 
many points involved in this that it is impossible to deal with them nll and 
I propose to deal with only one point, namely, ~ E ~ R  

about the appellate machinery being placed under. the: c.ontrol Qf, the La:w 
Department of the Government of India or the ~  

the, Finance  Department. This is a recommend,otioJi, not lllade by Sir 
Abdul Halim Ghuznavi alone but by all the Indian Chambers of Com-
merce. ond if I have been Rhle to follow my R.onourable friend, !.Ir.Chap-
man-Mortimer. I think it has the support of. the Europeans also. The 
point that I want to make is that the appellate machinery is' extremely 
un. ~.  .. the pr.ovisions ~ tbeAct ~ . ~  very unsa,tisfRC-

~ 8S, they are ~~  to unptlir tnem4ependen(!e' of the aPtJellate 
8utb?rJty., :t1te ~ ~  are very bad but they are made stnI 
,woI?M' l:ly ~~ way m ,whieh these, ptoviifons Rre wmoked by tbe FtnRnce 



Departmmtt., There -e . ~U ~  ~  .~  ~  . ~  
Assistant ~  ~  ~ ,the Appellate ~~  Inthe 
language of the Civil Procedure Code it can be said ~  is the court 
of filistlJrPpeal ap,d t.btl other is the court of seQpnd ~ .. As regards the 
first uppeal cqurt, .ecti9li 30()f the ~ ~  Act Iayqdow,n that an 
.assesNcemay appeal tl.gainst auy orderpa,ssed by·the tncome-tn Officer to 
the Appellate, Asllistu.ut Commissioner. But what is the ~  df . this 
Appella.te Assistant ~  Section 5(7) of the Act says that 
.. ABR!stant Commissioners of Income-tax and Income-tax Officers shall for 
t.he purpose of this Act be subordinate to the CommissiOner of Income-
tax", etc. Again in section 5(4) we find that "the Appellate Assistant 
Commissioner of Income-tax ,shall be under the' direct control of the 
'I.."entral Board of Re'venue". 'fbe words used here are "direct control"; 
in the other sub-section the words are "subordinate to". I take it tlJst 
in substance they mtlsn t'he same thing. That being the position of the 
Appellute Assista.l'lt Commissioner it goes without saying that he cannot 
Hct independently. There is also the power of transfer given by sectioD 
,-A: 

"The Coulmiuioner of Income·tax may .. rander any caee from one Income-tax 
()fl'it'er subordinate to him 110 another." 

Tn artual ~ we know from our experience what the implication' 
,of this power is. Theu sectiou8 which is very important lays ~  that-

".All ofticera 'and ~ R  empl01ed ill t.he uecution of this Act lhall oblerYe and 
follow the ordt'rB, instructionl and ~  01 the Central Board 'Of' Bnenue." : 

The words "all ~  must include aU appellate authorities also. 
Of ~  there is a prQviso that;. 

" , "N!? IIQch, order, inllt.ructioa o.r directiGD Ihall be liveD 10 &1\ to interfere with t.he 
dllCf,!t.1..OD , of t.he Ap,pe1late Aulllt.ant. COJJlIIliuioner in tht! exerciAe of hiB appellat.e 
functiona. '.' " 

, Hut ~ .  about the Appellate Tribunal? Can there be orders, i.nstrue-
tiODS, directions, etc., of the Central, Board of Revenue controlling the 
Appellate '!'rib'im&l? 

,The Jloaourable Sir Jeremy B&tImM: Cert.unly Dot. 

lII'. AldaIl ~  ~  So. ~  8S E ~  of the ~  goes, it 
~  ~ ~ there will ~  ~  ~. t.be A.ssistant; Appellate 
Co.mIDls810ner In' the eXerOlBe of hiS 'appellate funetiona., but nothing is 
.tIald abQut the Appellate Tribunal, thereiol'e by implication. " . 

'I'M ~~ . sli JVQI¥ Balamu.: Sir, I have not got the Act wjth 
me but'l thmk ~ the ~ ~  Me'!Jlber looks at the provision regarding 
~  Appellate Tribunal, It wIll be qUIte clear that no instructions can be 
Issued by the Central Board of BeveQue. " 

~ . Akh1l Oh&D.dra .~~  But here .~  Sec'tiOD and it is all-compre-
~ . ve. The ~~ -  : all, otlioers aDdaI! persons emplpyed in the exe-

cutIon of the Act . Certainly the me:r;nbel'8. of the Appellate Tribunal Bre 
officers employed in the execution ,of the Act . 

. The ~ .  len., :a"-IIl: ,..the ~~ is that the Appellate 
Tnhun6lls, Dot an ~  authority" withiD the meaning of section ~ 
and, therefore, it is ;not subordinate to the Central ~ of Revenue. 
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~ 0baIldra DaU.: Certainly the memOel'B of the Appellate 
Tribunala1'e, in the langUage 'of the" 'SectiOil, "'otlee11l '-employed, ill the 
execution of this Act", .i 

:r:ch,m about the other ofticers, namely, the ~-  OiIloers,' there 
cB.n be no question. I Should think this proviso is very 

1 P... mischievous; while ~ to sive a safeguard against inter-
ference it really doesqui6e the reverse. SO far as the Income-tax Officer 
is concerned, it is very olear that there cab be interJerehce l\·ith his orders 
~  assessment by the superior authorit;V. . 

Then, Sir. may I draw the attention of the House to sect,ion 28(vi) of 
section VI which IIl:Vs down: 
"That the Inrome-Tax Oilcer abeD BOt. impose any peualt,. uder t.hia &ectioD 

without the previous approval of the Inspecting Auiatant Commiuioner." 

That is how there is ali obligatory provision that the Income-Tax Officer 
cannot pass an order according to his own iUdependent judgment. He 
Ulust,.before pAssing the ordel', obtllinthe . ~  of the Inspect-
ing Assistant Commissioner. Kot onlv this, there is another IIct'tioll 

~A (2) where you fiud II similar prOyi'sioll. 

Panclit La.1rBbmi K&nta J[&ttra ~  Divilfion: N~ -  ~ 
madan Roral): Also the provision for penalty. 

Mr • .Akhil OhaDdra Datta: Yes, .. Tile' order of penalty cannot be passed 
without; ~  previous approval .  .  . .... Then there is section 28A(2) where 
it is stated "The Inspecting Assistant COIllmisRioner IIhall not give his 
approval to any order' proposed to be passed by the Income-1'ax Officer", 
and. 80 011. This i8 auout the first Court of Appeal. About the l!Iecond, 
there is section 88 which makes provision for appeal to the Appellate 
Tribunal against'the orders of the first Appellate Court. That' ~  
provides for appeal by the assessee as well as appeal by the Commtetiioner 
him!'lelf. So heJ'E: is t.his anomalous position: The C.oDllDisaianel' is the 
appellant. The Commissioner is also the authority who advi ... the Cen-
tral Board of Revenue 'in appointing the members of tbe Tribunal. I do 
not Hay that the Commissioner appoints himself; appointment is llIad£' by 
the Central Board of Revenue, but, all the ..attie, we know under whose 
advice and under whose inspiration the Central Board of Reyenue acts. 
So that the provisions with regard to the independence ,of tile Appellate 
Tribunal are almost illusory. I ltated at the·beginnmg of my BptItI4hthat 
theRe are ver.Y bad I"oviaiona whtch are mnde·worse .till in the way in 
which they are worked. The'interferenoe by tfle'ki8har authority 'is DOt 
only on matter of broad policy but also with regard to every specific and 
illOlated order proposed to he passed ,in indiviflWil 08sel. ft,:ia.,aaidthat 
orders are dictated in some cases ~ regard to the amount of tax and 10 
on. 

I ~  therefore, that the Appellate ~  ought to be improved 
R~  to ~ recommendations made in. ~ ~ ~. . The R~ 
bon says that ' the Appellate Tl10unal ~ plaep(f ~  control of the 
Law Department of the Government· of lridta.:" r dd' not know whether 
the lronourable the Finance Memberhaa' Bufbcleri't confidence in the Law 
Member, but I cannot conceive that there' can·1'>E> any objection in placi'ng 
thcse A~  Authorities ullder the control of the Law Department of 
the Goverrlinen! of Inaja, ~  "f' 'l1nief' the tinaMe' Department. 
After al1 the. Finance Depat:tmellt Rre ~ ~  t'hc finance"gathering 
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nuthority and human nature being what it is, ~ cannot expect proper 
check if they are themselves to coDtroI their taxing agents. Sir, I ~ 
this Resolution. 

Dr. P ••• BIDIlj ... (Calcutta Suburbs: Non-Muhammadan 'Urban): 
Sir, the terms of this Resolution are very comprehensive. The defects of 
the existing system of Income-tax administrl&tion are pointed .out here and 
certa'in recommendations are made with a view to remedying them. Ela-
borate speeches &Z'e, therefore, not required to commend .the Resolution to 
the acceptance of this House. I will confine myself to a few brief obser-
vations on each of the points mentioned in the Resolution. 

Sir, as regards the first, namely, disorimlnRtion between Europea.n and 
Indian assesseeB, it il urged here tbat it Hto\lld be abolished .. My Hon-
ourable friend, Mr. Chapman-Mortimer, denies that there is any discrimi-
nation . 

• r. HD88Ilbbli Abdul1&bbIi Lallee (Bombay Centrlll Division: Muham-
madan Rural): He does not know.. . ... 

Dr. P ••. Bu.erjea: Now, the [Very ~  which has, 1I0t been denied, 
that 400 cases have been placed before ~  Central Commissioner in 
Calcutta-and all these' 400 cases are cuBes of . Indian 'assessees-shows 
thllt there is discrilllillstion,---:-'lnd ~ ~~  9£ the· worst sOrt. 

ne Honourable Sir Jeremy ktmu: nist is not ,the pOsition now. 

Dr. P.'l{. Bu.erjea: What is 'the Position, please? 

Sir Abdul Hallm G U ~.  was till the 15tl1 of Decenlber. 

Dr. P ••. BaDerjea: .so, !sit ~  point of the lIonqurable the Finance 
Member that since the 15th of December ~ has dawned UpOD the 
Goyernment and they sr.e trying to remove ~  discrirpination? If that b& 
the point, I will scoopt the position. ", 

The Honourable Sir .Jeremy Ballmaa: I \VilI ~~  with that wheD I reply. 
,I 

Dr. P ••• B&Il8lj ... : Sp 'there .il! ~  . , '.' . 

The Houourabl. Mr ••• s. Arwt (Lea.der of the House):' ~ Honour-
able Member: should say "there was" rather thun, "there.,is" ',. 

Dr.,P ••• Bua.qea: . . .. Unless it is urged that ~  all Indian 
8ssessees are diBhonest and aU Europeap aSBessees are honest. Now, sucb 
an assertion would be a libel on the Ind'ian husiness community, a libel 
which will be strongly repudiatea by all sections of this House .• 

Sir, as regards the second p'lin$. I netad ~ . emp!lasise tbe necessity 
for ~  judicial and executiv.e fqnctions. and I am glad my Honour-
~  friend, Mr. Chapman.Mortimer, agrees with this principh But he 
IS unable to suggest any way to-give -effect to that principle. Now, how 
can the executive and judicial functions be separated? The demand is 
made here that the Inoome-tax Appellate A nthor1tYB8ould be ,placed 
under the control bf the Law Department of the GOvernment of India or 
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the Federal ~ ~  is a very' *l!Ionabhi 'suggestion,' What excep-
tion can be taken to this? It may be and it has been said on behalf of 
the Government that the appellate authorities decide cases, very fairly and 
to the satisfaction of all, That ~  has not;'1:i-eew given' to aU is 
evident from the fact that all the Indian Cbnmbersof Commerce in the 
cOWltry ~  expresaed grave ctiB88tisfaction. ' 

, , , 
As regards appeals from the Income-tax Officers 'to t1!le Appellate Assist-

But Income-tax Commissioners, the system is a very unsatisfactory one, 
because between the Income-tax Ot!ieer lind the Appellate Income-tax 
Authority, there interVene & number 01 othe.r oUicera--Inapecting Income-
tax Officers, the Commission .. , anel, last.ly, t.hfl.. ~ Inspection. 
Who is this Director of Inspection? This office i& not known to the law. 
He is an extra-legal authority. But between these three categories of offi-
cers, they interest themselves greatly in tbe decision of the ~ by the 
Income-tax Officers, and they create a great deal ~ difficulty, in the 
matter of the aSRessees getting justice. What prevails nt the present 
moment is this: when an Income-tax Officer is about to llssess, certain 
instructions are issued to him by the Inspecting Income·tax Officers, .md 
then the CommiBBioners also intervene, and, lastly, the Director of In- -
spection. It is a fact that on the records of these cases certain remark!; 
are made by these officers. These officers-Inspecting Income-tax Offioel'l 
and Commissioners and Director of ~ -  officers whose Ralaries 
and status are higher than those of the AppenaU! Assistant 'Commissioners. 
Therefore, naturally when these cases go before the Appellate Assistant 
CommillB'ioners, they are guided by the remarks which' are found on the 
records. They are human beings and they look for their promotion to these 
high officers and to the Board of Revenue; and, natuully, they are in-
fiuenced by theremarks which are made on the records .. This is a very 
vicious system, which'must be done away with. BeSides,as has"been 
pointed out by a ~ . speaker, the ~  and prospects of these 
Assistant Appellate Commissioners depend upon the ROOdWiIl of the Board 
of Revenue. The Board of Revenue is a collecting authority and is interest-
ed in gettiDg 8S much money from the ~  ~ PQssible. The Finance 
Department itself is also a 'collectbig· authOrity:· Therefore' thfl demand 
that ill made here that the appellate authorities should n9t be under the 
control of the ~  Department o'r of the Ctiitrai <Board of Revenue is 
a very reasonable one . . . . . 

1Ir. PnIldlll\ (The Honourable 8u- Abdur R-ahim): The 'Honourllble 
Member can stop now. The Assembly is adjourned till 2-80. 

. . . v . 
The Assembly thep adjourned for Lunch till Hall ~  Two of the Clock. ' , . ' 

The' Assembly re-assembled after Lunch at Half Past 'tWo of the Clock 
Mr. DeputY President (Mr. Akhil Chandra Datta) in the Chair. ' 

Dr ••••• 8&DeIJf:A: ~ . I was di8cuBBing the neoeHity for rendel;ing 
the appellate 8uthontlell In mcome-tax batJell independent of the Central 
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Board' of 'Revenue and the Fimmee' ~ ~ .  ~ A  raa for 
lunch: . It is essential in 'the ~  '\'toper :Mlbiliistratiori· ef 
income·tax in thi!'! country tlia( ~~  ~ A  
not onlyihat, the people shouldbe.1'll8de ~  ~ .  is b!3ing dpne. 
In order to secure this object,: it is v""Y': ndceswy that ~ <Ji;lntraL Board 
of Revenue and the Finance Department.dtb.o\ild have D,GthiJJ.g.«> do IIVith 
the a.ppointment, the fixing 6f ~ ~  tran.r. . ~.  t.he prospects 
of the Appellate Income·tax Ofticers.T:he .demand. t.h.e\'eiore,that has 
heen made in this ~  is quite proper and· ~  ,no h&l'U/. will 
enSUe if the appellate authorities are placed under t.be: Law ~  

or under the Pedersl Court. I would prefer thi:' lutter,. but. if it is _'Illite 
impossible to give effect to that just now, the formet may ~  ~  
to at once. .  . 

Coming to the third poirit, namely, the eent-ral ColriinlnidDers in<':Cal· 
1.mttu and Bombay, we all remember what the object "'$I in providiq for 
the appointment of these officers. Sir J urnes Grigg made that position 
J)erfectly clear. He !laid that there were t,hree objects in view, and he 
:gave the definite undertRking that for no other ~~ U  the C8Iltrai 
Commissioners be utilised. But then I find that my friend. Mr. Chapman-
Mortimer, expressed the "riew that his undertakings are of no value at th, 
present Dloment. What is more surprising is that even Sir. Jerea.ny Rais-
man is prepared to let down his predecessor on .the plea that there was a 
confusion in his mind. Now, how are the CeAtral Commissioners function-
ing'! They are taking up not only certain. ~ . .  of caJte8, but..,uso ~ . 

vidual oases. I admit that by a . ~.  amendment, the i LeplatW'e 
.ga ve the Central CommiBBioners .the .~  to 'te,ke .. ~  . individual ~. but; 
on ~  grullnd jI On the ground .that there ~  . ~~  iutn<;¥Djea 
involved in some cases, and that such specially intricate cases ~ ,be 
considered by the Central Commissioners, But we find now that all aorts 
,of ctl.ses, individual cases as well ,:S ~  of'cases',are . ~  up 
b.y the. Central Commissioners in Caleut.ts. and ~ . Th()s;, whq ~ 
~  dUlly ~  know ~~ ~  . ~ ~  ~ ~ 
vmce. Eve:ybody IS ~ ~  WItp the ugly" 4iBcloswe8 whipb )*,,,e 
~  made I? connectIOn wIth a ~ ~.  I ~  ' Qat. go ~~  ~  
thIS matter 11lS.t ~ W ~  this case is pe:rhaps ~ ~  . ~ 
~ ~ ~  that It ~  a. dIsgrace to convert the ~.~  Depi'rtm.ent ~  

.a Crnnmal Investl.igatIOn Department. .  .  .  . . 

The lIonoarabie 81r Jeremy Ballman: If the Honourable MemberiB 
not going to deal with a CRse which is Bub judice I wish he' would not 
refer to it instead of saying what .  .  .  . c ., 

Dr.!' ••• Banerj .. : This does not reder to Ii single eaae, it has become 
a system. You are converting the Income-tax Department into a Criminal 
Tnvestigation Department and that I conRider t-o be a disgrace. I hold no 
llrief for dishonest assessees. 

The JlOIlOurable Sir Jeremy Bal .... a: Thallk you. 

Dr. P .•• BIDerJea: Let the dishonest 1l8SeSl!eeS be dealt with accord· 
ang to law. .  . 

ftelloaoalable air Jirelll7 ....... n: Thnt ~ what we are doing. 
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Dr. 1' ••• BtIDIrJ .. : Let 1;bem be peuaUsed.to the utmoat eJ:tent that 
ht poUiWe. butl let not the Income-tax. DepartmeDt adopt questionable 
methoda of eapionap like the Criminal Inveatjp.tion Department. 

Fourthly. the recommendation··is that tberecognised judicial rule of 
interpretation. namely. "that a'fiacal law ehbuld be interpreted in favour 
of the subject". be applied to income· tax casElS. This is a very reaaooahle 
recommendation. and the Honourable the Finance Member should Dot 
lun"e any hesitation in Rccepting it. If this rule prevails ;n other civilized 
countries. why should it not prevail in India? Why should there be any 
departure in the case of Indin? II it because India 's·'a subject, ('otmtry? 

111'. Depuv PrtIldlllt (Mr. Akhil Chandra Dntta): The Honourable 
Member's time is up. 

Dr. Jt. Jr. BID8I'j_: Please give me two minuter, more. 
1Ir. DepuV PnIldea (Mr. Akhil Chandr'l Datt.a): Yes, you call ba,'e-

two more minutes. 

Dr.' Jt. Jr. BaIlertea:With regard to t.he fifth point, the recommenda· 
.tioniir II "ety just· one. As ~ the sixth recommendation, it. 'is, a8 has 
been pointed out by the Honoumhle the Mover of this motion that cert.ain 
figures 'Of revenue are arrived at first, by the Centml Board of Revenue or 
by some of the officers. Rnd then' the whole Illllount is distributed; Bengal 
is asked to raise so much 'money Bombay is asked to raise.so much 
money without any re!erenee to justice and fairplay. Is tbJis right? Can 
the occupants of the Trea8ury Benches' support this? You' previollsly 
arrive at a certain figure and ask your officer to get so much amount of 
money without reference to the fairness of the assessments or to ortllaI 
incomes. 

Sir. the next two recommendations are also verv reasonable and fair, 
Lastly. I come to a matter which ought to hnve heen recommended in 
this R ~ but whicb, unfortunately. has heen omiUed,-I refer to 
Charitable and Religious Trusts. The law relating to charitable and reli-
gious trusts is being administered in such a way that, not only are the 
people being handicapped in various waYR Hnd not only is injustice being 
done to the trustees but there is R grent denl of interference with the 
religious rights of the people. , 

The evils of the income-tax administration have now assumed Ii very 
vicious shape and the time has coJ'Qe;when we ahould do OUT best. to ~  
~ end to it. 

Babu Baljnath Balorta: I riRe to ~  this Resolution which hus 
beell '10 Rhly llloved hy my Honourable friend. Sir Abdul Halim Ghuznlrvi. 
I would ha,'e much liked that Mr. 'Sheehv. the Member ·bf. ·the Oebtral 
Board of R ~ in charge of - ~  had been in this House to· 
ans\\"f'r t,he crit.iciFlms levelled. 

Dr. Sir Zlauddln .Ahmad (lTnited Provinces Southern DiviRiolls: 
l\f1l1'llmlnlldon Rnrnli: Yon mean in th&iwit.aeu ~  . ' 

Babu BaljDatb B&jorla: Not ill thf\ U ~ hQx:.. ~  . ~  me a 
little 8ntI I will tell you why I want him here. I would have lik6d to 
ba,'e him ill ~ House so that he could have given us firsthand informa-
tion IlS to how the department 1$ workin".aluireplied.tG ~  __ awhicb 
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have he en levelled against his department. Why I want him here is in 
order that he may not b6 able to say later on of Sir Jeremy Baieman that 
he had also muddled something', just as, at the present moment, he is 
flaying that Rir James Grigg did muddle when' he gave, an.,undertaking 
which hali bePII r(·ferred to hy previous speakers. 

Sir. the Rta!!olut.ion ilo! It very (lomprehensive one and it is not possible 
for me in the hrit'f space oli fifteen minutes to dilate on each of these eight 
prlints that have been rmlled there. Therefore, I will coniine myself to 
only two or three of them. As reglU."ds racial discrimination, much has 
been slljd. nnd it cannot be denied that racial diaorimination does exist .. 
In the joint merr;orandulD by the various Indian chamb'era of commerce 
which was lI11hmitted to M1'. Sheehy on the 9th December; 1941, a list of 
grievance!! weI'(' dehriled therein, which clea1'l, shows that ,theN is racial 
~ .. It i ... admitted by all Panie's in this R ~ ~  k'lllM 
ndmittod by Mr. Sheeh.v, and I think my H"onourable friend, Si'l'Jerelny 
Rai:;;mnn, wi11 also admit-that nobody wants that there should be racinI 
discriminntion. and if there is any racial discrimination',M'is' stl'tMlgly' 
!;uRpectcd. and, not (lOly strongly suspected, but felt by the Indian llSlIIeSSee,-
I think it is the dutv of the Government to sec that 8ueb suspicion or, !'1\1ch 
feeling i!l removed." There is nothing very great in this demand." . It.Js 
very fair Rnd jut;t,. and it is the duty of ,the Government ,to ~  . tlwt the 
hxlifin ·l!Issef'!'lee feelR thl\t justice is heingdone to him and tpat he ift not 
in tilly wny treaterl unfairl:v vill-a-m. the European MselJeee. 

I now' come, to the second point. Damely, that the AppeUau, A ~ -  
(\mIlIJi"!'"ioller and tilt' Appellate Tribunal he pla.ced under' the eoutrol oC 
the I,ll\\" PNlIlrt,U1ftllt of the Government fJl Indio.' or of the Federal Court 
instead ,of the }'illlHlCf', ])cpllrtment. In the last Session when we were'. 
qis(;\J!,-;iug the Im'(),1J1t'-tft'X Amendment Bill and the Excess Profits Tax 
~ W-  Bin T raiSfld the . ~  the a.ppellate' machinery of 
the Income-tnx Department.. This machinfilry is deteriorating., ' It ~ 
lo!'lt the ~ of the Indian assessees altogether. and the most sur-
].-rh;ing part of . ~ ,il'l that it is not the fanlt of the Appellate Assistant Com-l 
missioner or ~  of the Appellate Tribunal. I am casting no .re-
tleutioll \)11 tbe personnel of the Appellate Assistant Commissioners or '0' 
the Appellate 'l'rihunlll when I lUll refElrring to this... It is. the s:yste,.l1 
1\'bi<'l\ is lit fnult. Under the system under, which .they are .working 
thEly cannot do justice to the task which has been imposed on them .. 
A ~ all, they are . ~ beings, They can be reasonably expect-
ed to ~  jUiticl! to the, allsessees if the C6se comes from the. Income-
t.ax Offiep.r himself, bllt. .if the case comes with remarks from supflrior-
officer!; like th\! .. CentfalCommissioner or the Commissioner, the-
Appdbi.e ARsi .. ta,nt. 0onm\issioner-what can the poor fellow do? There 
life ~  )"E'marl;!! and Ilotes from thtl\ superiQf officers. He has, to be 
prejudicerlh:v those remnrks. , It is )Uflt, like 'tlJts. Supposing I . ~ 
nn;v 1:1\\'."(>1' to ~ his opinion on a case, if. I give him a briel history 
of the. 'lltRe. ,itl"elf ,without any opiaion from a' senior lawyer, then he can 
gh'c his ~ .~  011 the case. . But. if along '\!ith the case I just 
attadl t].e ~  JI1 of Sir Sultan Allmed or Sir N .. N. Sir.car or Sir Tej 
~. . -  R ~  and.then /U'llc him to ~  his opinion aboutLhe case, T lim 
flure he will think llUndred times, before he, ~  an opinion against tbe-
oninion ~ t.hese learned lnwvers of India. That is exactlv the ~  in 
tllP Income-tllx'Department ~ . . 
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Bir'OowUjI' JtIaaDIir:,' You refer to the Appella.te· Assistaut ~. 
~  I ".' 

Ba1nl' BaljDatll Bajorla: Yes. It haiN ·htlen tried,l,hat tlw AppeUa.te 
Assistant CommiJ;e.ioner IIhould be separate from the ~ Appellate 
COqlmissioner, and 1'10 on. but. this system has failed. J Rubmit that now 
it is desinjhle Hmt the Al'peltate Assistant Commissioner should be under 
the Law Department of the Goverhinent of India. I cIo not. know what 
obJection 'the Finllllcc DeplI:rtment. of the Government ~  have 
to m.ke Utis transfer. I t)link that II\1<'h n step will givE! confidence to 
theassessees and to 'the Appellate A!1Ri&tant Commifurionen themselves. 

N~. abollt the A ~  ~ . ,We werf' told' during the diaeus-
1Iionl on the Income··tax Bill in the,last 8ession.thlLt ~ personnel of the 
A.ppellate Tribunal art not a.PPOQlted by the Central Board of Revenue 
and 90 .Cla, but still it. is on t/hE' recommendation of the Finance Membf.r 
that the pel'BOnnel of the TribullAI are appointcd. So. to keep this ap-
pellate lnaehinery beyond the infinenee of thp Finance Department or the 

~  Department, T think it should ~  with t.he Law Department. 
I DOme tn ~  third item, and thnt. is thRt the Central Department in 

~ and Bomb8lY b(- forthwith abolillhed. 1 think' that this part of 
the ReiiOlution iR t,he bone of contention in tlU' whole Resolution. Let 
me state how the Central Depnrtment. CRme into existence. When the 

- ~ Amondrncnt Bill was on the am'il wp were told that olliv 
~  CliMes, insurance cases and fraud ('ases would go to this U ~  
nncl tl.at this ~  would he administered from Delhi and not from 
Calc\ltt'l or ~  81': it iF: heing done at th£' present moment. Again, 
it wa,: t-::lid thnt daRB of cases will he given to t.his Central Deparlment Kuch 
as insnrance cl'se!>. b('C8USE' special knowledge is required and unifonnit,y 
1)f treatment in all eaMes hal' to be maintained nnd that is wbv such casell 
have to be assessed by 8 Central DepBrtment in Delhi but, Sir, iook how thi!'l 
Centrnl Depnrtm('nt is working at thE' present moment. Sir. in Calcutta, 
in tht' Central Departlllent, an Inspecting Assistant Commissioner has 
heen Plrroe R eentral Comlllissioner and four Income-tax Officers have been 
placed nnder hilll. ~ four Income-tax Offieen have aU been recruit.ed 
from ~  BeIlgal. 1f T am not. mistaken two have comE' from the 
llnihld Provinces. I)ne from Bihar and one from the Punjab. Sir, I 
would'like to kno,,· what ~  qualifications these officei's previously had 
in tlie assessment. of complicated and difficult cases of income-tax ;n those 
provinces. . IT) wJurt way did they haVe special knowledge of income-tax 
casE'S, supenor to that of offipers of the genera.} department in Calcutta. 
The \'ery appointment of these officers from ~  and the creation of 
the Cent,ral Department has CRSt 8 reflection not only on the 8SSeS8ee& 
whose cases go t.o the CC'ntra) Department but also a slur on the Income-tax 
OffiC£'fS themselves: of. Hie generRl deTlartment nnd there i, B general feeling 
amongst, the ~  of thp. gene",) deport.ment as' to why these offioers of 
the Ceutrnl Depnrtm('nt hove heen recruited from outside. It showR that 
either the Bonrel of Revenue' thinks that those offtce1'8 there lire incapahle 
of doing work in the Central Department or they. have' 'no confidence in 
their honeF-ty ~ loyalty. 'This IS very ~ to the Income-tax OmcerA 
thE'mselves of CRlcmtta and it is also very \Inf.air to ~ asselsees whose 
cases have been trimsierred to the ~ . 

'Sir, at the joint Tlteeting of the various, Chamben of Cs>mmercc with 
Mr. Sheehy an,! Co., Mr. Sheehy remarked th«!te that it was only the 



Calcutttl merchants who were complaining against the Central Department 
8bd Bombay is not complaining at all. Today I have been supplied with, 
a copy ()f 8' telt.1grBnl which has been received from the IndiaD. Merchants. 
Chamher, Bombay. by thp Federatioft of Indian Chambera of OomInel'lBe' 
and Tndur,;try. ~  Delhi. With 'your 'kind penniss;on, I willtead out .. 
few lim's out of this. 

Mr. Deputy PnIldlllt (Mr. Akhil Chandra Datta): The Honourahle-
Memllt"r haR got. one minute more. 

'Babu Baljnath BaJoria: It says this: 
"Regarding Income·tax office, Central Divilion, Bombay, of ten oftioen aU bat 

one tranBferl'ed from General Department. Commia.io.Qer .and, Iupecting A.. ~ 
~  brought from outside. Over four hundred CAleS understood traDlferred 

t.o Central Department and all C&Be8 excepting one relate to Indian aueueel. }UI 
Central Section unduly prolong investigation Rnd not. taking I"rsctical view of matten 
general dillatiafaction againat ... eument. being kept pending unn __ rily. RefUl&r 
or cancellation of partnership. re-opening partit,ion of Hindu joint families, uaeilling 
stock .hroke,rB on unrealilled appreciation buPd on fluctuationa, adding estimatea or 
income when there is no evidencl' of am' income, MleSlment. of p8noftl in t.he abeenC'f' 
of paRt hooks on wealth basis. looking' with .I1ulpicion Father admitt.inlt bill maio!" 
.. on a .. partner are lOme of t.he general complaints," 

TheRe arp. more or less the complaintR from which the CalcuttA ~ 
are nlRo fluffering. So, it. is not true that Bombay is satisfied with the 
working of the Central Department and I think ,tha5 . ~  ,QJ>wasji 
Jphangir speak!! he will bear me out. One post was created, caned the 
Director of Inspection. I do not know ~  this post.· still exists. It 
was due to the person who was tonnerly .ftDirectDrof InSpection 'that 

~  und Rtr:lOge methods of assessment have been and are being forrowed' 
in the - ~  Department, especially in, the ~~ . ~~. I 
will relnt-a wit·h your kind pennission 8 few of the vagaries 'iridulged in b;V 
the DerA.rtment in making assessments: 

(1\) StretC'hine: and twillt.ing the law and interpretinR it alwaYI"apioa tit .. 
... eBaee ~ the Privy Council'l ruling that. a fiscal law .hould ,be . ~~ ,in 
favour of the lubject j , , 

. (b) Making fisbing enquiries on suspicion and imagination even wbfl1l f1I11 '-..toll 
have baen placed before the officei'll j 

(cl Treating divided pel'lOftI a8 memberl of a Hindu undivided family, and C&l'I'V' 
ing this injustice to such extremes that, even when perlODB have for vears MAil' 
a_ed 8S divided, fresh attempt ill made to treat them as mambeQ -of a Hindll 
undivided family j . , 

(d) ~  refusing to regiater or continue the regi.tration of '" firm, which in 
fact eXllts al such; . 

(e) ~ ~  ~ the income. of, huaband and wife when su.q. dllCiaioD, enahl81 
the authontles to realise more tax, even when there il DO evidence that the h.bancf 
gave any propertYI directly or indirectly, to the wife: 

(f) Disallowing expendit.ure, ~  and exclusively incurred for b.uaiD";' p1ll'JlOM&; 
(g) Seeking to. t.reat payments made to pe1'lOnll as fictiHoul even in the 'ace of' 

correct. Book ~  , , ' 
(h) Traatinp; duly ~  account.. with IIcant relpecl ~  ~~  tblt d,ty 

audIted &CCo1lntl wiD receive due. ~ ~  • ' 
(i) Callin'( upon ~  to produce Books of account, vouchen, Ate .. 01\ triYial' 

grounds even wh!'re audited accountl arEl lubmitted. 
(j) Lig/ltlv ~~  llpoll au-.e .. to ,proda,. 8,'VID "*"feanf: ..... ,.;f'.aiIOount,. 

whirh llave heeD' ,ex&JI1inecl and .'HUed; . " . 
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[Babo Ba.ijnath Bajoria..'] :! Bef,amB to accept as correct entriM in l'8Kularly kept. ~. ~ entry . ~~ 
, , ' a\toDimade' .by 8111_, 'making' CI'Ol8 referenc. and :'Y8I'lfieatlODB to a rldl-

'uteiDt in re.pect of pettl' ~  8Ild, calling upon ___ to pt:qdU08 
eV.1I u.o-ptlWOD8, wit.h their Book. of ,lUlcount, with wbolJl t.he a&lelaM. have, had 
any dealing.; 

(I) Making haral8ing "nquiries as to why money was borrowed or lent by manufac-
turing and other concerns; " 

(m)' When all fllrtil'ularB are fumisherl to the entire' ...wfad.iOll . of a ~  
.sdmioiBtrator, stil pJ'O('eeding to make an estimate of the inCOllle to ,be aBBe8lf1d; 

(n) ~  and dilating on how the alllt'BBeeS should keep Books of account, in 
a manner difiel't'nt from the onf' the a8 __ are uBed to, and, i", a ,manUllr luiteu 
'to the f aney of t hf' officers; , 

,\0) ('aUing upon respt"Ctnhlf' ~ E . illt'lndillg ladies, t() Bubmit, on solemn 
'dec.antion; " list of "U tlmr BlI8etB with thE' dates lind prices of ~ . item 
'by ~  

. ~  are SOIllC- d the ~  which hU"e heen cnuulerllted. 1\0"". 
'Sir. it is the dut"v of the Oovemment to administer the law ill slich 3. way, 
so thRt the pAnic which no\'l: e'Xists in the mind of the n!'\!'1('!'\!'iee, both 'in 
"Cnlenth and 'in Bombny. mny be removpd nnd'they mny feel that ~  
.mx1 justice is bf'ing dont:' to them. 

1I:r. Deputy Presidellt (Mr. Akhil Chandra Datta): Thp Honournhle 
'Member'F ti.m(: iF up. ' 

Ballu Baljnath Bajoria: ~ I haw a minute or two more. 

Mr. ])epa" Prllldent (Mr. AkhiJ Chll.ndra Dat.t.a): You have /llreadv ex-
,ceeded ~  time ~  five minutes. ,J win allow ~  two minutes more. 

Babu Baijuth Bajorla: Govemmpnt should get itR due share of income· 
tax. I have ~  no ohjpction to that hut. Sir, they should not 't,,;ist the 
'law. Thev shoulCl not hnrnss the assesseE's. The-v should trv to make 
.8. rea80nabie interpret,atioll of the explanation ~  is given" to t.hem. 
,After all. the IIS8f'!4Seell. especially the Indian assessees, T refer to thE' "moiler 
oneil. cannot he ('xpected til have perfect acconnts, in t,he same wny R·!! a 

~ com'em. Aft.er ull thE' accounts are kept by the assessees (10 that they 
,can ~  the OC(,Ollnts Rnd thE' position of then. husine8s. The 
,-8CCounts Rre not made for l'xplaining to the income-tax authorities. 

'l'he Honourable Sir Jeremy It&l8man: I submit t.hat t·he Hononrahle 
'Memher lun;ng E ~ E  hiR time iR not dealing with Rny nE'W point. If 
'it is the de!!ire of the H'ouF;e not to hesr what othl"r ATleRkera hR'VE' to FII1V 
and ",hnt T havE' to RRY, then T wonld suhmit that the time limit he waived • 

.-in. which case thert! 'will he no nped for me to reply today. 

1I:r. J)epatJ Preeldeat (Mr. Akhil ChBlldra Datta): I have given thp. 
: 'Honourable Melflher two minutes more. He can go on. • 

Baba Baill1&th Bajoria: If the H,onourable the FinaDC)s Meml;lflr thinks 
that T' nm not milking a.ny new ~  and the Ho\JSe ;is anxious to 
'hear what he has to Ray, I would rather like'to hear ~  than to have my· 
.self heaTd. . 

·.&Ddit "lin!t'hmt Knta .... va: Sir (iihisBesOlutiOll. ~ ~ to the very 
.lICut(i sense of diPlflatisfRction prevailing amongst the asses sees 'all over the 
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COlllltry against the bdministration of tht!! income-tax law. It also em-
bodit's ~  'l)l'o)lOl!als Ill' remedial measures which are ~  . ~ 
eminentl.v reasl)wJble, to bay the ~  ,of it., ~ . has, el/rllt 
distinct partl'. I belitwe the most important of which is part (6), i .~ 
is 'ro say, t.he recommendation whl.eh ,lay.s down ,"that the ~-  
Officer",' he not expect/eel to realise ~ according ~ ~ - ~ ~  
budfYot". It peems to me thnt RIl the misdeeds of OTnlS81011 an.d c.o,m.mls-
p.ion'" of this d,epClrt,ment mn) .be traced to this sou1=ce. ,It is the ~  
hf'ud of all uhlll;(. 8ud maladministratiolJ of this Department., Sir, ,as a 
member of the legal profe,ssion, I have had ~  ~  in contact 
with assessees and' I know .something of the working. of. ,tb.l.s Department 
of the (i-o\,ernlllE'lItof India. X ,can say tbat. nothing ~ a fe#IiI)S of 
t!hcBr disgllst crept into me,"Q,S often all I have handled income-tax. Cll'SelJ 
in I'll\" l1ro"incf'. Ua certllin fiat go forth from the executive· head, of the 

~  thflt. n (,ertniu amount has got to be collect,ed, the ~ who 
administer t lw lllw come to feel that in order to justify their existence 
t,hev must .• bv hook or bv crook, rewe the amount b\1dgeted for, and we 
.c1lTl· w .. l1 ~  how' in such circurru;tances justice would he butchered 
und fflir 1)lay cast. to the windll. And that is exactly what, is happening. 
"Sir, the fTonourahlf' the Mowr of thiR Resolution has referred to a conn-. 
dentinl circular which WRP. circulatE-d to the Income-tax Officers. I will 
rend one sentence from it which is very ~  Rnd it will throw a lot 
of light on what ~ (retually taking place in the field of application of this 
law. In the hody of t,he Circular occurs this precious ~ 

"The I, T, 0.'8 ma,y be ~ 80 that they will kpow wlult I .xpect t.hein 
to collect." 
So, the primm,)' duty of those in charge of ~  those who are h1 

,charge of the administration of the law, iI!I to\, rememberth8t they have 
3. got to find out the money that has been indicated to them by 
P.. this secret Circulllr. It seems to me that the old Fl-ench 

methods have hE-en installed in the Income-tax Department of the Govern-
ment of India. LettreR de cachet are sent to the oflie8n on the spo, 
in which t.hey are a81H"d to do certain things in ~  with the whims 
and capl'iceR of the Ruperior executives 8'Dd not iJi accordance with ~ 
spirit or the letter of the law. Unless this is stopped immedjately as an 
initialsier. no' ('ther remedial memmres will be et'fe'ctive. '  " 

, From t.his I come to t.he other part of the Resolution, namely. the part 
~ ~ ~  wit.h, the ~  ?f judici"l ~  of taxing stat.utes. 
·Slr. It IS,n well rec<;lgmsed prinCiple of law that all tlrXIng statutes should be 
tltrictly cOllstrued in favour cif those who are affected by them. In other 
~ ~  they. alP. to be interpreted in .favour of the stipject. This is fI 
prmCiple which haa been accepted Bnd ncted upon in this country for B 
10nR' tim(\ in 'l11 the I!Ipheres....{)f adminif3t-ration. But Inf,he Income-tax 
Department. there }ms been a violent departure; and here this rule of low if; 
more hOIl'llUred in the hreach tbap in the ooservance. There are so lIlR11Y 
matters inv:?ived i!, ~  .Resolut!on that it is ,impOllllil>le ~ do justice to 
~  Jt portIOn of It ~ .  the time at my disposal. Various .spect,. of 
Ithave,heen dea.ltwlth by the previolls speakers. but there is -one other 
tnllttcl' w'hic:n. as fI' lowyer. 1 feel I,I;l'lusthrill'f,to the netiice of the 1:rout;e. 
That is. the Tneome·tax Appellate mRChinery. ' ' 

, The ~ R  Appellate Tribunal o\lR:ht to be Bn independent judiciA] 
'Tribuna1"aniJ not ',the meTE' tra:veety Qf,jt. tliat it is today. J,il ,the, ~  
'Session 1n the ooul'tle of R ~. I clsually obserVed . ~  ~  
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IPandit Lakshuli Kanta Maitra.] 
~  Tribun:ll .".n a farce and 8 mockery and the Honourable the 
Fiaa'DOeMember nared UII and protested thllt I was making a reflection OD 
a judicial body. J at once ~  his claim that it was a Judicial body 
when l "" pid that it was a qutUi-juditeial body. 'That was the status that 
,,;!ts plaimed fl,r it. If the Honourable the Finance Member claims 9 
judicial status for it, doeR it lie in his mouth or in the mouth oil his Depart-
ment to say that it· should not be placed under the ~  Judicial Depart-
ment of the country? If the Appellate Tribunal is' really intended to 
CUnction as an indf'pendent and impartial judicial body, adjudicating the 
claims hetWf'en the Government on the one hand and the 'assessees on the 
other, how can thev Bstl8il the verv reasonable demand that it should be 
placed lmller the alithority of the Law Department of the Government, of 
India or under ~ higheilt Tribunal of the land. the Federal Court? Why 
should such a bod:f. professedly judicial, be under the complete authorit.y 
and control of ~  Department which appoints it? If the pa.r 
and proSpectR o,,,the leavE' and tenure of service of the officeril of the 
Tribunal are all"dEpendent on the Finance Department, can such 0 
body be naturally expected to diAeharge its duties impartill11;v to thE' 

• public? 
My point is t.}lat the Finance Department ('annot have it hoth \\ ":VR. 

If :vou claim judicial character for it, then of course you mllRt make it 
amenahle to HIe highest .judicial authority in the land or the highel'lt In", 
officE'rs of the Crown. Besides. vour contention is that vou have never in 
Bny way interfered with the judgments. or tried to influence the deci"ionR 
of the Income-tax Officers, the Appellate TribunalR or the AssiRtnnt AVP!'l-
late CommiSRioners, ~ ",hat is your objection to transferring it to the 
control of the ~  Departi'n!'nt of th!' Government of lndia or under t.he 
Federal Court.? It RC'emR to me thAt thE're ill no ~  out. ~ this 
posit,ion. 

Now, Sir, 1 will draw tIlt' attention of the HOlJse. to R very recent ells!' 
~  appeu.red in ~ Press only fA couple of days ago and which will throw 

a ilood 'of light on the ~ attitude of the Income-tax Officers and the way 
in which t.he. ir.cvme-tllx illw is administered in thiR country. }leople who 
haye a legitimate grievance against the Department. peop\e who have 
been o"ertaxed or haw ~  wrongly ass!'8sed or "'ho belie\'e that ~  
have bona fide claims against the Department, feel thAt they Are absolutely 
helpless. today because the so-called appellate authorities are absolutely 
ineffpctive and they are, as II. matter of fact, not designed to give relief 
whiC'h is !lougH of them. They have been sim.ply Flet up as a sort' of 
make-believe.' In my opinion. these appellate provisions conRtitute 8 
prOdil!ioUR hllud on the law itself and the sooher they are scrapped alto-
gether and the, income-ta,,' adminiRtration carried on by sheer executive 
degrees and fiats.. the better for all concemed,. because we wilt then 1mow 
where we "!tand. ,In the case, I am placing before tbe Rouse. the nl'lsessee 
.wos the ~  Sir Iqbal Ahmad, the Chief Justice"Qf Anahabad High 
Court. He was over; a:Bsessed 'and hill case. WRS that he WRR entit.1ed to 
refund of money.wr011gIy assessed. He lnade an application to the .~ 
tnte authorities. The matter was. referred by the Commissioner of Tncome-
tll'X to the Central Bonrd of Reven11e. He said: .. , , 

, .,·TJ,e claim of,! tlte ~  i. extremel,. ~ ~  .he ~  ba,; ~  in .Jab 
clalDl for t"e ~ of ~  IS .(3) dunq the COtII'Ie, of the pl'Ot'8edlnp ior 'Jle 
iUlllNlII1H1t yea? llllm-34. II , . , • " • 
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The (;ommissioner·. let·ter then went· on: : ! .~  ~. 
"The petitioner, how..,er, i. & .Judge of t.he A ~  High .Court, who sit. on 

t.he BelICh' to hear income·tax referllllcu alld &B ~  obviously cons.mer\! t.hat he hu .a 
fair olaim on t.he department, I do not think .It would be adviuble to refuae hll 
reque.t. " . 

1 am surprised that any man with a grain ef commons.ense, far. less with 
any sense of responsibility. could have addressed 11 note hke that lD respect 
of 11 Chief .Tulltice of an Indian ~  Court. Now, let us see what ~ . 
t:cl. Their T .. ordllhips who heard the reference in the Allahablrd High 
Court observed that-

"ThiR remark was open to the intforprl'tation that if the application were refused 
the aR,eRsee might bP expected in future to paBH unfavourl;'hl.e orders on ~  by 
the illeome.t&x authorities. If t.hiR Will what. the Commllll110ner meant, hlB ~  
tinn would amount to a gl'OBl contempt. of court and they would have to take action 
upon it. ,. 

!\l,\ only qUlU'n·1 with the Honournhle .T UngeR of the !iigh Court ~ that, 
t,hev did not make nn example of this officer. t,hRt they dId Dot haul hun u1> 
fol' . ~  cont.empt of court and aWll-rd an exemplary punishment by whieh 

~ .  would have been brought t.o its IIE'nllE'R. The COllllllis' 
sioner was Mr. Mullan. The Advocate GenerRI. however, who appea.rt.d· 
in support of the Income·tax Commissioner put, a different const-ruction on 
this remark of the Commissioner. Their Lordships observen: 

"Th!' Advocate General explained the obiervation all meaning that .inee the 
IUIRpIIRef' ~ one of the JudlC8B hearing income-tax referencea, his opinion wall 
entitl .. d to respect and Rhould he dl!ferred to." "If thil was what Mr. Malian, t.he 
then Commilsioner of Incnm('·tax meant.. hI' exprellsl'd hiR meanin't in lingularly 
lmim,pp'; language," 

Any comment from me is superfluous. 
Their Lordr;him: ROid that the assessee had admittedly been overt'hnrged. 

he had a perfectly good case on merits, another Judge of this Court had 
oht.ninE'n rplipf in lIi>llilnr C'irCllmst.ances and the R8sessee's apnlicrrtion fur 
relief wns disRllowed. The order of the Commissioner whether right or 
wrong'. WIlS an order 'otherwise prejudicial' to the assessee within the llle8'I\· 
ing of f;p.ction 6G (2) of the Act. The reference was therefore competent. 
The ~ -  Officer had materials before him which should have put bim 
on enqUIry a8 to whet.her the assessee was entitled to ro,1ief under section 
25 (3) of the Act. The BPsessee was entitled to his costs. . . 

This case was fought on behalf of the Chief Justice bv legal luminarie!l 
like the Rig-ht HlmourablE' Sir Tej Bahadur Sll-pru and' Dr. Kailas Nllth 
Katju. 

Kr. Deputy Prelddent (Mr. Akhil Chandra Datta): The Honourable 
l\1:p.mber·s time is over. 

Pandit I,aJrsbml Kanta MIlk.:. I· will conclude immedill-telv.Sir, tf 
thif! i'l the way in which the highest judici.al officer of the land is tretrted. 
if this is the kind (,f ~  which officers of the ~  Depll-rtment 
~  use ~  .~  in India, the House.can easily imagine how ordinary 

liSR8Ksses In ~ lund would he treated by t.a.e· Income·tax Department, 
Unless these inqulAitorial process, these Star Chamber methods in the In· 
come·tax AdnliuiRtJ.'lltion Rre forthwith aboH.bed 8md the whole atmosphere 
.nurm.ed, it will ~  . ~ ~ -  the Imiian Rtlsessees in this country. Sir, 
I give Diy whole.hearted support to the Resolution. 

• 
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SIr OowMil ".bull': Mr. Deputy President, this is not the first time 
in this House that the Income-tax Departmt!nt has been criticised. Up 
tB1 now, during my eleven years experience of this House, the House 
nevet took those criticisms very seriously, and I think they were perfectly 
right. But today, it must be admitted that !'rom all part8 of India you 
are getting critici8ms of the Department of a character we have never 
heard before. It is not confined to one part of India or to one clasR of 
people. This criticism, I may say, is univerl>ul, far ~  severe than ever 
heard of before. There must be BOme cause. there must be 80me reason. 
'Ve have been t.rying to assist the ·Goverlllllt'11t to refonn the Income-tax 
Department. We have never refused any legisia.tion, OJ'uny request made 
~  GOVflrnment to ~  the efficiency of the Depl1rtment, alld to expand 

the Department. Further expenditure to itllprove the efficiency of the 
Depl1rtment is in the hand8 of the G ~  theIIIFlAlveR, T ~ not 
think there is anybody in this House who would he against improving the 
efficiency of the Department or again8t taking !Illy measures ~  doing so, 
But when complaints come of hara8sment, of ~ . of ineqU'itublt· 
treatment. 1 do think that the Honourable the FinLlllce Memilf!r should 
look into this lllatter to ilee if the p08ition cunnot he improved Rnd not 
treat these criticisms so lightly as :Finance ~  Werf'! nccmstomed to 
and ~ House wus accustomed to treat them ~  five or seven years ago. 

The second point in t.he Honourable the Mover's Hesolution 110\ about 
the Appellate Tribunals. We have not had sufficient experience of tht!Jr 
work and I would be loth to criticise any mlln 01' any Govemment servnnt 
without knowing more definitely the experiefll'e t·hut they IIUVfI, t.he quali· 
fication they possess and other things. But bking it on n wide general 
principle. if this is to{) be a judicial inquiry as it is expe(·ted t.o he, It IS 
certninly not· right that the Finance Department or tllP Central Boord of 
Revenue should have anything to do with their appointment or re-appoint-
went. And the eiailJl that this Tribunal should be under a High Court is, 
I think, n ver.\' legitimate demand. 

The BODOIIlabl, JIr ••• I. Alley: There iR no demand to place them 
under a ~  Court. 

Sir Oowujl "'h&D&Ir: It· is suggested thnt it should be under thp. 
Federal Court, but I do not know if that is po8sible. Therefore. I men-
tioned a High Court Ilnd I would suggest the Calcutta High Court for all 
these Tribunals whether the" work in Bombav or Calcutta or anywhere 
else. After all we lire all human and i! o\;r re-appointment is' in the 
hands of n body who i8 either the plaintiff or thA de!endant before UR. it is 
only Iikel, that Wfl would be influenced by the fact that the plaintiff or 
the defendant haR in his power the extension of our service. I know that 
they have been appointed on the ~  of the High 90\1$' fLnrl 
it was a very wise :thing to have done, I will' again repeat that I have 
nothing to say against these appellate courts nnd we have not had enough 
experience of them. They lUay tum out to be very good judicia) bodieR 
and give satisfaction to the public. But they are working under difficult-
ie. and I 'Would a8k that those difficulties be rfJmoved. 

The third point that .. is railed is about theM central· commissionerships 
that have been hrought jute> exiitence by the last amendment of .tbe 
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Act. I happen to have been a Member of the SE'leet Committee.-not. that 
I can say definitely that I have any vivid recollections 8S to what exactly 
took place in the Select Committee on this point. but I would be strongly 
against Government repudiating undertakings given by a Member of Gov-
ernment on a previous occasion. It would undermine the very founda-
tions on which Government is built. The word o£ ~  Honourable Member 
of Government. utterE'.d in this House. should be as good as legislation. 
and we depend very often as to how a section should be interpreted on ~  
explanation given of it 'in this House by the Meml;ler in charge of the Btll. 
In u remote contingency. even the courts of law have sometimes to consi· 
der what ;was said in the Legislature when legislation was being passed. 

~  I have a very short time at my disposal to examine the Select 
Committee's report and Sir .Tames Grigg's speech. But let the House be 
reminded as to how that. speech was made. (}ur Honourable friend from 
Sind. Mr. Lalchand Navalrai. moved an amendment that these Central 
Commissioners be not brought into existence atl he thought that the De-
partment was top-heavy. und he moved that the suggestion, endorsed by 
the SelBet Committee be omitted from the Hill. And in ~E  to cer-
tain criticir::ms Sir .James Grigg made a speech which,' ill !'Ihort, waf' this;. 
that they wanted the administration to be strt.ngthened, that the Select 
Committee had pointed out that there was a ~  variance with regard to 
fines in the different provinces, that in order to get over t,hat difficulty he 
thought it would be better to have these CentrElI Commissioners. and a]so 
in iIlBUI'II;!(:e cuse>: 11.:' thought co-ordination W(lS necps,,:n'Y, und so on. He 
nll;o >:!Iid :n his >;peedl that lIP had gin'll his l'('u"om; in the He!ect Commit-
tee for huving suggested the creation of thelie posts in this Bill. So far 
as lUy recollection goes, what he said was correct, that he had gi\'en his 
reasons ill the Select Committee. There was opposition in the Select 
Committee to the creation of these pOlitS 011 ground':! other than those 
given by my Honourable friends in this House. and to explain all this the 
J<'innnce l\lember d'id give these reasons which hfo uttered in this House. 
He uttered them in this House in opposition to an amendment which 
sought not to bring these posts into -existenM. I see that Mr. Sheehy 
io!d ~  Chamber!! of Commerce that we should rely upon the Select Com-
wlttee s report and not upon the speech ~ the Finance Member who was 
muddled. If any Finance Member WIlB likelv to be muddled it was not 
Sir Jllmes Grigg. A clearer-minded man we 'have not had on these Gov-
ernment Benches. I have differed 'from him and we ha.ve had cross words; 
~ have muttered across the table language which clinnot be repeated in 

dus House; but as to his clear mind, as to his expression of whitt he really 
me.ant there can be no doubt. To come and teU us now that Sir .J ames 
G ~ ~  ~  on anyone occasion in this House in giving expreRsion 
to hiS views ~  something I cannot a-ccrept. 

Now. look at the Select .Committee's report. All I find it says is this: 

"The addition made to 5ub·.ectiOll (2) of aeetion 5 of the Act. is Intended to make 
pOllsible the ~ ~ R.t a central or headquart.erast.ation' UDda .. · the Cent.rai 
Board Of Revenue of lpeclal ~  for work of special diftlcillty or Im,'Ortanee." 

And what Sir James Grigg was defininlZ in this Home was AlleoiRl diffi-
culty or importance. There is nothing in the Seteot Committee'. report to 
show that Sir James· Griag. was muddled or· confused or that he was not 
giving expreaaicm 110 :the right point of· 'Vlew_ . 

D2 
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[Sir Cowaaji Jehangir.] 
Now. I have nothing to say against Cenllrar Commiasione1'8 if tha,t 

bringll us more efficiency; and fortunately or unfortunately for myself, I 
am one of those who have, according to my Honouruble friend on my left, 
been It\belled as one of those committing a :l'llud, because I come under 
the Central Department too. All I stipulate is this; I want efficiency in 
these Central Commissioners, I want lUen who understand their busiuess, 
I want men who understand the law. J do not ~  in Mr.Sheeh,Y·s 
words. muddle-headed fools. I regret to sa." that v."e hllve not got the 
right class of men. It may not be possible tt; tind then'} just now but we 
have u('t got that class of men, Qnd I would apply to ml1ny Of thtlse COllllUilS-

U ~  the term applied to Sir James Grigg,-'"muddle-headed". It is-
this muddle-headedness which is giving more cause for trouble than.any. 
thill{ else. Certainly they have a desire to .. 

'l"he Honourable JIr .•. S. Alley: The Hononrahlt' Member should IId-. 
dresc; t.he Chair. 

Sir Oowuji lehlDliI': I am addressing the Ch"ir. I may turn m." head' 
. anywhere ~  the House but I am addressing tile Chair. 

I hnve no objection to these Centrnl Comlllissioners. hut the trouhle is 
that they try to extract as much as ~  (,lin lind they go ~  the law 
und when it is pointed out to them, I lUll nfruid they ure incapable of 
understanding the law. And I can ~  olle thing with SOllie confidence, 
that in the opinion of the very best ~ ill India todll.Y the Department 
is administered in a manner which is not a cr'(:dit to Government und I 
express that opinidn not as my own but :1111 l'e}Jcating the opinion of somf' 
of the most eminent lawyers in India. They have read letters addressed 
to IIssessees by those men and they wonder at their ignorance of the ltlw, 

~  ~  to ~  the law as they think it ought to be, not a8 it if:, ulld 
the.y ~  unnecessary hurassment. and Ulllll'cessar.\' dehty to Government, 

On the very day 1 left Bombay, two or three days ago, 1 was talking to 
an English friend of llIillO--a very big businessman--"'ho said. "Oh .. '·OU 
ure going to Delhi. I wish you would wake up these Income-tax people to· 
do their job a. little more efficiently and quickly." I did not realiEe that 
I would get an opportunity 80 s0011 after my arrival. Now, Mr. Deputy 
llresident, I will come to the fourth point. 

Kr. Deputy PreIldent (Mr. Akhil ChandrR Datta): The time iR up. 

Sir Oowasjl lehaDgir: Is it up? I will 'dehl with it in two or three 
minutes. It is difficult to understand what it really means. What I 
presume it mean!! is this: that the Income-tax Officers should honestly 
tr.v to interpret the law as it is and should not put words into the law 
which do not exist and try to catch the QssesPt'e under an imaginary law. 
J have evidence on that which I will be pleased to produce-I am not going 
to make it public here as there is no necessity to do so. But that is the, 
intention of the Department, to inter}Jret the law different to what it is, 
different to what any judge would interpret it, in order to extraot more 
from the ~  urid. as I say, I have evidence of that mentulity. Now, 
whut ,W8want mthe Income-tax Department, if' we cannot get ~  
~  ,is aJil, honest meDtaUty and that can 1Je IDstilled frOJIl' the tOJi-
an ,hOliest mentality, ,a mentality: to.,do the' ri8ht thing., n ~  
serve the Government and the 1t8B8SHe, . ~~  ~  'iim 
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'Contentment both to Government and to the 8nel8ee. But a mentality 
merely to please . ~ officers at the top by ~  IIlore money by hook 
OJ: by crook, a mentality that will not read the Jaw as it is, that is a ment.&l-
ity that. is to be discouraged and that IS a lllentality that has been encour-
aged in the ~  Department today. This is a wrong mentality 
and Il mentality that can be corrected if the Government desired to. do so. 

We have heard of an official circular-I do not think that Buch aeir-
(Julnr should have gone round-that "YOIl must get another crore",. Get 
what is right. Do uot let off anybody. Catch fraud and deal severely 
with those who COlJlluit fraud, but do not go 011 hnrassing those who, you 
'know, ure trying their best to interpret the 1uw and to see that Govern-
ment get their proper dues. 

IIr lIubl.1Dm td Ashar Ali (Lucknow and Fyzabad Divisions: Muham-
madnn Rural): Sir, in this House we hu\'e heard today some ta1k about 
discrimination, and 1 ask the House: "Is it something very extraordi-
narv?" Haven't ;\'ou got experiences of discriminatlion. 1 submit it has 

~ the rule of this Government of India to mscriminate between Indians 
and the Europeans. Sir, I am not at all Buqnised over what my friend. 
'Sir Abdul Halim Ghuznavi. has said. that there i& much more discrintina-. 
tion so fllr as the Income-tax Department is eOJlcerned. I Rubmit that ~ 
is not Iwmething ~  extraordinary. Are my friendl! surprised over this 
discrimination? If they are not surprised over this diserimination. they 
should not come out with suoh complaints. They shouJd say: "Well. we 
have had our life experiences about snch discrimination, and we now ask 
the <Tovernment to at once remove these discriminatory provisions and 
actionR and words now, here and todnv. as we lmow what the ~ in 
Inaht and outside are". And I ask 'the Government to beware that this 
is the feeling of the House. Every Member who rises in his seat today 
says that there is discrimination between tndians and Europeans and'if the 
Government think that we are wrong then they are, I should say, deaf; 
the.v are dumb; they are blind; they do not know what is happening in 
India. ] ask my friends to remember that this doiscrimination is bound 
to go on till they attain freedom or till they attain self-Government. Sir, 
wit,h these words of warning to my friends here I will come to the points 
about the Income-tax Resolution. 

Sir, during the last October Session, while disouSlling all amendment 
jo the Inc'ollle-tax Act 1941-it was section 10 perht\ps--on the 27th of 
Ort,ober, the Honourable the Finanoe Member said that the effeot of t,his 
nrlltmdlllent over the feelings of the assessees will be n soothing one. Were 
theRe words nttered without any meaning? \Vhat hall the House seen 
todl1v? From every comer of the House we find th ... t. then· ill no "rrooth-
ing eff.eot". ' There' is f1 regular ' rising agl\inst that amendment and 
against thiR Income-tax Act. Sir. if my melld,'s words were correct, jf he 
intended what he said. I will ask my friends today" to see \\ttat thefePling 
In the House is. Well. it may be said that nOIl-offiei1\} l'IfemberR create 
hullabaloo without any reason. It iii W'l'Onst'. It is not the non-official 
M(l!Olbel'$ of this House alone. Here is a:Y>Bml'hlet of ~  proceedings of 
the joint meeting' o! the ~ of the' BengAl ()hamber of Com-
merce, the ,Indian Chamber 'of Commerce Calcutta. the ,Muslim Cha'mber 
ef,Commeroe. ,the·:,Marwari Chamber'of CORlIlleMA and the Marwari AsRO-
~  ,they,baveirlllUed a pamphlet which ism'lJIY hond. They say 
the'satnit 'ihmr. ,,80 it C'Sl'Inot be'BRid, here today that it-is' 'Only non-officiltl 
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Members. who are represeniativeR of the people ot India. who urE' rlll8lDg 
their voice about this Income-tax Act. I find from this pUlIIphlet that the 
meeting Will! attended also hy the Honourable Mr. Sheehy lllld his depart-
~~ ~~. . 

1 aUI glud to nuJ ~  tlw proceedings thllt Mr. ~  himself was 
~ ~ to u grent extent. The replies be gllve to the objections rdi!:!ed 

in tilt' 1I11:'t'ting were ~ . But this lip sympa.thy is not wanted: 
it is ~  In IIctioli th"t i/ol wanted. If ollr friend,· Mr. ~-  'HIS 
~  SU,'- ou the floor of this House that his Department aud 

the income-tltx l'ommissioners ure not at all sympathetic to the ~  
in Jlldin. Their Hole object., as has been stilted ~  previous speakers, is 
not to work the 1>erul'tment in such a way as to create a Roothing ff',·ling 
ill the couutr,'-; and. therefore, 1 huve risen today to speak on this !teso-
lutioll_ As for eompluints in ~- province. ~  1 too have brr>ught 
t1l1l1 ~ pllptH' which hus heell relld hy my friend, Mr. Maitra, he!'e today 
ubout the Chief .J tiI,lice's clailUs. lind I lleed not go ;nto it agllin. Hut it 
does reflect ver." ver.'- badl." on the working of the Department. 1£ our ~ 

Oil the TI·t'llsur." Ben('hes think that they call brush llside the opinioll of 
,High CO\lJ't .Juciges IIUel the opiniollR of Membe!'I' of the Legisluture, they 
are welcome to do so, bllt relllember this is not the ~- in which u soothing 
feeling ('An he created in the eountry. These income-tax assessees, what 
lire t he;v:' Today they are the milch cow; today you Bre getting nloney 
froll! them; do JOU want to A 11110." them? Do you Wllut to crell te u feflling 
aguinst ,Your ~  I would say that Government ought to be eo.re-
ful. 1 find in this very pamphlet that u very important, gentleman in 
Calcutta, Mr. KhaitaD, a memher of thiR committee, said that at ~  
it, iR desirable thut good relations are maintained between the government 
111111 the public. 1 submit it was a very good and ver,"'! friendly advice that 
he gave to Mr. Sheehy Bnd his staff; but what we find is, just a few days 
Ilftenrards this Resolut.ion coming from Sir Abdul Halim Ghuznavi. 

We used to hear in fonnel' day;; tha1 when we Indians went 1.'.1 ony 
government officials' house to see any official, we had to sit outside the 
~  and we had to remain standing outside the bungalow, ;.nd if 
Illck'1ly we were given a seat, it was in the verandah of the house--.whether 
we were Members of the Legislature or Nawabs 01' Raises. It is that very 
practice that has been renewed by this Income·tax Department. I h(,ve 
learnt from many noble and big gentlemen who were paying thousands of 
rupees as income-tllx of the way in which they are treated. They ha vc to 
sit or stand under the trees: they have to wait day after ~  with their 
bastal!, their IIccount books and everything. Is this the treatment to be 

,meted out to such a milch cow? I submit it is not. I would ask the 
Finance Member to issue instructions that these very .gentlemen who· go 
with their books and papers simply for inspection of the Income-tax Com-
missioner or Officer-several of them are very rich and respectable people 
---are not made to stand under trees. If they have a cllr they have to sit 
in the oar for hours Rnd hours and from day to day. I am not telling fibs, 
but if our friend, the Finance Member, will inquire from Mr. Sheehy him-
st'lf I am sure he will support the statement I am making, that it was me 
of the complaintI'; before him when he went to Calcutta to inquire into 
theBe complaints. I would ask the Government to take care ~  "])t'upIe 
M'8 not haraR88d. Specific instances have been given by my friend, Sir 
Abdul Ha1im· GhuBnavi and by other friends here, and 80 I need not ", 
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into them; but I would say in the end that Government ought to ."top this 
harassment of people from whom they expect thousands and lakhs of 
money. 

Something hils been said that this department ought to be placed uuder 
the High Court or Federal Court: it has Deen explained by Sir Cowasji 
J ehangir and others who followed him; but I "'ould also say that generally 
t,he reply to any complaint is "You can go to the High Court in appeal." 
Is that correct? 

Dr. P .•. Baulrjea: That is only on a point of law. 

111'. Muhammad .AIhar .All: It may be on a point of law. But what do 
they do? If 1 go and make a complaint that your Department has done 
like this or like that, they will say "(j·o on appeaL" This is not the ~  
we want to learn from the Department; we know wbe!'e to go on appeal 
and where not to go on appeal; but is this Department there simply to 
increase litigation in the country? I submit there is suftic:ent scope in 
other Departments to increase litigation; but if ~  ~  where ~ h.e 
government get their money from the public, eXIsts merely to mcrease btl-
gatioll in the country and to increase wastage of money, to the assessee, • 
I submit it will not be a wise policy. That very money government can 
renlise by way of BSI'IN;sment rather than drive people to go on appeal from 
one court to another court. 

I am sorry that my friend. Mr. Maitra, when he took up thut case of 
the Allahabad High Court, also mentioned the name of one Mr. Mullen, 
who is one of the officials of the Department. He was in the United Pro-
,·illces then wben he made those remarks about the Chief Justice of the 
High Court. Now, this is the very same Mr, Mullen himself who has creat-
ed all this hulla.balloo in Bengal.· I submit that there is Romething wrong 
homewhere-either he is muddle-headed in his work. 01' Romehody eJse 
is ... , . 

P&IIldit Laklhml Kanta Malva: Mr. MlIllen would not haw dared to 
make that observation if the Chief Justice had heen a Rritisher. 

Ill, Muhammad. Alhar .All: He mayor mllj' not have done it, hut I f.ay 
thil! iR the very same gentleman who created this feeling in Calcutta on 
IH!('Olmt of which Sir Abdul Halim Ghuzllnvi has come hefore this House 
with this R!'solutioll. So, the gem·sis of th:s Rel!olution is Ca]{'utbl and it 
hu!! heen created by Mr. Mullen .... 

The HOIIOur'" Sir "ertIDJ ."'UllaD: The Honourable Member is quite 
wrong. The I}ommisilioner in charge of this special circle, is an Inditm 
gentlemun, not Mr. Mullen, 

Mr. Kuham-&d Ashar Ali: He may not be the head (If the Department: 
he may be a subordinate, but he was present when these ~  "'ere 

~  in Calcutta and Mr, Mullen was replying: But my inference is that 
he IS ~ man who has created all this ~  " , . 

Mr., Dtpu\y PrtIICGt (Mr. mu Chandra Datts): The Honourable 
MeQlb8l". moe.is up,. 
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Mr •• -bammad AabIr All: As my time is up. I-abaUDOt say anything 
U ~ at present. 

Mr .... nbhli Abclullabbal Lali": Sir, after what my friends huve 
said on this subject, there is very little for me to add; but there Me !'l few 
points made by my friend, Mr. ~- . and, 1 thiuk, I bhould 
: evly to them. There is nothing more ~  to be ~ or considered uow, 
us my fritmd suggested. Even now the distinction between ~  ~  

Europeans exists in this country. Go to any Government office, go to n!ly 
European business fmn, and you will at once notice the 1'eUlarkable dit!er-
ence made in treatment between Britishers and Indians. Though there IIrt' 
.1Il1y u few remllants of Europeans left in this country now, tm. diSCl·illli· 
llution is still observtld, and one does not knuw when even the slllall 
remnants of these Europeans will go from India before the end of the war, 
alld yet preference is given to them in 11.11 matters. I will tell the House 
U sll1ull !Ilsbl.nce of whllt huppened in the lncoDle-lllx office when 1 nppear-
ed before an Income-tax Officer seven or  eight years ago. 1 was explain· 
ing to the Income-tax Officer my accounts, aud just then a foreigner, but 
II European of course, sent in his card. Without waiting for the reply froTu 
the Income·tax Officer, the European came iu and at once said: ·What. 
do you mean by calling me a linr:" The officer ill reply aaid that he did 
not cal! him 9 liar. Then the European said: . My Bahu brought the books 
to you, and you would not accept them; it amounts to calling me a IiJAr'. 
I was quite surJlrised. The poor man, the officer, 8aid there was 110 Bahu 
who Lad COllie to hilll. 'I have come from Calcutta. and evervbodv who 
is elOplo.ved in my <'IDce is called R Bahu', sRid the ~  Bi.1 t1w 
Income-tax Officer again said: • L did not call YOII It liar nt all·. Then the 
European retorted and said: 'If you don·t accept my statements it lnellnt; 
.vou call me 8 liar. I ~  employ lawyers and they know the law and 
the making of the ItccOlmts hetter thall .vou know, and by 110t accepting 
my accounts you Stltlm to thiuk that they do not know their job; I am not 
going to pay .VOII II c(,pper more'_ Thi!l is the uttitlldtl that is adopted by 
1IIan." of this class of people, aud in spite of that they are given preference 
in all matters. Sil", I wish thE'! Government Benches, and specially my 
frienel, the Honourahle the Fin&Dce Member; will now make it perfl:'ctly 
clear to 'he Income-tax Offieers of his Department that it is due to the 
Indians that they &hould ~ given all regard and respect dlle to them. 
While I am on this suhject, I may point out one thing more. Nowndnys 
we find that the big hugs, as we call them,-",ith all deference to my 
f!"iend, Sir COWRSji Jeh8ngir,-I mean the big. businessmen,--do receive 
hetter trentmellt, bllt middle class and people in the districts nre not so 
treated,-and 1 reptpsent seven districtAI in the Bombay ~ - -R  

they are not being treated 80 fairly anajustty. they ars--not being "treated 
sometimes even 88 gentlemen, even though they he big busitiessmen or 
landlords. This is our main complaint. That is the rea80n why we hnv(' 
not got the symlJa.thy of the ma8ses of our people in our endeavours to do 
all that we think is ueceuary. It i8 thi8 sort 01 eallousne •• ,w.-thildrind 
of ill-treatment, that is responsible for all this. Change your attitude 
towards the people, 8nd 8 large part of the trouble will disappear. 

Then, Sir, when the Indian 8888ssees produce their books,-.many of 
them bem, small ~  not know ~  ~~~  _ tbey ~ to;libow. 
sild J think it is but fair that· the income-tax iuthMitfeA ou81Jt . ~ 
1bem only .. mucb amount as is legitimately due ~  up,!f theit RriWtl 
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\Volume of business. The Department ehould instil confidence in the minds 
of these people, they should help the people in putting their accounts in 
oOl'der and take only as much 86 is legitimately due from them. Sir, I 
have known of cases in which merelumts have placed all the facts and 
ngllres before the lllcome-tax Officers, but in spjte of the clear expol:lition 
of their accounts, f!ODlt! of the itelll8 have been disallowed. For' instance, 
jf a man has got a vehicle to go to his office or ,ehdi, the expenditure 
incurred on it is disallowed on the ground that he does not use it the wbole 
clay. 

When with regard to the question of Appellate Assistant Commissioners 
'and Appellate TribuIlal, these people are IlOW put on trial 8S it were. But. 
surely, these people can be put in such a position that they are not under 
the Inspecting Commissioner, or the Commissioner of that very Division. 
If that is done, then. surely, they can be expected to be more impartial or 
fair to themselves us well as to the 8ssessees. The example that Mr. 
Bajorill quoted iR one from \\'hieh one ought to take Ii le"80n. If you get a 
note from the head of your Department, surely it is very difficult for one 

• to hrush it. aside when an assessee's claim is adjusted. 
Then, Sir, much har. been said about what Sir James Grigg had sa.id. 

1 l11UY frankly tell thil:! House, and I admit it, that an understanding was 
brought about between Sir James Grigg and Mr. Bulabhai Desai; !lnd later 
on Mr. Jinnah also joined .... 

Dr. P. If. Bmerjea: You ncted as the broker. 

Mr. BUBenbhai Abdullabhai Laljee: You may call me u broker 01' 
ullythiug you like, but I am proud to say that 1 WKS able to bring them 
together. Whut Wilt; the position then? :My friend, :Mr. Chllpman-\lorti-
Iller, is not here, but I will tell you what the pos:tion then was. In the 
Congre'is ('allll', tilert.' :u'e three divisions, one party, II. large party of oapi-
talist" was going one way, there was another party which thought that they 
would be the future Government and they wanted to get as much tax· hI 
was posiible for the provinces, and the third party was headed by Prof. 
Hangs and others who said 'fleece every rich man and let us hecome 
labourites lHlc1 f;oeiulistf;·. :Frullkly speaking, at that time the large ca.pital-
ist cluss who were after the Congress people made common cause with my 
EuropeRn friends. They sat 1'or days and days together for devising wr.ys 
and Illeans to see that any of the clauses which the Finance Member put 
in did not go ngainst their intere8h. This is n fllct which ~  can 
deny. Sir James Grigg was quite clear in his mind about what he had 
said, hut he had to face such a grent force, he had to deal with three 
classes of persons behind his ~  capitalists, the labour and thope 
who thought they would be the future government and that money should, 
therefore, come to the provinces, because the Government of India had 

. !::iven them the bait tllnt the surplus from income-tax would go to the 
provincial revenues, and eight provinces of India were then Hader 
.congress Governments. Sir .Tames ("rrigg said wpat he meant, and there 
is no meaning in saying that he had not intended this or that. Even a 
school boyno'W knows that the interPretation of the English language by 
E ~  themselves is' a wonderful thing, and therefore if my friend, 
Mr. Chapman-Mortimer, now says that Sir James Grigg meant this 01' 

·that,' i'tdoeB not surprise me. lam glad that Mr. Sheehy openly said wI/at 
'he 'thought; It may be that he never agreed with Sir ;James Grigg, but it 
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~ eertainly wrong on the part of Mr, - ~  to suggest that 
Sir Jamtl8 Grigg cf:rl not intend this or that 88 if he did Dol know his'mother 
tongue. As my friend, Sir ('owullji Jehangir, said, what is stated on the 
floor of t.he House is always stat.oo after a great deal of deliberation nod 
thought, 'nod we ~  the word of the Members of the Gcmmunent 
RenC'hes as good a8 In\\' whene\'er ~  say anything in reply to our questioDs 
in tilt' House., 

Thel1 Wt' COlliI:' to the ('Pllt1'll1 Depnrtlllent in ('Illcutta lI'tId Bombay. .  . 

JIr. Deputy Pruid_t (Mr. Akhil Chandra Datta): It ~ DOW four 
o'clock, lind the HClUSl- will tnkt· up the adjournment· llIotion of 
Mr. Deshmukh. 

~ N FOR AD.J01'HNMEN1', 

FAll.t"Rt: TO l'RO\'WJo: A ~ E :'.IEA!"S ut· R ~  .'on AtHu(TL'ru,RAL 
PRlHll"CE. 

Mr. Govind V. Duhmukh: ~  J mo\'e: 

"That the AS8emhly do now adjourn ... , 

The object of my moving this adjournment 1lI0tion before this 'House 
4 is to bring to its notice that inadequate 'Rn'lUlgements of truns-
Mr. port of agricultural produce have resulted ill econOlllic ruill of 

the producers. find pllrticularl;v, Rhort staple cotton .~. As the two 
Honourahle :\Ielllhers for COllllllerce and Rail\\'llvs are "itting dose 
together, T wight, ~.  t.he Rituation. The ~ of an urticle depends 
on the delllfllld for it, 8S well us the meaus of trauspnrting it in order 
to meet a particular demand at a particular pluN>. At this Rtsge I do 
not ",ish to deal with the demand for B particular IIrticle. T hRVP. denlt 
with t.hat subject on previous occasions, a.nd I will sulch eonfine myself 
to means of transport of Il particular article to the mnrket pllWe, on ~  
also the pric'e depend". In other words. 1 am not ~  to denl wit.h 
that part of the suhject with which tlw Honourllhlf, t,he (',omnwr('e 
Memher is concerned. hut with that pnrt whiC'h dealR with the meRnR of 
trllnsportation, the Honourable the CommunicationR ~ Portfolio. 

Having made that absolutely clear. 1 wish to emphllRise the importance 
of this subject to the House. The lllujorit;v of the peo"le in Tndia, about 
75 to SO per cent. ~  on land and the rest live Oil the agriculturist for their 
industries, Rnd for their salarieR. In othel' words. the Hoverlllllent, is main-
tained bv the agriculturist, RO are the several industries maintained b\' the 
agricultUrist. If you take this fact into et.>llsideratiOll, the House will 
rea1!ise the importance of the subject and how important II factor agricul-
ture is to the country. If the food products Tlroduced by the agriculturist, 
are not transported, if there are no meanll of trllDsportution, then the agri-
culturist does not get the price. The produce is lying with him apd he 
cannot live on the produce alone, for he ~ to dispose of a certairl part of 
the produce to p,ducate his children, to look after the health of his family 
members; in other words, it is very vital to him that a very rDajor part of 
his produce should be disposed of. If there sl'e no Bleans of. trautlporta-
~ . of taking these products to the market, then certiPwy ~. has to 80 
without them. They are the ~  of his life,-theaemeans of trausportaJ 
tion. There is anothsr ~ to it also. In U~  this produoe is not taken 



to the urban area where generally it is consumed, there are riots, there is .. 
scarcity o! the food produce. When there is ~  prices go up. .'l'hen 
there is the factor of dearness. 

[At this stage, Ml'. President (The Honourable Sir A.bdur Rahim); 
resumed the Chair. ) 

And there is such a clamour by persons wbo get fixed salaries', big ur 
small, that they shout for price control. It has been my habit to say 00· 
the floor of this House that there should be 00 price cootrol-I again ssy 
that there need be no price control if the railway authorities really take it 
into their head to carry this food produce to the ~  areas or wherever 
there is necessity for the same, and there wouid riot be much of' a difficulty 
in solving the problems of urban areas, whether as regards price, or when' 
there Ilre disturbances, to put down those disturbances. As a ·matter of 
fllct. there have been disturbances in certain provinces because of the food 
produce not going there, which I have alread" said is due to the lack of" 
means ~ transportation and the dearness of priCE. Bnd scarcity of" produce. 

Having said that much, as there is very lil.lIe time, I ,,-ill now come to 
Illy Imbject proper, the short staple cotton. 'Vhat was th!' position about 
short staple cotton? I have been impressing on the Government of India. 
and I impressed twice or thrice on the HonoUl'ablf' the ('ommerce ~ 

regarding the consumption of the short staple cotton. And he was very 
rrood to give his word, Bnd he gave his word-that he in co-operation woith 
his Honourable ('lliellgue, the Supply Member. would try to get the short 
staple cotton consumed as much as could possihl,v be done. These are his 
word,,: 

"I am in a ~  to ~ . ~ on behalf of myself II.II(r ~  Honoul'able fl'iend; tli .. 
~  Memher. thllt thnt haR bt>en done." 

In other words. step!! have been taken to illCl!ease the consumption of 
(lottnTl. It must be said in fnirlless, aft.er that adjournment ruotion was 
moved in t.hiR House, the price of cotton did go lip, and ~ after that, 
a communique was il'lsued thai 400,000 bales of short ISt,aple cottOll would 
be consumed. that the specifications committee had come to the conclmlion 
that they could very well by reducing the specifications required in ~ 
'equipments of the army have 400,000 bales of . cotto'?' consumed. ~ 
WRR what the Honourable the Commerce 1femher WIth \.he help of hIS-
Honourable Colleague, the Supply Member, had done. But what was 
the result? You give by one hand and take awa;v with the other. A 
promise was given, a declaration WH,S made that 460,000 bales would be 
coosumed, but there were no means of transportation. You say, HI will 
give you this". Then somebody gets in and deprives me of the benefit 
that J would hRve got. I had 8sked in that debate whether it was pos-
sible for all the Members ~ the Government to bring about this result of 
increasing the consumption of the short ",taple cotton and saving the agri-
culturist, and, when a promise was given. whetber it was on the authorit.y· 
of any 'individual Member or 00 the joint responsibility of the Govern-
ment. I was told: 

"The Commerce Department and the Supply Department are botll COfIBidering this. 
question. My Honourable frit'nd threw lOme doubt on the question whether an ... ~  •. 
an<'e by an individual Member il equal to an ailiurance by the Government of. ~~ . 
I do not want to enter into ~ ~ . U~~ ~ ~  il!t¥vjdua..! ~ ~  
but I can tell 19'1 tt,at any M,mber from th_ Bel'leh88 who IIV.· an aliiliranea gtvee: 
it on behalf of the Government of India and no qaeation of pel'lCJt1al "'UI'&II08 eaDI 
at any tim, ariM ... · 
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'This was the assurance, and where WRS the ~~ -  '!'he 'two 

Members, the Commerce Member lind ~ Snpply Member, .~  in eol 
operation. My friend then addressed hi' colleagues as Honourable col-
leagues and his action was a gracious action. How am 1 to describe. this 
action of the Government? Part of the ~  gives me II. .gift. 
The other pa1't nOll-eo-operates and takes awuy the gift ~  wus gi\·en. I 
CaD only compare this with a story which I hmlrd tin DIy \oyhood days. A 
gentlemun who Will' II priest went to hiR host, II big jHluilldar, who !;UVC bim 
1iumptuous gifts. He said: .. All right. you now go". Tat) priest Wtlnt 
W ~ . Whnt happC!led WIlS thie:. He i.e.. the jlllllindRr. IUld instrllcted 
his !lIen to go and oot hilll, i.e .. the prit·st when he hud eros"ed th·;, 

~  pf the ,-iIIage, und the gifts gi\'en wert· ~  huck Thili  is 
the sort of thing that hus happened ill this eaStl. Purt of the Oo\'ernment 
gin's Ille a gi:t. The other part takes it ·lWU;\,. Here. tIll' HailwlI:v Melll-
·be\' tukel' it uway. 1 do not know whdhcr thp.:·e is joint R ~  for 
~  and ('very action. I hope in this particulll!' Ilction IIf nnpriving 1111' of 
my gift. there iR no joint responsibility of 1111 the Honournhlp Ml'lllhprs. 

This is what 1 have got to !lay us l'L'gards the Rhort staple cotton. 
Yesterdav I put a question regarding the !'epl'l'!\('ntlltlvc frolll the l'elltrnl 

~ (iovct'nmellt approaching the Great Indian Peninsulll HlIilwa.v 
representative. The answer was 'Ye'" and witt II I lIf1ked ~  ljlle4!(JIIs 
I WUI' told that wagons would he gin'n, 011 til(' prderentillJ treHtllfent thut 
long staple cotton was to be removed. The lIIuin mmtelltioll is that Cen-
tral Provinces and Barur grow short stllpll' cotton. If lilly IIr1'llngcmcnt 
WIlS to be made. arrange1llent ~  lun'e ~  IlIlIdl' to giv{, WllgllJlS II0t. 

fo!' long stu pIe eottol! hut for short staVhc' "'otton hut what lire .\"011 ~. 

You lire 1I0t helping the agriclllturist. YO'I an, 1":1.' ~ t hnt ~  are ,loillg 
this and that hut what haH-YOIl dOlle. ¥on have gi\'en 22 wllgons for 
lOll/; !-'tnplc cotton and how are they enough to cuny the whole of tlte ~ 

ton of Cenlml Provinces Ilnd Berar. As J ",aid, YOIl ha\'e nlad(· it tI con-
-dition that ~  long !'lapll' eotton would be rCllIo\"pd therefore it follows 
that 110 short stll pIt' eotton hnle ('an he removell from the stations, wher-
ever it !lilly be. As my time if! up very nearly, under these cirCUlIIsttlllces, 
I submit that the Government is not Ilct;;ng fail'l;v. It I'lhould help the 
agriculturist anll T woulll Ilsk my Honourable friend to take ~ filet into 
consideration that thE' agriculturists were hard hit for the last ten or twelve 

~. Owing to failure of crops, prices had very ullwh gone down. 'l'hey 
are on their very death bed. We want to do MOnlf'thing to put life into them 
and if there is no support coming from the Oovemment then whitt are 
"they to do. These are the people on whom YOII rely for lIlaintaining your 
army and for feeding and clothing the arm.v. It is not an impossibility 
that some day these people may refuse to grow anything more than wha.t 
is sufficient to maintain them Bnd their familiel'!. Then whence wiU you 
-get your food crops to maintain and equip the nnny? Consider this, that 
on yom decision depends the life of 80 many 11J.rricultllristS. Sir, I mave, 

JIr. PreIida' (The Honourable Sir Abdul' Rahim): Motion moved:. 
''''That tb .. A •• embly ·do now adjoam." 

.'I'be .. ~ IIr ~ c:naw (M.emb('\' lor BaD-ways ~  Coin. 
munioatioua):.Sir. r am·g1ad that the ::aonournble Membelhasraiaed .. this 
important question. At leaet it was an ~  question with which 
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he began to speak but he got quickly 011 that subject on to a minor branch 
of it, though not in itself without imwrtance. Tht: general questioD.! 
which he railled was that of the capacity of the tt;,ilways to carry traffic from 
the ngricultural areas to the markets. Now, I 801 sure he is himself aware 
that the railways are working at the moment under conditions .of quite· 
unusual strain. The demands on them for vnrious ,zeasoos have gone IIp 
in wany directions and, purticularly, for military traffic and for supplies. 
They have also had some rather unusu".emands 8lwh as the demands 
plae·ed on them in Calcutta one or two months ago. Now we bave reached' 
a posit.ion in which we callnot meet all the trlJffic that is offered and we 
hllve, therefore, to Illuke such arrangements hIS we can to ensure that the· 

~  we huye ut our disposal is put to the best use. 

~ Honourahle Member has, I tMnk, confined hi ... attention to rail-
wuys and 80 I won't stray widely off that point. I agree with him that it 
is till' railways that lIlath'r. There have been efforts by proIJagandists in 
vHrious directions to convince the public t,hut if we could only organise our' 
trllllsport a little beUer there will be no difficulty and everything will go. 
011 quit!! ~ . Those who are familiar with the traffic conditions know 
thut it is u eomplete error. The lorry service at the present moment can 
curry about two per cent. of the traffic which the railway carry. Although 
till' IIllIount might be ca)Jable of some inCrelliJe, any increase that elln be 
obt.nined there is negligible cOIIlpared to the increase that improved running 
of the railways ('ould secure if that is possible. 

Kr. K"bammad AIhar Ali (Lucknow and }"yzabad Divisions: Muham-
nmdan Huml): HilS ~ ~ of petrol not affected the traffic by 
lorries? 

The 1l0000uable Sir ADelrew Olow: It has affected the amount of road 
transport. Nobody said it has not. 

Now, what is the proper and sensible thing to do? I never beard the 
Honourable Member make any suggestion as' to the type of arrangements 
we should make. But I would like to refer to the type of arrangements 
we are making and have made and to come, lastly, to their effect on what. 
is evidently dearest to his heart, namely, the ",hort' staple cotton. 
Last July this question was considered hy the Transport Advisory 

Council, and the general conclusion reached was that we should have co-
ordinating Boards designed to secure a ~  use of our transport. The 
Boards were intended to be set up mainly at centres which are the head· 
quarters of important railways beca.use it is not of very greatass'istance 
to have Boards which are not in close touch with the Railway Administra-
tions. These Boards have been set up and have been working in Lahore, 
in Bombay and in Madras. More reoently I have seen that one is being-
set up in Bengal and I hope that there may ~  a ftfth at some centre in 
the United Provinces. These Boards are designed to (Sxamiile the ~  

demands and to advise in what way we should apply our capacity. As the 
Honourable Member is aware, the, Bombav Board'dealt with the ~ 

question with which he was dealing ,st.,the 'I;lOnclusion of his speech, thnt 
of the transport of cotton from' the Ber&fs lind" t1ie neigHbouring districts to' 
Bombay. Now, the conclurrion l'eaQhed' W8$ tliat in ·the position. wli'ich 
has 'confronted us t'here was rio comparative nece.sity to move more short 
'Staple cot1ron to 'Bombay,' because the stooks tliere' were adequate. The-
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f 8ir AndTew C low. 1 
~  tho.t faceB ~ cultivator who is producing short staple cotton iR 

that its market simply is not there. The w,",r haa removed Ii large part 
.'Of it .. 

:Mr. Gov1Dd V. D1lhm1lldL: You give no \\agons. 

The BOIlO1U'&bIe Sir .&adrew mow: The murket is not thare aud to ask 
'me at a rime when there is such a tremendous strain all our transport and 
when thereRre urgent needs of all kinds. military and industrial. to take 
·a lot more short staple cotton down to Bombny is just like !lsking Die to 
take a lot of short staple ~  to a desert l\OO dump it tht·re. There if! 
no point in transporting goods if at the other ~  they are not required. 

Now. 1 do not want to ~ the impression that. we have not heen trans-
.porting the Ilgriculturists' products U ~  I fully agree with the Honour-
able Member that it is one of the vital und lIlost importunt functions that 

.the railways CUD discharge. But actually Juring the last year we h"ve 
not dilllillisheu the provisiolJ we have made for carriage of this character. 

PaD.d1t La.kahmi Kanta llaitra ll'rt·s;dene,v Division: Non-Muham-
madan n ural): ~ ~  I interrupt t.11t' H ol1ourablt' :i\lCIIl her for a minute? Is 
it the case of the Government. that. there is Ilbsolutel" no market for cot-
ton in Bombay and as such there is no sens:\ iu sllying that the railways 
hn \'to! to beRr the heaviest burden? 

The BoDourable Sir Andrew 01091: The fact it! that for short staple cot-
ton. the cotton of the tnJe that Illy Honotlrau!e frimd. Mr. Deshmukh, 
has in mind. there is an ~  I'illliterl TIlurket in Bombll)\. Its market 
·to a large extent was uhroud Ilnd it hall heen 108t. Even if there was a 

~  market there ure more imperative Utlt'dR in Bombay. such 811 the 
enrrluge of foodgrllins. 

~  let me return to the point t·hat !"'as making. that is the extent 
·to which we have carried certain classes of Ilommodity 'in the last year. 1 
have here the figures for wagons supplied from 1st of April last year to the 
'20th 0; January this year. I find. for example. that in respect of cotton 
the Dumber of wagons supplied in thrtt period was four per cent. more than 
in the corresponding period of last year. 

Lleut.-OoloDel Sir Beary GidDey (Nominated Non-Official): Short staple 
-cotton? 

The Honourable Sir Andrew 01091: All cotton. In respect of oil seeds, 
it wua 13 per cent. more and in respect of grains and pulses it was about 
.1 per cent. more. The distribution has not been identical. It has gone 
.up on the metre gauge lines. 

Mr. GovlD4 V. De1hm1lldL: When you say 'last year', do you mean to 
-aay April 1940 to April 19411 

TIll Boaoarable Sir .lDdrew Olow: I am comparing roughly the ten 
. months which ended a few days ago with the Corresponding period of the 
'preceding year. If the Honourable Member would like to take the broad 
, .• auga sep!'rately-and ~ is, of course, important from hi. point of 
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view-, then in ootton we have transpOl'tled one per cent. less -on the broad 
gauge than in the pn-ceding year, grain. and pulses two per cent. less and 
ilil seeds six per cent. more. Now, at a time wben we have had to meet 
extraordinary demauds for traffic of other kinds I tMnk that iR an extreme-
ly good record. I believe that on the Clreat Indian PeninsulR. Railway 
they have been carryoigg roughly 90 peJ:, cent. of the cotton they carried in 
t,he preceding year. 

I would appeal to the Honourable Members to realise that We are 
doing our best to meet the demands, but if the demands are more than we 
ean meet we hnve to exercise Relection and we are trying to do that as best 
us we can and with the assistance of the Prm'incial Governments in the 
interests of the country as a whole. I do not believe that the transport 
of this particulur amount of short staple cotton to which Mr. Deshmukh 
has especially referred at the time he has in view was 8 demand which 
ought to ha,'e been given priority. 

Sir Abdul Balim Ghumavi (DlIl'ca ('UnJ :'IJymensingh: :'\luhammauan 
~  Mr. President, Sir, from what I have heard from the Honourable 

tht· ]\{ovl'r [ understood that he was iiUxlOUl; to help t.he short 
st.aple cotton growers and therefore he Hskt-d the Honourable the Com-
munielltions Member to l'lnce more wagons to carr,V short staple cotton 
to Bombay. Am I correct? Is that the 'Position? 

lIr. Govind V. Deahmukh: That was one of the points. 
Sir AbdUl Balim GhUUlavi: ~  Honourable friend know8 that the 

short IStupl£' cotto II mllrket was Japltn and since Japan 1mB come into the 
war, there cun be no export to Jupan of short staple cotton. Therefore 
there will Le no remedv even if the Cumunmications Member could 
afford to let my ~  friend have more wagons to carry short: staple 
cotton to Bombay. -

The Honourable IIr. II. S. Aney (Leader of the House): May 1 just 
correct the illlpreHsion of my Honourable friend, Sir Abdul Halim 
Ghuznavi? The usual practice of these purchasers is that they purchase 
in the local market and the 'purchasers send those commodities by irru.n 
to the BorllbllY market where it is held by the middlemen later on. So, 
there was a demand for t.he short staple cotton if it was poasible for 
the purchaser to send it on to Bombay where he could have sold it to 
somebody else. The difficulty was of that natul'J\. As there ~ no 
possibility of getting wagons, the person who wanted to purchase the short 
staple cotton would not go for it because the commodity would have 
l'emainec1 there for n long time, That was the difficulty which my 
friend, Mr. Deshmukh, wanted to explain. . 

Sir AbdUl BaIlm Ghuma'fi: It boils down to the Bame thing. My 
friend's remedy is not more wagons to carry the short staple cotton to 
Bombay but his remedy is to press the Communicaiions Member here 
that he should issue forthwith a ~ that he is goirlg to purchase 
shori staple cotton because there is no longer the market for that tyope 
olf cotton and that he should expedite that scheme and purchase it on 
the spot and keep it there. That is his remedy and not that the Com-
D'lunications Member should give more wagons to carry sbort staple cotton 
to Bombay and simply dump it there as tliere is no market for tba, 
C(It.ton in Bombay. 
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1Ir. JlaMD»li .A.bdullabbai LIij .. (Bombay ~  Division: Mubar;n-
madan Rural): Sir, It lot has been .said tIoud it is true that ahQrt staple 
cotton ,,8S beiug exported greatI.) to Jlilpan. Sir, it is also I/o faot tliat 
abort staple cottou hus been very often and ill a large })ro}lO"tion uled 
by the mills in Bombay. I am sure that the - ~ .  of the BOlllba.\· 
MilIowmirs Association who happens to be .on the 'l.'reusul;Y Btmches will 
ligl'ee thnt a good U ~  of short stuple cotton was being URed .in 
Bomba)" mills and could be UStld ill Bombuy l1rill!;; when the yarn rates 
wt;'re beUer. Xo\\', Sir, the l'otlitioll ii< thi". FortulIlItely. the' past 
President of tilt' l\Iillowllcn; As;,ucintioll ~ ~ to ~ also tilt' Honour-
able Member for Supplies lind he is purchasing a good ~  of pleCl'-
goods and cordagl' lIIade out \If "hurt sta'plp l'f .ttOIl. A 1I111l!ht!1' of mills 
in Bomba.'. ure t}lUF; wcll-fitted (or Ill>ing "hort t'llll:k .'ottol!. The: mills 
in Ahmedabad ure not so well-fitted. The qllel"tioll hilS been ·that no 
sLort staplt· cotton in large qultntitics WUR . ~ in BUIII!.u.". I am 
sun', Sir, tlrlit :lre millowlll'ts who are ~ IlOW hug't:' profits Il\'t,r thl' 
~  and lIot over pieeegoods will turn tht·ir Httenli'lil tI. thil' if lllrFe 
quantity of rl'lId.\· ~  will he 1I':ailnhlt· to tlll'm. 

An Bonourab18 Kember: Art:' tlit:' Honllw,Y ~ ".akiu/,! huge profits" 

1Ir .• amblaal Abdullabhai x.J.jee: At the present moment, it is It 
fact and it cannot be denied that cprtain of the mills in Bombav as well 
as in Ahmedabad are anxiollsly going In for !Ipinning. Ii thing ~  has 
happened after 25 years because the margin is very great and becaww 
of the fact that short staple  cotton which the\' wanted is of limited 
quantity available now in Bombll." and they cnn demand as much prioe 
os they like. If one were to <;tudy the procet:'dings of the C'onferencC' 
that took 'place recently convened by the Honourable the Commerce 
Member with regard to yam rates, one would find that to the great diR-
appointment of handloom weavers, the Honourable the Comme!'("e Mem-
ber could not put ~  control over yarn ra.te;;. I so.", Sir. this is the 
time when sbort ~  cotton could be brought down to Bombay anrl 
such other centres in ,,·hich mills could produce ~  in large quantities. 
Then it would be in the interest of the handlooUi weavers I1S well, it 
would be in the interest of cotton wowers. it would he in the intereRt 
of Govenmlcllt who wani ltn'ge supplies because they would get cheaper. 
The question is whether we can bring this about without sacrificing the 
great need of war requirements. The only question is to brin€{ down 
short staple cotton to centres where there are conrF'e count mills. Not 
having short staple cotton, the industry .is at preflent making huge nroflt 
on what they have but ~  would redu<le margin jf cotton is ~ . 

They make 'Profit for two reRsons, ~  t here is big demAnd ~. 
8t!Condly, the quantity of cotton available in. nomblt:Vr1s 8l1lal", .In addi. 
tion they know that motor transport is not . ~  that railwq.l' wogopa 
are not availahle and certain):v Rb<we all thl' speC'ulRtors Rnd other stockist 
busmessmen take great R~  of thiR .. 'If shot1 staple cotton could 
t,p-steadily brought in, 1 think it "'ould he to ~  ~  of .un concennerl. 

. ~ •. Kellta ~ ~ ~  G~ . Dh • . ~~~  Non-Muham-
11lMan Rural): Sir, I . ~ thnt. the real mteqhon Qf this .1lIotion 
fOt adjonrnment is to pa88 iUly vot-e of censufe on; t:1J.eGovernmeIlt;, h\lt 
it is to hrin/Z in R pointeit manner to the attention of ,the,.<n>v.enunent 
the ~  inconvenience and the eC'onomic lOIS which IS ~  as a 



MOTION 'PaR ADJOOBNKIi,",' 

result of the shortage of transport. 'fhe Houst'! 'is aware that the presiure 
on the Bailways .011 account of war requirements is 80, great that every,' 
conS¥leration should be IIhown to Govemment in tl"yiDg t;o. adjust the , 
requirements of the Ilrmy on the one hand and theciv.i1popuUiition on 
the other. Some friends here and the public in general are uncler tile 
impression that it ill the shortage of wagons . ~  ~  ~~  
Jor the present condition. 'fhe Honourable ~  .for ~ ~ 
will agree that it is not so. He will agree that. he can bring anYD.umber 
oI wagons to a given place if operational difficulties 'were Dot in the way.; 
It doei: not merely depend on the number of wagons you ):lave got, . but: 
it depends also OIl whether you CUll bring and operate these wagons on. 
congested lines. After all the railwllYs have got only one 01' two ~  

ulld if that is congested you cannot move the same amount of transport 
whatever may be the available number of wagons ~. carriages .. Ip .&deli-
ti0n to the demand for wllgons, '-the demand . 'tor ~  ~ -  'is 
f,O great that operational difficulties come in the way. That aspect of 
the !problenl is not present in the minds of the public. I am of opinion 
that much more can be done to remedv this state of affairs than is' done 
ltOW. Nobody disputes the adver!;e result of· the priesent shortage of . 
transport on the economic life of the country. After 0.11 it is the primary' 
condition even of war effort that the continuance of civil life of the coin-
munity should run us .• ~  as. possible 'to the normal. If the civil life 
iiO purul;vsecl, war effort wiII ~  suffer. Therefore, even in the 
interest of \I.-ar effort,' it is absolutely ,necessary that· ijJe closest possible 
uttention Rhould be paid to the need of the CIvil population consistimtly 
with providing the army with all the.y need. The question therefore is 
whether adequllte attempt is mode or is not made so far ~  the· Deeds' 
of civil life is concerned, consistently with the requirements of war. I 
say, Sir, much more clin still be dcine. 1<'or instance, all the race specials 
should .be cancelled. Wby. are race specialJl. necessa.ty in thelle times 
when they strangle the civil life of the country. In Bombay I ~  

that the race Ilpecillis are. going on normally. Why should the ~  

~  be allowed to choke the normal economic activity of the COqnt..,. 
They ~  be put off the track. I would therefore ~  invite' 
the attentIon of the Government that all over the copntry r,ace speciliLtil 
should be stopped to make room for other traffic .. -The wagons' being 
there, they  cannot be moved partly because race specials cholte the track. 
I therefore suggest that Government could d,o much more than they have 
done already. They should abolish the race .specials durjng the contwu-
unce of the war. What are theBf:) race I!Ipecials for? They are supposed 
to improve the breed of horses; but thereby the breed of men is deteriorat-
ing. '.. 

The Honourable air ... ~ Xo4.J (Supply ~  But that is nQ ' 
fault of the .horsesl ~  

.... Jamnaa. II. Mehta: I think the Honourable tlJe: ~ ~  ~ ~  
OIUSt be ·orre of the ~  of the Bombay mce . ~.  I do mawtaln 
thnt every race special iJhould be 8Qolished(luring tQe continuance of die 
wAr and see what its effect is' on tqe improvement of transport facility. 

The' next point is that., alJ ~ for ~ whocioDot require them,. 
except . as: . necessity for, war I should be stopp4¥!. One mao travels in. a 
biS' ~ ~~ singl:J,. ~~~ the space occupied by ~  sal90A .c,.omore ~ -. 
ably be used· by having a goods wagon carryIDg 50 tons of 8UPPW.S • 

• 
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.lib .. ~ ~ . M. Mehta.] 

Therefore,. I 8UtJI88t that while the number of saloons cannot altogether 
be aboMbId they must be seriously curtailed, a8 Uluch as possible. That 
is my.88OObd luggestion. 

f}ihe . ~  suggestion is that as soon as these wagons are released or 
theae" other tran8port facUities are released, they should be moved as 
ofWn as possible. not merely on paper advertisements:. but .. with ihe 
closest attention to the lleeds of the peoples where they are requ.ired. 
My Honourable friend, Mr. Deshmukh, has pointed out the difficulties 
Clf the Cotton growing people, but they are not the only people. I speak 
of the irrigation tract.!,; in my constituency. What is bappElning tbere is 
that thousands and thousands of acres of land are under irrigation pro-. 
dueing sugarcane. Many of the peasants who grow sugarcane manu-
faetui'e it into gur. Now what bas happened is that gur traffic is choked. 
I have received more tban one representation signed by A86OCiatiORs .of· 
merchant&: wbo tell me that t.hey have produced and manufactured gUT 
~  lakha of rupees which they sold out to merchants in Gujarat. But 
from Ahmadnagar and Sholapur they cannot get transport to markets 
where \hey have contracted to sell the gUT. What is (he result? 'rha, 
resUlt is that this gur remains where it is, the prices go down because, 
the goods are not cleared. The manufacturers do not get cash for it, 
they cannot pay the labourers who manufacture the gur or who grow, 
their ~ . The ~  Department in the Bombay Presidency 

~  irrigation dues from these very people who have got markettl 
wnElre they can sell but for want of transport their gUT cannot go. Their 
money is not realised, they cannot pay to the Irrigation ~ ~ who 
charge.il a heavy penalty, mally of these workers who grow ~  and 
manufaeLure gUT are· the landless labourers who live on the wages they 
can get if the gU.T is sold and money realised. So every section of .the 
COJ"llwUty is harshly affected by this shortage of transport. The grower 
of s\!.QJ:cane is in difficulty, the manufacturer of gUT is in difficulty, the 
merc1iant who acts 8S a middleman is in difficulty. the landleaa labourer 
whose living 'depends upon the movement of commodities goes without 
a day's wage,. and the Provincial Government pounces upon these growers 
of sugarcane for their irrigation dues which the peasants cannot pay 

~  ~  gur which is manufactured does not get transport. 

These are· plain facts and if the civil population is throttled in this 
manner, where will Government find the people Who will finance the ~ 

Tb6 chil population is the foundation of it, and therefore in my humble 
opinion' Government must make a further and more determined effort 
in the interest of protecting the primary producer. Finally the consumer'" 
has his own grievances on account of thiil ~  shortage; ~ ~~ 

man, ·$h.,·a.et1ial retailer, gets the opportul'iitl of his lifetime. Thepiice 
I)f ordinary domestic coal goes up double, nce goes up very 'high. The 
price. o.flU! .. where it i. ~  and C8Dl)?" ~~~. ~~ - ~ R~ ~~  

~  and ~  not go, the prlo,C8 gQ,8s up. The agncultural 
eci:JnOUtY thuli ps ' out of ge&r as a, ~  oLthe acute, ahor.e· of 
transpott: It"iil With iheClbject of drawing ~ ~ to the very serious 
~  in' the Country that 1 support tllis motion of ~
ment;dboCIlIb·the spirit ofceD81l1"ing G ~  tiut With a very aeriolls 
and . . .~ reguett 'that they will Jbring' their :energy to .bear ill a far 
m .... · .. rioua manner on the question oftr8nsport tha'n tbfllJhave .hitherto. 
do.... . t, ' 

a: 
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JlaulaDa Zafar AU JDaua (East Centnl Pwijab : MubaDlllIlfldan): Sir, 
I lend my cordial support to this motion. It is a fact that five hundred 
thousand villages throughout India are the real babitation of the vast 
population of this country. Comparatively few live in the cities; it' is 
the people in the villages who by the sweat of their brow, produCEi' the 
wealth which ,has made this country as great aud as glorious as it is. 
They are faoed with a great economic difficulty, and how is it to be 
removed? The main question is the lack of transport for canying 
agricultural }lroduce from the rural areas to the urban &reas. The rDe8ll8 
of transport are,-railways, lorries and bUBes. Unfortunately, there bas 
been a tremendous strr.in, as the Honourable Sir Andrew Clow has painted 
out, on these means of transport owing to the war. The war-fiend is 
dancing at our very door and the trouble is coming nearer and: neater. 
We appreciate the troubles of Government. Had the times been' normal 
perhaps there would have been no necessity of this discussion being l'8ised, 
but we are. living in abnormal times. On the railways many services have 
been stopped and very few wagons can be placed at the di8p08al of the 
producers of agricultural wealth to remove their produce from one place 
to another. Comparatively very few bUlies are run owing to the ration-
ing c-f petrol. What are we to do under these conditions? There was 
a time in olden days when there were no railways and :flo 
huses or 10meR. ond people were more prosperous then. Those 
were the davs of the bullock corts. We can go back to the buUook 
corts. Rut I want to make one suggestion: my Honourable 'friend, Mr. 
MeMa. has mode three ~  Bnd· I will make a fourth. If owing 
to lack of transport it is not possible for Govemment to help the villager 
in carryinlZ his prod lice from the villagefl to the market. it is the duty of 
Oovemment to buy up that produce. For instance, 400,000 bales of, 
Rhort-fltaple cott.(\n are ~ in some parts of the Central Province" 

. ~ removal to Bombay: Ilnd if it is not,· p08llible for Government to 
remove that cotton to Bombay they sbouldbuy it up; We have seen 
this done in Egypt where all the cotton crop was bought up. AlltheR8 
ootton bales clln be bought up here, and the money is very easy to Il8t. 
England and AmeriM talk in billions 'Ilnd in astronomical figures.. You 
cnn borrow 50 ~ of rUPE'es. You who roll in riches can find plenty 
of funds when your C'wn objects arp. l'.oncemed. For instance, only the 
other dav Mr. Churchill announced in the House of Commons that 55 
million poundll were snnctioned for raising the pay of the British soldier, 
on the plea that the British soldier, poor fellow, was ~  
battlefield alongside the Australians and Americans who ~  
as much. When you can pay 55 million pounds in the twinklIng of an 
eye for the soldiers, why not do it in the case of the agriculturists here? 
Why not at le&et raise the pay of the Indian soldier? In point of eJli-
ciency, heroism and fighting capacity he is much better than the. A ~ . 
lien or the Chinese. It would be in the'intereat of Govemment,' as laaiP, 
to buy up the agrioult,ural 'produce lying somewhere in the ,rural ,a. 
which cannbt' be removed· to' markets owing to paucity pf means of tr.--
pc-rt. If you do not ~  to their help I will ~  to ,oall. upon the poor 
villager to go back to the old days when hfl tiied to traVel: 1n . clab" and 
bullock carls. Sir, I support the motion. 

The . ~ .  Baha4ui Iti( A. ~. ·.,Ii'l.· Sir, 
tJte oourleth,at tbil ~. haA taken makes it ~  I, ~~  
interi'8Pt wit'll a very short ~~. - ~~  '. 1 'Would Qot bave tahQ P, 1n 

. ;'M .. · .2 
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tbiadebate if the ~  motion hod concemed .·;1IIelf purely' with 
the problem of transport. but various observations have been made about 
particular commodities in the course of the debate, and it is, therefore, 
DeoeliS8ry that I should explain the position of Oovernment. The ques-
.tion of tranaport itself has been engaging the attention of Government, 
81;ld t.he Honourable the COlllIllllUicutiollll Member hll8 point,cd out the 
very ~  difficulties that have arisen during recent Dlontha .. 'ott is partly 

.8 question of the Wdson, and even more of power, not bei.ng able to cope 
with all the demunds till" Ilre mude on It. Under those circumstances 
the best. that can he done has to lJe done, and J am certain .that the 

~  Member, ably aSliisted 118 he hus beeu b.y the advice of 
the ... Railway Board and of various transport authorities that have since 

'been constituted, will do the best that is pO!Jsible. 

No-w, Sir,_ referenoe hos been !nnde to partieular comrnoditicH. and 
specially to short.staple ootton. One point I should like to make quite 
clear is that there is 110 .question of there being any shortllge in the 
Bombay milia 01' round about Bombay for that type of short.sta.ple eotton 
which used to be exported from the Central Provinces lind Berar throu!!'h 
Bombay to Japan. ~  there he no mIsapprehension on this issue that 
for want of ihat type of cotton ~  other type of cott.on is being used 
by any of the mills. I gave the assurance. after commlting my Honour. 
able oolleague j the Supply' Member, that the specificntions of the Supply 
Department wilJ be diluted, 01:1 far flS possible, and that a greater intake 
of what may be called 8 very low short.stnple cotton. or 8S it has been 

. more colloquially tenned in th!l textile dictionnry "orphan ootton " , shall 
be made possible. Thllt assurance stands. but though it iR not pOlIBible 
here and now t-o estimate IIctualh' the exact quantity of short.staple 
cotton that will be used; it will he considerable. Even effort is being 
made to use that, and I hnve no reRROn to believe that '"for want of this 
ahort.staple cotton, an:\" of those expl3riments in dilution of specifications 
are ~ held up or that there is anv ~  of this type of cotton for 
the mins.Therelore, my Honourable frienda ('.an rest assured that thp. 
transport pl")blem ·to Bombay does not enter inilo the question of the 
amount of short;st.flple cotion that is being moved from the Central Pm· 
"inces to Bombav. There arc other reaAOns why-hut T do not. want to 
go into - ~  pre other renSODF} why ~ has been some amount 
Of. agitation in ~  ~  for the movement. of low ahort.staple 
cotton. The plain fsct· is, 9S' has been ob!'lerved already, that much of 
tbis tow ~R  ('ott on 1IRed to be exported to Japan. That export 
has stopped. Bombliy WitI'! merely an interim port ~ it WIlS ~  
and exported. Now, when that expol't hAS bean' stopped, there 18 no 
P111'pQle in accumulating all thi9 l,ow short,s!'Aple cotton in Bombay b.evo!,d 
fllit which could be consumed m the' ·mUls, evenllooer the dilutIon 
iCheme. There is no cot.tori to accumutate in the Bombay island. 
.• '! r·· 

Aa'Baoarllale •• ~ The Btooks are very low. 

~~ .. :. '&e; ....... _. ~ ..... . ~~ ~~ ~~  . .our 
: ~  i ill-ootbe . revel8e; lftocks B&re qUIte. e.dt\9uat.e. ~ at any ttlP.e. 
<it .. provet1 to the .• a*;'flletiQn qf. the . ~ .  that the 
~ are not BufficiElnt for the mills to use then t om perfectly certain 

.). 
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that our approach to theCoOlfllunications MElUiber will ~  ~ satis-
factory results. I caD give that ~  that if any mills. at any time 
feel the shortage and can prove that, the Communications Meulber will 
help them, 88 far 8S possible. '., 

air, as the price of low short-staple catton, us. has been raisf;'d I should 
like. to make the position quite clear. '':(Ihis' morning, in answer to a quell-
tion t referred to an ordinance thut 'has haEID' issued. That Ordinance 
douhled the rate of duty on cotton imp<,rted' Into this conntry. The 
doubled portion of thnt duty is meant to be kept as it separate fund IlDd 
1I0t mixed with the generul revenues of thiR country. That fund will 
be utilil .. ed for helping the gro"'er of tht· short-stople C',otton, whether in 
the Central Provinces, Berar, or 'any other ~  cotton'it is ~  
ill mony of these plaees. T alfm mude it clear that ':we are not: going to 
WHit for this fllnd to accumulate hut we are. ~  anticipatioll 
of that fund developing.-to lIse our resOllrces,"shollld' it become necessary, 
for governmental operations. If it, ill not possible to movE' this cotton 
to Bomhay for the IlUrpose of consumption-and that cotton may' have 
to he otherwiRc dispolled of, prohahly by purchtlSes-Government are 
considering proposRls in thnt direction. We have invited. the representa-
tives of the East Indill Cotton Associlltion and the Indian Central Cotton, 
CommiHee-two bodies who Rre experts in handling all questions relating 
to cotton, its disposal and other matters connected with it-to meet "early 
next week, so thut nfter we have had a discussion with thesd expert 
hodies we shall come to finnl conclusions as to whnt methodll Government 
"lIould employ to relieve the situation so far Nil t,he cultivutor of short-
stnple cotton is concerned. I have also haa the privilege of . f..-Mlsulbations 
with representatives of variolls Stute Governments itt the end of last week 
Rnd though we have not come to the conelllsion that a certain rigid 'per-
centage of acreage sh()Uld be reduced by legislative measures, I am fairly 
sntisfied that representati'\·es of nil the Governmentfl have agreed that 
drastic reductions in the area of cultivation of short-staple cotton will be 
put into operation, and t.hnt means that t.hat shortage wiH come into 
operation from tIle next crop the sowing for which hegins somewhere in 
April or Mny. It, does not meRn, J should add,: that the cultivator _will 
not have any ~  m'op to grow. We aFe examining the questiOll of 
nliern8tive crop not merely of long-staple ootton which can only besuh-
Btituted over a stuRll (Ire a , hut theqlleBtion of other food grain!! which 
can suitably be grown on landR which have hitherto been under low 
Bhort-staple cotton. What further help vhe GOV'eTnment elln give is a 
tn/ltter whi.oh is now engaging the atte'Plilion of the Government of India. 

There .is one last point that I ~  like to ~  to. Honourable 
Uemf;,ers are very anxious about the position of the agriculturist. We 
ure l\ll Bllxiou/J to .help them, but Honournhle .members, even more than 
the Government, could help the agriculturist in one . partieull;\l' way. 
What is the meaning of this precipitate faU in the prices of ~  
cotton, aud cotton generally? 'rhere is some bad riey.t8 . from .the Far 
East and the market tumbles down;' 20 pOints down tOday, another .15 
points tomorrow, and so 00. What is it duet6? - ~. nothing 

~  wrong in the economic situation of this country which justifies 
~  tiUrnbling down of these . ~ .. ·m.at)(eta ,- ~ ~  or 

elsewhere. Let me say it distinctly, with the help of the' advice' 'which 
I have received from those experts who are in 8 position to give that 
advioe to me, that there isnothillg ,inbediMq,r: ... ng' in ~ eqnomic 
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situation of the country today that justifies the precipitate fall that haa 
taken place in the prices of some of these oommodities. They -talk of 
bulls and bears. I have not adequate. knowledge of these gentlemen, but 
that is the trouble. What is required is that we must have patience, 
we must have a little more of faith and confidence, faith, in ' ultimaf.e 
success whatever temporary disasters may overtake us, whatever bad news 
may come now or within the next few days. If we have that faith, as 
I believe, all of us have, and translate that faith with reference to every 
one who comes into contact with us, establish that feeling of faith, we 
shall do something act.ively to help the agriculturist with reference to the 
prices that he can get in these markets. It is so easy to he defeatist 
in mentality and the bear who W&llts to press down the prices irrespective 
of the consequences to the agriculturists starts these rumours, emphasises 
these rumours, and the prophet of woe is always in a better position 
than the prophet of meal. It is these prophets of meal who are wanted 
and it must be the object of everyone of us who has got the real interest 
of the agriculturist in his heart to translate the faith in us, that no 
matter what happens and no matter what evil news may come within 

• the nen few days, ultimately, the cause of the righteous must t,riumph 
and it is that which will help the agriculturist more than any measures 
that Government may take and Government, I rept'at, are prepared to 
take whatever measures are possible in the interest of the agriculturist. 

. Mr. Go9bId V. Delbmakh: Sir, I am vcry glad that the Commerce 
Member has taken part in the debate. As a matter of fact I had reserved 
part of the argument to whieh he has referred in his speech for anQther 
motion of which I ga'e notice. As a matter of fact, to ata!"t with, I divided 
my subject in two parts: the demand for the produce of agriculturista, that 
means the consumption of the produce, Bnd the menns of diatribution, 
and I said I would confine myself to the methods of distribution and 1I0t 
deal with the other part-I have already tabled an adjournment motion 

15 P.II. 
on the other part, and my friend has forestalled me by iuuing 
a aommunique today, and having an Ordinance a few days 

before-after he received my adjournment motion; I am sorry for it. I 
had referred on the last occasion to the purchase of Egyptian cotton by 
the British Government and what Burma had done for its crops, &ntl .I 
was very satisfied that he gave me a promise and thereby lifted up the 
price of cotton by a few rupees immediately after that adjournment motion 
was moved. Other factors came into existence. Having dealt with £lome 
of the points-and I hope I will get an opportunity to deal with the subse-
quent portion of his speech at the next adjournment motion, I will refer 

. in. the rest of my speech to the other two Sirs, Sir Andrew Clciw and 
Sir Abdul Halim Ghuznavi, who have advanced an argument in team. 
What is that argument? They thought they had secured a victory over 
me-they slAid there was no demand during the last ten months. Well, it 
i, ,a very easy matter to refute them. ... ,. . 

.~ '.OIIOIII'able IIr .Aadrew 010r. I did not ,say tl1ere was nod.eDJAnd 
in the latit ten' month •. ' '·.f etcmII4 V ...... : May rknow then wbat exactly you uid? 



The Boaouable Sir .b4rew mow: I said that the demaodJV88 yary 
limited. 

1If. GoriDd V. Dulamaldl: 1 have not heard what the limitation W88 
from the Honourable Member, whether he meant that it almost .amounted 
to no demand. My friend who heard him and followed mOl. and j,dned 
hands with him said there was no demand. This adjournmant ·ll,lOtion 
relating to consumption of cotton-short-staple-waa moved on the 27th 
October, 1941. In the month of January, 1942, or very nearly the end of 
Deeernber, 1941, there was a communique that the specification oommilitee 
had come to a decision that 400,000 bales of sbort-staple ootton· 'Would be 
consumed. How did t.hey come to that conclusion? 'l'here was a demand 
created. The thing is that they can do it. There W811 the' short-staple 
cotton here lying; the only thing required was that the means of 
transportation were required to take this to the"other plaees where it 
could have been consumed. 1 hope my friend is now satisfied that th,are 
was '1\ demand. Otherwise you may flay that the Honourable .he 

~ Member created a hoax and tkat we were taken in. I am not 
prepared to gc.-to"tttst·e%tent. I believe him. 

Slr Abdal Jlallm GlLuuvi:.:I said only there is no deUJand now. 

1Ir. 00vInd V •. . ~  'How has it disappeared-this demand for 
400,000 bales? I llIay say that you advanced nO. new argument. The 10611 
of Japun us a customer for short;-sta.ple cotton was bro.ught about as a 
result of the freezing of the Japanese assets and because short-staple cottOll 
could not be sold to a customer with whom we are at war. But then,even 
though we lost the Japanese customer  there wag this customer; the ~ 
emment of India had created a demand for us by saying that 400,000 
bales would be c911sumed. .  .  . 

. -

'!'he Honourable Diwan Bahadar Slr A. BazilaIwam! KUdal1ar: Inlay 
point Ollt thllt the ~ buIes, which was itself an estimate, was the 
demand over the period of a year, and in all centres of textile industry "in 
Indin-not in Bombay alone. . ~ 

1Ir. GoYtDd Y. DelJLmukh: True; but what I am saying is, here is a 
centre of ~ ~  cotton in the Central Provinces. Wherever the 
demand may ~  .. why. can't you arrange to remove it from this place? 
There are 400,000 bales. lying here before this demand all over India 
arose. Why not arrange means of transportation? 

. As regards trnI,1sIJOrtation-I have to hurry .as I have only tifteen 
minutes to speak lll--there are three means-radways, motor lorries sud 
bullock carts. I do not. say that· this exigency has not arisen b.use Qf the 
war-when I was arsulOg. I had that before me: you have cut o1f"petrol 
and so .the ~  lorries could not be run; otherwise they could ba,ve 
carried the goods. 'rhese goods have to be carried, when pureh8sers OGme 
to the different place!' in the Central Provinces and want to remova them 
to different places, Bombay, etc., there are no means of transportation and 
80 they. are reluctant to buy, there are· vel:Y few factories in the, .()entral 
Provinces or Berar for oilseeds or for short-staple cotton. You have" cUt off 
petrol, you have commandeE.'red the buses; you have done everything 
possible to hamper movements of crops which the agricWturist ~ ,fl(we 
disposed of in ~  places ~  the buyers hom outside ~ .  
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So far as bullock carts are concerned, we have been 80 ~  to 
this new. means of transportation that we ha\'e forgQttBll all. about:l,he 
bull9Cka. Every agriculturist is reduced to Buch a P6DUl"iOUB condition tliat 
he;1"ah hardly maintain his bullocks. Look at the condition of thtl 
bi1l1ocks I The agriculturists thought that the Government had &l'1'anged. 
means of transportutiou for them in such a way that they ~  go on for 
ever. They aranow going on anyhow; but how loug will they goon and to. 
what extent ,,,hey will be curtailed, 1 cannot Bay. So let us take this fact 
into PODsideration and so faz as lhe roads are conCtlrlled, how 9&n the roud 
be used a8 it is ·and for long distlWlces by the agriculturists in their pr8llltSBt 
conditaon? It cannot be used for long distances. All these factors hll.v.e 
to be .~.  ~ ~ .  ~  tbe case ·of the agri-
cultUlliat iA'"strong or not; and I submit it is very strollg.Let us renw.llIber 
this; ·i1ia" we are not. growing now Abert.-staple cotton to the extent we Wl,re 
doing before. The agriculturists have tak6lD lessons because of the times. 
A point was made by the Honourable the Commerce Member that attention 
has been drawn to grQwing other crops. As a matter of fact, I may rtlad 
from what transpired at a conference on the 26th January in my province: 
'there is a statement by the Government that it has been reduced, the 
sbort-sLnple cotton area, by··50 pel' celTt: . If it has been so reduced, cer-
tainly the-land hilS been SO\\"11 with other crops. I will deal with thispl)11lt 
when I get an opportunity . 
. , MS friend, the Honourallfc the Commerce Member, has always charac-
terised my spee(;lies as ~  bitter. Once the l:ionourable the Commerce 
Member said to me when 1 moved my fir8t Resolution that I had wade B 
~  bitter speech. .  .  . 

The Honourable Diwan Babadar Sir A. B.ama8waml Iludallar.:_ That is 
not • ~ ': That ~~~  bus be.en forgotten. 

:.r. GoriD4 V. Deahm11kb.: I am very glad that be has forgotten it. 
Anyhow it has had a very salutary effect in this. way once because it did 
raise the prices of cotton; and 1 urn taking ad vuntage of the· fuct that he 
gave an ~  that he ~  lik.e to hear the voicep'f. .~ ~~ . 
on the floor of the House li8 often as he could. ;He slud he very seldom 
heard it. I give hini" my promise that he shall hear it as often as 1 possibly 
can and I hope he will 'be satisfied. Lust time he said ~  he would r.ot 
like to leave the agriculturist in cold stcrage. 1 hope he will remember 
it and put him in a warriler place where his hlood can run profusely with 
the help of plenty of nourishment 8ndsustenance. 

Some Honourable Il.mbin: Withdraw the motion . 

.•• CIovtD4 ·V. Dem,mukh: The Honourable the Commerce ¥ember 
ha'sgivenmean assurance, but ll,lave not been given Bny strong 8SIWmnce 
by, tire Honourable the Communication$ Member. That is my difficulty .. 

': ftI lIODoaralJ1e sir .A.adrew 0J0w: What kind ·of assurUtce do "ou . 
w&nt? ; .  . ... •  ; . .. .. .. I . • .. 

... ~  .. . ~~  I ~  ~ ~ ~ ~ to ~ ~  
that you wnt gIve· us wagon for sliort-staple cottori. I have taken my 
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Provincial Government to task for sending their representative to the ('ou-
ference held here and for taking 22 wagons for long-staple cotton, for which 
we do not care. My question is, why is this kind of preferential treat-
ment given? With whom did the proposal emanate? Did it emanate 
from you or from the representatives? Did it emanate from the Provincial 
Government or £rom the railway Buthorities. When I asked these ques-
tions, my friend said that the discussions of the Railway Board could not 
be disclosed. I want.ed that information, and I put in several questioDtl, 
because this is a subject in which 1 am keenly interested, and unless l get 
a promise from the Honourable the Communications Member that he will 
supply sufficient wagons for short-staple cotton, I am in a very difficult 
position to decide whether to withdraw this motion or not .• 

Jlr. President (The Honourable Sir Abdur Rahim): The Honouruble 
Member is not bound to withdraw it, if he does not like to do so. 

The question is: 
"That t.he Auembly do now adjourn .... 

The Assembly divided: 
AYES-17. 

Abdul Ghani, Maulvi Muhammlld. 
A:r.har Ali, Mr. Muhammad. 
Bajoria, Babu Baijnath. 
Banerjea, Dr. P. N. 
Chattopadhyaya, !\Ir. Amarenura 

Nath. 
Datta, Mr. Akhil Chandra. 
Deshmukh, Mr. GO\'ind V. 
(lhiaHuudin, Mr. M. 

Aiiar, Mr. T. S. Sankara. 
NOES-31. 

Aney, The Honourable Mr. M. S. 
newool', Sir Gurull&th. 
Bhandarkar, Mr. K. Y. 
Caroe, Mr. O. K. 
Clow, The Honoura.ble Sir Andrew. 
Dalal, Dr. R. D. 
nalpat Singh, Sardar Bahadur Cap· 

tain. 
Dehejia, Mr. yo. T. 
Dumasia, Mr. N. M. 
Ghuznavi, Sir Abdul Halim. 
Gidney, Lieut.·Colonel Sir Henry. 
Gopawwami, Mr. R. A. 
IkramuDah, Mr. Muhammad. 
Imam, Mr. Saiyid Haider. 
Jehangir, Sir Cowasji. 
The motion was negatived. 

~  Navalrai. Mr. 
J.aljee, Mr. HUlenbhai Abdullabhai. 
Maitra, Pandit Lakahmi Kanta. 
Mehta, Mr. Jamnadall M. 
Murtuza Sahib Bahadur, Maalvi 

Syed. 
Neogy, Mr. K. C. 
Raza Ali, Sir Syed. 
Sant Singh, Sardar. 
Zalar Ali Khan, Maulana. 

Khurshid, Mr. 1\1. 
Kushalpal Singh, Raja Bahadur. 
Lawson, Mr. C. P. 
Maxwell, The Honourable Sir Regi. 

nald. 
Miller, MI'. C. C. 
Mody, The Honourable Sir H. P. 
Mudaliar, The Honourable Diwan 

Bahadur Sir A. Ramaswami. 
Pillay, Mr. T. S. B. 
Prior, Mr. H. C. 
RichardllOn, Sir Henry. 
Scott, Mr. J. Ram .. y. 
Spence, Sir George. 
Stokell, Mr. H. G. 
Sultan Ahmed., The, I{onoura.ble Sir. 
Tyson, Mr. J. D. 

The Assembly then adjourned till 
the 14th February, 1'942. 

Eleven of the Clock on Saturday. 
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